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PARLIAMENT OF INDIA
Tuesday, 26th February, 1952

House met at Half Past - Nine
The of the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
GENERAL ELECTIONS

*218. Shri Raj Kanwar: Will the
Minister of Law be pleased to state:

hether any organised pigeon
se::i)cewwas established in connection
with the last General Elections; and

(b) if so, in which places and with
what result?

The Minister of State for Parlia-
mentary Affairs (Shri Saiya Narayan
Sinha): (a) and (b). No organised
pigeon service was established in con-
nection with the general elections.
Orissa had already an organised pigeon
service which was utilised during the
elections. The results are reported to
be very good. .

Shri Kanwar: Do Governmen
px-oposentac':oj carry on further experi-
ments in this direction with a view to
exploring the possibility of establishing
regular communication in inaccessible
places?

Shri Satya Narayan Sinha: Does the
hon. Member mean during the time
of elections or on ordinary occasions?

Shri Raj Kanwar: On other occasions
also.

Shri Saiya Narayan Sinha: The
matter will be considered. |

Shri Raj Kanwar: Is there any orga-
nised pigeon service in any country
that Government knows of?

Shri Satya Narayan Sinha: I would
like to have notice of the question.

Shri Kamath: When did the Orissa
Government organise this pigeon ser-
vice—how long before the elections did
they have it?
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Shri Satya Narayan Simha: 1 casnot
give the exact time, but this service
was already in vogue there before the
elections.

GENERAL ELECTIONS (PUBLICITY)

*219. Shri Jagannath Das: Will the
Minister of Information and Broadcast-
ing be pleased to state:

(a) the amount of money spent by
the Ministry on publicity in connection
with general elections by various units
of the Ministry separately and the total
till 31st January 1952; and

(b) whether any additional staff was
employed in each unit and if so, what
are the details about the same?

The Minisier of State for Informa-
tion and Broadcasting (Shri Diwakar):
(a) The attention of the hon. Member
is invited to the reply given to his
Starred Question No. 129 (b) on the
9th August 1951 wherein the steps
which Government had taken or were
taking to explain to the people the
importance of General ections
through the Press, radio and films were
outlined. These steps have been im-
plemented through the media organisa-
tions of the Ministry within the sanc-
tioned budget grant for the current
financial year. Expenditure ures
are not maintained according to {tems
of publicity undertaken. It would,
therefore, not be possible to arrive at
a separate flgure of expenditure by
the inistry on publicity in connec-
tion with the General Elections in the
various units.

. (b) A statement showing the addi-
tional temporary staff employed in the
Press Information Bureau to copbe with
the additional. work Involved when
folliqg began in various constituencies
s laid on the Table of the House.

STATEMENT
Additional Staff employed in each unit
Gasgetied .

1 Assistant Information OM
18th December 1951. cer from
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Non-Gazetted

4 Information Assistants—1 from
31st December 1851, 1 from 2nd
January 1952, 1 from 7th January 1952
and 1 from 30th January 1852.

2  Stenographers—1 from  19th
December 1951 and 1 from 1Ist
January '1952.

2 Clerks Lower Division—1"’:{rom -

19th December 1951 A.N. and 1 from
20th December 1951 A.N.

" 1. Gestetner Attendant—from 19th
December.. 1851. . :

2 Duftries—1 from 21st December
%ggé AN. and 1 from 30th January

1 Peon—from v2lst December' 1951
.N.

..
N

Shri Kamath: Is it a fact that in the
last session of Parliament the Minister
declared that the AR India Radio
would not be available for purposes of
parly propaganda during the ‘elections,
and in spite of this declaration and
promise in this House is it a fact that
the Congress President’s speeches and
activities were covered and broadcast
by A.LR. whereas those of “‘tHe leaders
of-dther parties went unnot!ce

Shri Diwakar: Does it arise out of
this question?

Mr. Speaker: Not directly, but of
course it does arise indirectly. :

Shri Diwakar: So far as the promise
was concerned, the promise was given
and it was carried out, and ° the
speeches referred to hy the hon. Mem-
.ber were not covered as the speeches
of the President of the Indian National
Congress at all.

Mr. Speaker: I think we are going
into a -cont;pversy about opinions.

Shri Kamath: I am not asking about
opinion at all.

Mr. Speaker:.. He may ask about
facts.

Shri Kamath: I.ahall ask about facts.
Is it a fact that the speeches of the
Congress President broadcast by the

ALR., which the Minister sald were
not the speeches of the Congress
President as such, did contain matter
pertaining to elections and not the
Frime Minister's or Governments
policy?

arl Diwakar: No such portion ‘of his
ch was broadcast by A.LR.
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[Seth Govind Das: Is it not a fact
that the speeches of the leaders of
other parties which used to be pub-
lished as news got a better place in
A.ILR. broadcasts as compared with
the speeches of the Prime Minister?]

st faamwT: guTwT ¥ €7 7
T Y i faer g

IShri Diwakar: All were covered as
news.]

Shri R. Velayudham: May I know
whether the speeches delivered by the
Congress President at Congress Party
meetings themselves were relayed
through the All India Radio?

Shri Diwakar: They were never
relayed. If at all any portions of his
speech were broadcast they were part
of the news.

Shri R. Velayudhan: May I know
whether it is a fact that when
announcing. the results of the various
parties in the elections the names of
‘other parties and the votes secured by
the candidates of those parties were
omitted while the votes secured by the
Congress Party members were given
by All India Radio?

Shri Diwakar: I think all
were mentioned.

Mr. Speaker: I think we will batter

parties

‘go to the next question,

Loans

%220. Prof. K. T. Shah: Will the
Minister of Finance be pleased to lay on
the Table a statement showing:

(a) the total amount of loans raised
in 1949-50, and in 1950-51, from (i)
the International Bank for Reconstruc-
tion and Rehabilitation; (ii) the Inter-
national Monetary Fund and (iii) the
(Bé!tish) Commonwealth of Nations;
an

(b). what are the terms regarding
interest and capital repayment for each
of these loans?

The Minister of Finance (Shri C. D.
Deshmukh): (a) and (b). A statement
giving the requisite informatian in
respect of -loans raised from the Inter-
national Bank for Reconstruction and
Development is placed on the Table
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of the House. No loans were taken
from the International Monetary Fund
and the Commonwealth of Nations in
1949-50 and 1950-51. [See Appendix 1,
annexure No. 45.]

Prof. K. T. Shah: May I ask whether
the yarious projects for which different
loans are said to have been incurred
are in any way to serve as security
for the repayment of capital " and
interest or whether the only security
is the general credit of the country?

Shri C. D. Deshmukh: The latter is
the case.

Prof. K. T. Shah: May I know
whether the repayment is to be made
by equal instalments, inprluding capital
and interest borne. or whether any

Oral Answers

period has been calculated according -

to the convenience of Godvernment?

Shri C. D. Deshmukh: I think it is
equal instalments.

Prof. K. T. Shah: Including both_

capital and interest?

Shri C. D, Deshmukh: That is always
the case with equated instalments.

Prof. K. T. Shah: May I know
whether any penalty is provided in the
event of any instalment not being paid
during any given year?

Shri C. D. Deshmukh: I should re-
quire notice of that question.

Prof. K. T. Shah: May I enquire in
all how long will the repayment take
and while any loan is current and not
fully repaid is there any condition that
we cannot raise any further loan either
from the same body or anywhere: else?

Shri C. D. Deshmukh: I have not
got the actual Loan Agreement here
and I should not like to rely on my
memory.

Prof. K. T. Shah: In the second
column of the statement provided to
me, in each 'Qne it is said “originan;r
sanctioned...... less cancelled ......... .
May I enquire what is the meaning of
the word ‘cancelled”? Is it that we
did not ask for the full amaunt and
the amount was reduced or is it that
it was paid off? I do not quite under-
stand.

Shri C. D. Deshmukh: It means that
our actual requirements were less than
those estimated for the purpose of tak-
ing the loan.

Prof. K. T. Shah: Do 1 then under-
stand that the original figure for which
the loan was understood to be con-
tracted was on examination found to
be not necessary and before borrow-
ing the amount was reduced?

Shri C. D. Deshmukh: That is right.

Shrl Jnani Ram: May I know when
the repayment would begin?
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Shri C. D. Deshmukh: If the hon.
Member would look at the statement
he will find it in the gixth column.

Dt Desbmukh: May 1 know whether
there are any further demands to be
“made from any of these bodies for
further loans and, if so, for what
purposes?

Shri C. D. Deshmukh: Negotiations
are in progress and there were some
questions about it some time ago. We
have suggested certain prqjecis to the
International Bank, and there are indj-
cations that some of them may com-
mend themselves to them. There was
a press conference, I think. taken by
the President of the Bank, Mr. Eugene
Black, before he left the country in
which some mention was made of the
}otal amount the Bank were consider-
ng.

Shri M. Naik: May I know the total
amount of loans raised from indi-
genous sources during the correspond-
ing period?

Shri C. D. Deshmukh: No foreign
exchange loan can be raised from indi-
genous sources—I do not know if ¥
have followed the hon. Member's
question. :

Shri M. Nalk: I wanted to know the
total amount of loans raised from indi-
genous sources—whether any loans
were floated and to what extent they.
were subscribed to, internal loans I
mean. :

Shri C. D. Deshmukh: This refers to
foreign loans, that is loans in foreign
currency. The hon. Member is asking
about internal loans which, I think, is
a different issue.

Mr. Speaker: It does not arise.

Dr. Deshmukh: With regard to the
total amount referred to, may I know
what it comes to? ‘ ‘

Shri C. D. Deshmukh: I believe they
indicated something between sixty and
seventy million dollars.

LoAN TO PRIVATE STUDEN1S ABROAD

*221. Shri S. C. Samanta: Will the
Minister of Education be pleased to
state:

(a) the amount of loan granted and
given to private students studying
abroad in the years 1947 to 1951; and

(b) how many such students have
applied for loan in the year 1952.

The Minister of Staie for Parlia-
mentary Affairs (Shri Satya Narayan
Sinha): (a) The amount of loan sanc-
tioned and paid during the years 1947
to 1951 under the Financial Assistance
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Schemes administered by the Ministry
of Education is as given below:

Calendar year Amount sanctioned

and paid
1947 Rs. Nil
1948 Rs. 23,333-5-4
1949 Rs. 61,692-3-0
1950 Rs. 172,078-1-0
1951 Rs. 24,830-8-8

(b) 14 upto 15th February 1852.

Shri 8. C. Samanta: May I know
what are the requirements which are
considered in granting loans to those
students?

Shri Satya Narayan Sinha: The
scheme was introduced firstly to help
those students ¥ho had gone abroad
under the belief that they would be
able to prosecute their studies with the
help of their parents’ finance but due to
unforeseen circumstances the financial
condition of the parents worsened and
the students were stranded there
financially. Therefore, in those cases
where the students were of first-class
merit, their cases were considered.
Mainly this question arose after the
partition of the country.

Shri 'S. C. Samanta: May I know
whether the applications were received
direct or through the Education
Advisers of different Embassies?

Shri Satya Narayan Sinha: Yes. All
these applications were invited through
the different embassies concerned.

Shri S. C. Samanta: May I know
the reason why a small sum has been
granted in 1951 and whether the
applications were not forthcoming?

Shri Satya Narayan Sinha: It all
depended upon the number of appli-
cants in a particular year.

Shri R. Velayudhan: May I know
whether the Government have stopped
this partial assistance scheme that was
in vogue bhefore?

Shri Satya Narayan Sinha: I have
stated it was in vogue this year also.
How could the hon. Member know
that it was stopped.

Shri R. Velayudhan: May I know
whether the loans received by
Scheduled Caste students studying
abroad, when they came to India, were
asked to pay back their loans, even
though the Government had given it
as a concession there?

Shri Satya Narayan Sinha: I would
dke to have notice of this question.
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ComMiTTEES FOR HIRAKUD PROJECT

*222. Shri A. Joseph: Will the Minis-
ter of Natural Resources and Scientific
Reseurch be pleased to state:

(a) the number of committees that
have been appointed to investigate into
the working of the Hirakud Dam pro-
Ject;

(b} the dates of appointment of
the committees, their personnel, both
officials and non-officials; and

(¢) whether Government propose to
place on the Table of the House the
reports, if any, submitted by them?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) One.

(b) A statement giving the requir-
ed information in respect of this Com-
mittee, is laid on the Table of the
House. [See Appendix I, annexure
No. 46.]

(c) The question will be considered
after the Report has been recelved.

If you will please permit me I will
add that the hon. Member may have
in view another Committee that was
appointed in January last which has
nothing to do with the investigation of
the working of the Hirakud Dam. That
was appdinted only to examine the
revised project: pstimates.

Shri A. Joseph: In the statement are
mentioned certain matters relating to
this project and Government have
asked the Committee to go and investi-
gate. What are the particular things
that you have given for the guidance
of the Committee to go and investigate
in the matter of the Hirakud Dam?

Shri Sri Prakasa: If the hon. Mem-
ber wants to know theé terms of
reference, they are given in the Reso-
lution of Government, dated the 9th
Novemher, 1951.

“The Committee will report to the
Government within six weeks of com-
mencing their work on the:—

(i) suitability and adequacy of the
accounts organization and the
mechanism of financial control pre-
scribed for the project;

(ii) sufficiency or otherwise of the
arrangements hitherto obtaining in so
far as they relate to technical control
over the execution of the project; and

(1ii) reasons for the excess over the
sanctioned estimates that has occurred
in the construction. of the Rail-Road
brldge over the Mabanadi at
Sambalpur.”
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Shri A. Joseph: May I know whether
they will consider the reports from
the public even before this Committee
was appointed? Will those requests
be examined by this Committee or by
the Ministry itself?

Shri Sri Prakasa: The hon. Member
will remember that there was a certain
amount of criticism in the House
regarding the working of the prpject
and that is why this Committee was
appointed. When some doubts arose
as regards the interpretation of the
terms of reference, the Committee was
informed by the Ministry that they
should go into any complaints against
any person connected with the Project;
and the report in this behalf will be
carefully examined by this Ministry.

Shri A, Joseph: Before taking action,
will the hon. Minister consult the
Finance Ministry or the finance ex-
perts of our Government?.

Shri Sri Prakasa: The Finance
Minister sits on our head all the time.

Shri A. C. Guha: May I know it
there has been any investigation into
the past accounts of the whole project
either by the Comptroller General or
by the Government?

Shri Sri Prakasa: Doubts were ex-
pressed in this House and outside that
the system of accounti there was
not adequate and that why this
Committee has been appointed. There
is the Accountant General there and

there are other experts and we are-

awaiting the report of that Committee.
We are expecting it within the next
few days.

Mr. Speaker: The hon. Member
wants to know whether the Govern-
ment have conducted an examination
of the past accounts.

Shri Sri Prakasa: This Committee
will enquire into them also, if neces-
sary.

Shri A. C. Guba: Is that Committee
stillk ?worklnz or has completed (its
work?

Shri Sri Prakasa: It has completed
its work and it is writing its report.
We are ‘expecting the report in the
next few days.

Shri Kamath: May I know whether
any officers working on the Hirakud
Dam Project were proceeded against
for inefficiency or corruption during
the last year or two and if so, how
many and who were they?

Shri Sri Prakasa: Departmental
action was taken against some and
when the report of this Committee is
received and if we find that anyone
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is guilty, we shall take adequate
action.

Shri Kamath: May I know against
:u'gv ?mam' departmental action was
aken

Shri Sri Prakasa: Two, {f my
memory is correct. They were trans-
ferred from Hirakud.

Shri B. Das: May I enquire if the
Financial Adviser and Accounts Offi-
cers are threatened by the Punjabee
Entzitngers at Hirakud of their life and
safety?

Mr. Speaker: The hon. Member is
making very serious allegations.

_ Shri B. Das: I made it before and
the hon. Minister knows this.

Mr. Speaker: Order, order. It is not
proper to make allegations of that type
against people who are not present
here to defend themselves. Let the
hon. Member contact the Minister
privately and get the information.

Shri A. Joseph: There are many
things which the Administrator of the
Hirakud Dam had obtained without
%emng the permission of the Finance

epartment, even though the hon.
Minister stated that the Finance
Minister is sitting on their heads.

Shri Sri Prakasa: There is a repre-
sentative of the Finance Department
and he was not satisfled with many
things that were going on there; and
that is why he reported and this Com-
mittee has been appointed. The
Finance Minister was always in the
picture.

Shri A. Joseph: May I know If
any action will be taken against those
officers?

Shri Sri Prakasa: This is a
problematic question. When the
report received, possibly the
Finance Minister and whoever is in
charge of the Ministry will sit together
and decide what has got to be done.

Mr. Speaker: Let us go to the next
question.

PAKISTAN’S DEBT TO INDIA

*224. Dr. M, M. Das: Will the Minla-
ter of Finance be pleased to state:

(a) the total amount of Pakistan's
debt to India;

(b) how the debi: were incurred by
Pakistan and when;

(c) whether any reasons were assign-
ed by Pakistan for the declaration of
moratorium; and
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(d) when the moratorium will come
to an end and when Pakistan will begin
to pay her debts?

The Minister of Finance (Shri C. D.
Deshmukh): (a) The amount of the
debt has not yet been determined.

(b) As a result of the partition, the
assets and liabilities of the undivided
Government of India had to be allo-
cated between the two new States. As
*he Government of India accepted the
initial liability for the public debt of
the undivided- Government of India.
Pakistan’s share of the net liability of
the undivided Government will be a
debt of that Government to the Gov-
ernment of . India.

- (¢) The moratorium was agreed to
after discussion between the two Gov-
ernments as part of the partition
arrangemants.

(d) The first instalment of the parti-
tli!;:'sn2 debt falls due on the 15th August

Dr. M. M. Das: Am I to understand
that our Government does not know
what is the total amount that Pakistan
has to pay?

Shri C. D. Deshmukh: That is right.
Although it is now five years after the
Partition. it has not been vossihle to
work out the debt. I should like to
mention the causes here. A number
of reasons have contributed for this
delay among which may be mentioned
the delay in the closing of the pre-
Partition accounts due to the disturb-
ance of some of the Account offices
and administrative dislocation, develop-
ments after the Partition such as move-
ment of population which raised new
problems of allocation of liabilities
such as Postal Savings Banks, Cash
Certificates, etc.. then, the hold -up,
due mainly to the strained relations
between the two countries, in the
assessment of the large amount of
Governmental property and stores not
reflected in the public accounts and
again actuarial determination of the
pensionary liability. I should like to
add that the question of provisional
assessment of debt so that an _‘On
account’ payment may be made when
the first instalment falls due, has been
taken up with the Pakistan Govern-
ment. The final evaluation of the debt
is bound to be a difficult and compli-
cated process and no shortcuts are

ossible. In the parallel case of

urma. where administrative and
other difficulties were wholly absent,
it took some years after the separation
to work out the final debt although
considerable spade work had been done
for years before.

‘Dy. M. M. Das: May I know the
approximate date when these accounts
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would be settled and the total amount
of loan that Pakistan would have to
pay?

Shri C. D. Deshmukh: It would be
risky to mention any figure because
even a provisional figure has to be
determined after discussion and com-
pletion of accounts.

Dr. M. M. Das: May I know whether
any loan in cash has been given to
Pakistan after Partition?

Shri C. D, Deshmukh: No loan in
cash has been given. But, the fifty
crores of cash balance transferred to
Pakistan after the Partition will form
part of the debt.

Dr. M. M. Das: May I know whether
India owes any debt to Pakistan?

Shri C. D. Deshmukh: No direct
debt, Pakistan holds some Rupee
balances in the Reserve Bank of India.

S8hri A. C. Guha: I think there was
a Committee formed—perhaps the Post-
Partition Committee—to ascertain the
assets and liabilities of both the Gov-
ernments. Has that Committee finish-
ed its work or is it still going on?

Shri C. D. Deshmukh: The work of
}h{f Committee is going on very fit-
ully.

Shri A, C. Guha: What has been
done about the pensions of private
individuals? May I know whether the
pensions are being paid or not?

Shri C. D. Deshmukh: Generally
speaking, they are not being paid.
believe a few hard cases are met by
exceptional action.

Dr. Pattabhi: May I know whether
the transactions as between the two
nationalities are of the nature of
mutual running current account or
whether the law of limitation is likely
to apply to them?

Shri C. D. Deshmukh: The Agree-
ment provides for a period of repay-
ment so far as this particular debt is
concerned. The remaining trans-
actions are banking transactions as
between two countries and there is no
question of the law of limitajion.

Shri A. C. Guha: The hon. Minister
stated that the first instalment would
be due from Pakistan some time In
August this year. Has Government
any indication whether this payment
will be made in time or not?

Shri C. D. Deshmukh: We have
communicated to them our desire that
the officials should meet as. soon as
possible. I believe they have indicat-
ed some date probably within the next
month or two.
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[Seth Govind Das: What is the esti-
mated amount of the first instalment
that we are to get from the Pakistan
Government in August and when s
the amount ‘they owe to us expected
to be determined?]

Mr. Speaker: I think the question
was answered: however, he may
answer.
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[Shri C. D. Deshmukh: I cannot
answer the second part of the question
but I can say that provision has been
made in the Estimates so far as the
first part is concerned.]

Az mMfer T
ey & ?

"[Seth Goviad Das: What is that
amount?]
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(Shri C. D. Deshmukh: Everything
will be known when the Budget Esti-
mates are put before the House.]

Shri Kamath: Judging by the atti-
tude of the Pakistan Government as
disclosed in the correspondence or
talks with India as regards the first
instalment due in Audgust 1952, |is
there any apprehension that the period
of Moratorium might have to be ex-
tended beyond August 1952?

Shri C. D. Deshmukh: There s no
question of extending the Moratorium
as such.

Mr. Speaker: That is a problematical
question at this stage.

Dr. M. M. Das: May I know whether
this loan includes also the loan that
‘may exist between the two provincial
Governments. for example, the East
Bengal and West Bengal Governments?

Shrl C. D, Deshmukh: No. Those
~re matters to be settled separately.

g TN
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P.T.O. CONCESSION

*225. Shri Kaunhiraman: Will the
Minister of Home Affairs be pleased to
refer to the reply to starred question
No. 1088 asked on the 17th September,
1951, and state whether Government
have now come to any decision regard-
ing the restoration of ' the Privilege
Ticket -Order Concession, which was
granted to Central Government
Servants in June, 1948, and which was
suspended in October, 1949 tili the end
of February, 19527 ’

The Minister of State for Home
Affairs (Shri Sidhva): The auestion is
under consideration and a decision is
expected to be taken shortly.

Shri - Kunhiraman: May "I ‘know
whether the Railway Ministry has been
consulted?

Shri Sidhva: The question has been
before the Railway Ministry and it {s
being considered by the Finance
Ministry. After we get their decision,
? decision will be taken on the whole
ssue.

.Shri R. Velayudbam: May I know
whether there is any special reason
for stopping this concession?

8hri Sidhva: Financial stringency.
This was granted in 1948. In 1949 it
was stopped owing to financial
stringency. It is being revieweqd now.

Mr. Speaker: I think we may now
go to the next question. '

PosSTS RESERVED FOR ANGLO-INDIANS

*226. Shri Massey: Will the Minister
of Finance be pleased to state:

(a) the number of posts reserved for
Anglo-Indians in each year from 19546
to 1951 in the Customs Department of
his Ministry;

(b) the number of such posts filled

‘by Anglo-Indians each year;

(c) the number of Anglo-Indidns
holding such class I posts during each
of these years;

(d) the number of Anglo-Indians
holding such class II posts during each
of these years;

(e) the total number of Anglo-Indians
in such service in each of these years:

(f) the highest post in such service
held by the Anglo-Indian during the
above period;

(g) the number of Anglo-Indians who
have applied for appointment in such
service during this period; and

(h) the number rejected?
of State for F

The Minister 'or Finamce
(8hri Tyagi): (a) to (h). The infor-
mation regarding the number of posts
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reserved for and held by Anglo-Indians
in the Customs Department during
each of the years from 1946 to 1951
is not readily available. It is being
collected and will be laid on the Table
of the House in due course.

ANDAMANS ADMINISTRATION

*227. 8hri M. Naik: (a) Will the
Minister of Home Affairs be pleased to
state how far the pronouncement of the
Government to fill the posts in the
Andamans with deserving local candi-
dates has been implemented?

(b) How many posts of Gazetted
rank are attached to the Andamans
Administration and how many of them
are held by the local men, if any?

The Minister of State for Home
Affairs (Shri Sidhva): (a) 1 presume
that the hon. Member is referring to
clause (b) of the reply given by Shri
Rajagopalachari to starred question
No. 4296 on the 19th May, 1951. That
continues to be the policy of Govern-
ment.

(b) Forty-two gazetted posts are
attached to the Andamans Administra-
tion. Two of these are at present held
by local men.

Shri Kamath: What is the percent-
age of literacy among the local popu-
jation of the Andamans?

Shri Sidhva: I have not got the per-
centgge here. Government are doing
their best by giving scholarships etc.,
to promote education in that part of
the country.

TREASURY AND AUDIT

«298 Dr. M. M. Das: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that Govern-
ment are considering the recommenda-
tion of the Comptroller and Auditor-
General for the separation of Treusury
and Audit functions; and

(b) if so, whether any decision has
been taken in this matter?

The Minister of Fimance (Shri C. D.
Deshmukh): (a) and (b). The recom-
mendation has been accepted in
principle.

Dr. M. M. Das: May I know. whether
any reason or reasons were given by
the Auditor-General for his recom-
mendation as to why he made that
recommendation?

Shri C. D. Deshmukh: Well, because
it is right that the authority which
makes the payment should not be the
authority that should audit the pay-
ment.
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Dr. M. M. Das: May 1 know when
Government expect to implement this
recommendation?

Shri C. D. Deshmukh: We had
decided to effect the change in regard
to New Delhi where this arrangement
still continues, from 1st April, 1952,
but in view of the recent constitutional
changes in the local administration, it
is likely that the taking over will have
to be deferred for some time.

Dr. M. M. Das: May I know the
additional expenditure that will be
involved in this separation of treasury
and audit functions?

Shri C. D. Deshmukh: I would like
to have notice of the question.

INDIA OFFIiCE LIBRARY

*229. Shri Raj Kaawar: Will the
Minister of Education be pleased to
refer to the reply given on 9th August
1951 to part (d) of my starred question
No. 83, regarding India Office Library
and state whether the information
referred to therein has since been
collected and can be supplied?

The Minisier of State for Parlia-
mentary Affairs (Shri Satya Narayan
Sinha): No. The required information
is still being collected from the appro-
priate authority and will be placed on
the Table of the House as soon as it
is available.

Shri Raj Kanwar: Government must
be aware that this question was taken
up even prior to the transfer of power,
on 15th August, 1947. In view of this
fact, what is the earliest date by which
this matter may be expected to be
settled?

Shri Satya Narayan Sinha: The High
Commissioner for India was requested’
on the 3rd September 1951 to supply
the Government with the requisite in-
formation. The High Commissioner’'s
office has now stated that the reply is
still awaited from the U.K. Govern-
ment. So I think it may take some
time and I cannot exactly say when
the information will be available.

Shri R. Velayudhan: Is there any
library at all there?

Mr. Speaker: Order, order. I am
afraid the hon. Member is entering into
an argument.

FINANCE COMMISSION

*280. Maulvi Wajed All: Will the
Minister of Finance be pleased to state:

(a) whether the Finance Commission
has begun its work;
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(b) whether the Commissi8n is issu-
ing any questionnaire and is examining
any State or public witnesses;

(c) whether the Commission is visit-
ing the States for investigation; and

(d) when the Commission is expected
to finish its work and submit its report?

The Minister of Finance (Shri C. D.
Deshmukh): (a) Yes.

(b) and (c). These are matters
entirely for the Commission to decide.
I understand they -have issued a press
communique inviting the views of the
public on some of the issues they have
to deal with ahd that they are likely
to visit the States in due course.

(d) It is too early yet to Eive any
reliable indication in the matter.

Maulvi Wajed Ali: May I know when
the communique asking the public to
submit memoranda was. issued and
what is the substance of that com-
munique? .

‘Shri C. D. Deshmukh: I am sorry I
cannot say when exactly it was issued:
it was not very recent. But the date
by which they have asked for the in-
formation is the 10th April, 1952. I
have a copy of the communique. but
the date of it is not put in there.

Maulvi Wajed Ali: May I know the
substance of the communique? -

Mr. Speaker: The hon. Member may
refer to the communique itself.

Shri Lakshmanan: May I know
whether the case of those States which
got the main bulk of their revenue
from the central items are regeiving
special consideration at the hands of
this commission?

Shri C. D. Deshmukh: That is a
question which 1 cannot answer,

Shri Radhelal Vyas: What is the
work that has so far been done by
this Finance Commission?

Shri C. D, Deshmukh: They have
supmitted what was called an interim
report -in which they recommended
that the present arrangement will
continue till they give their final
report. E

Shri Alexander: Have all States
submitted their interim reports?

Shri C. D. Deshmukh: Not the
States. I said the Finance Commission.

KoNArR Dam

*231. Shri Jnani Ram: Will the Minis-
ter of Natural Resources and Scientific
Research be pleased to state:

(a) whether the time for the comple-
tion of the Komar Dam has been
extended;
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(b)if so, to what date; and

(c) the reasons for the postponement
of the completion period?

The Minister of. Natural Resaurces
and Sciencific Research (Shri - 8rl
Prakasa): (a) to:(c). No. The time
for the completion of the Konar Dam
has not been extended, gnd the target
still stands a{ the end of June, 1853.

Shri Jnani Ram: May .1 know
whether this is part of the Bokharo
thermal scheme? ot e

Shri Srii Prakasa: Yes, it is. in so
far as the part completion of 'the dam
will ensure an adequate supply of
water for the first generating unit at
Bokharo by the middle of 1952.

‘ Shri Jnani Ram: May 'T know when
the Bokharo thermal plant will start

‘to supply -electricity?

‘ 'Shri 'Sri Prakasa: I have not got all
the facts here with me and so I am-
sorry I cannot give .the exact date.

SaLEs Tax 1IN DrLm1

+233. Shri Juani Ram: Will the Minis-
ter of Finance be pleased to state:

(a) whether the arrangemevnt for
assessment of sales¥ax and registration
of shops have been co_mpleted in Delhi;

(b) if so, the number of shops, regis-
ta;l;ied up to the 15th February, 1933

(c) the tax realized up to that Jate?

The Minister of Firance (Shri C. D.
Deshmukh): (a) Yes.

(b) 12.451.

(¢) The tax realised is Rs. 17.68.656,
and this pertains to the period from:
1st November to 31st December, 1951.

Shri Jnani Ram: May I know how
the tax realised compares with the
estimated figure?

Shri C. D. Deshmukh: For the budget
we anticipated that the imposition of
the tax will begin from a much, earlier
date and so the budget estimate was
Rs. 1 crore for 1‘951-2}2‘. wh_er;a:s ,.?1‘:
evised estimate for the wnoie :
§951-52 will be about Rs. 20 lakhs.

Shri Jnani Ram: May I know the
reasons why the tax collection was

less?
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Shri C. D. Deshmukh: Various ad-
ministrative difficulties.

Shri M. Nalk: May I know whether
unregistered shops are entitled to
recover the tax from the consumers?

Shri C. D. Deshmukh: The tax is
recovered from the dealers and they
make their own arrangements for
passing it on to the customers.

Mr. Speaker: But presumably he
means that for the purpose of this tax
some dealers are registered and some
are not registered?

Shri M. Naik: Yes, Sir. Some shops
are not registered and I want to know
whether they can also charge sales
tax from the customers?

Shri C. D. Deshmukh: Those who
are below a certain exemption limit
are not registered.

Shri M. Nalk: What is this exemp-
tion limit?

Shri C. D. Deshmukh: In respect of
those who are producers and manu-
facturers or importers it is Rs. 10,000
and in other cases it is Rs. 30,000

Shri R. Velayudhan: May I know
whether the hon. Minister is aware
that many shops which are not regis-

tered are realising sales tax from the
consumers?

Shri C. D. Deshmukh: I am not
aware. I will enquire into the com-
plaint.

/N grer ww F vt o o

QY. Wt Wdw: W oo
ot §E7 qze T @F faawr W
N e w3 fag § AW few &
7 qrAt & AW feg a3 € agt o
froft g ¥ ¥ ww §4?

(@) w7 ag wiF wrlt wv
FAINTE W g wewm ey
Y wgAr ?

(m) afe &y @ aFh @D
AT T @E O1F N T Fw AT
a7 gt &7

LANDS OCCUPIED BY MILITARY

[*234. Shri Oraon: (a) Will the Minis-
ter of Defence be pleased to lay on the
Table a_statement showing the villages
fn‘n (tlhe Raqchlth District where private

s are in the
Milltars occupation of the
(b) Are those lands to be permanent-

ly occupied by the Military, or
to be given up? i are they
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(¢) If ¢hey are to be given up, whe’
is the Military expected to do s0?]

The Minister of Defenee (Sardar
Baldev Singh): (a) I lay a statement
on the Table of the House.

(b) and (c). The requirements are
revie;red trlom time t? time a:x‘l lm:ed:
found surplus are released. n a
of about 332 acres is shortly being
released. [See Appendix I, annexure
No. 47.]

oft sty : W el afY AW
fafecd & v & § wg opfr W
aqac fafeed & o & et or
asfi & ?

{Shri Oraon: Can the lands that are
under the military occupation at
present be kept as such?]

arcasdy fag: i at e
wr w1 Sger A g fie fead
i fafoct & T wrly aTa,
Sfer ot wo Nt IT X W
A ¥ IR W IRG
Wy {1
[Sardar Baldev Singh: It has not yet

been decided as to what area of land
will remain with the military but we

are shortly releasing 332 acres out of
that land.]

@t Wi : @ R e &
7€ & I ol & wifewt § afew
fraf § av Y ?

[Shri Oraom: Were notices given or
not to the owners of lands that have
been released?]

aoe wndw fag c o 7, S
i O arft § Sua® Wiwwl wy
wfew € omaY §1

[Sardar Baldev Singh: Yes, notices
are given to the owners of lands that
are released.]

Shri J. N. Hazarlka: What is the
purpose for which the military keep
this land? 1Is it for the purpose of the
“Grow-More-Food” Campaign?

Sardar Baldev Simgh: No. These
lands are not for “Grow More Food”
campaign. They were acquired during
the last war. They are for military
installations and whatever is surplus
is used for G.M.F. campaign.
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Shri M. Natk: May I know whether
these lands were acqyired?

Sardar Baldev Singh: They are
mostly acquired and they are requi-
sitioned also.

HARNESSING GODAVARI AND KRISHNA

*235. Shri P. Kodanda Ramiah: (a)
Will the Minister of Natural Resources
and Scientific Research be pleased to
state whether it is a fact that an expert
committee of Engineers has been ap-
pointed for harnessing the Godavani
and Krishna waters?

(b) It so, who are the members of
that Committee?

(c) What are the terms of reference?

Th atural Resources
and Scientific Research (Shri Sri
Prakasa): (a) Yes. A committee has
been appointed for conducting a
technical enquiry as to the best and
most economical manner of utilis
the waters of the Krishna an
Godavari.

(b) (1) Shri A. N. Khosla, IS.E.
Chairman, Central Water and Power
Commission—Chairman,

(2» Shri Moti Ram, I.S.E., Chief
Engineer, Irrigation, Uttar Pradesh—
Member.

(3) Shri G. R. Garg, Director, Irri-
gation, Central Water and Power Com-
mission—Member-Secretary.

(c) The terms of reference of the
Committee are:

(i) how the waters of these rivers
can be used to the best advantage, and
recommend for inclusion in part II of
the Five-Year Plan, a Project which
would bring about extension of Irri-
gation facilities to as large an area as
possible on the most economic basis
which can be completed in a reason-
able time.

(ii) whether there will be sufficient
waters left for the needs af the
Godavari and Krishna deltas after the
utilisation proposed under the Krishna-
Pennar Project.

(iif) whether the Krishna-Pennar
Project is technically sound and eco-
nomically a better proposition than
other schemes considered, and whether,
having regard to the urgent need for
increased food supply, especially of
rice this Project should be included in
Part II of the Five-Year Plan; and

(iv) whether it can be completed
within 3 to 4 years if funds can be
provided.

Shri P, Kodanda Ramiah: May I
know whether the Madras Government
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have submitted any of their river
valley schemes for the consideration of
this Committee?

Shri Sri Prakasa: There seems to
have been some difference of opinion
between the various parties of Madras
State. There seems to be some
difference between the Andhra and
Tamil members and therefore this
Committee has been appointed in order
to discuss the merits of the various
proposals.

Shri P. Kodanda Ramiah: May I
know some of the important schemes
that have to be investigated by this
Committee in the Madras State.

Shri Sri Prakasa: This Committee is
still at its work. The Committee has
taken evidence in Delhi and is now
carrying on its work in Madras Iitself.
We are expecting a report soon and
then we shall know what is to be done.

Shri V. Gangaraju: Will the hon.
Minister state whether the
Ramapadasagar Project scheme has
been submitted by the Madras State
f.%\;ex;nment to the Government of
ndia?

Shri Sri Prakasa: I do not think that
that particular scheme is within the
purview of this Committee.

Shri V. Cn.ll?n.lu: May 1 know
whether the rishna-Pennar Project
scheme is being submitted to the Gov-
ernment of India by $he Madras State?

Shri Sri Prakasa: 8o far as my paper
shows, a large number of projects was
presented and at one time between the
Andhra and Tamil Ministers there was
unanimity of opinion and that i{s how
this particular project—Krishna-Pennar
Project—came fore us. As there
have been various criticisms and con-
flicting opinions, we, with the approval
of the Planning Commission appointed
this particular Expert Committee.

Shri P. Kodanda Ramiah: Is it a fact
that this Committee is mainly consti-
tuted for the investigation of the
Krishna-Pennar Project and also to
prepare a scheme to divert the

avari waters to unresourceful
Krishna-Pennar project?

Shri Sri Prakasa: I have had to deal
with this problem for some time past
and therefore even if I have not heard
all the words of my hon. Member, I
can catch his meaning. 1 have a map
before me which gives the various
schemes and this Committee is going
to discuss the practicability of these
various schemes.
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VISITS TO FOREIGN COUNTRIES

*236. Babu Gopinath Singh: Will the
Minister of Finance be pleased to state:

(a) tae number of (i) officials; (ii)
Ministers and (iii) Members of Parlia-
ment of India, who have visited foreign
countries at State expense during the
year 1951;

(b) the purpose for which they were
deputed; and

(c) the total expenditure ineurred
by the Government of India on their
travels abroad?

The Minister cf State for Finance
(Shri Tyagi): (a) to (¢). The required
information regarding the number of
officials etc. who have visited foreign
countries at State expense during 1951.
the purpose of their deputation and
the total expenditure on such visits is
being collected and will be placed on
the Table of the House as soon as
possible.

Babu Gopinath Singh: May I know
which of these delegations were
successful and may I know which of
them fafled?

Shri Tyagi: I have submitted that
the information is being collected.

Babu Gopinath Singh: Mav I know
it it is pogsible for the Government
to place the rveports of these delega-
tions on the Table of the House?

Shri Tyagi: If the hon. Member
wants the report of all delegations it
will be too bulky a document. If the
hon. Member is anxious to know about
any particular delegation 1 would
oblige the Member.

ORDNANCE EMPLOYEES

*237. Babu Gopinath Singh: Will the
Minister of Defence be pleased to state
when Government expect the report of
the Kalyanwala Committee regarding
the grievances of ordnance employees
to be completed?

The Minister of Defence (Sardar
Baldev Singh): The work of the Com-
mittee has been interrupted by the
death of Mr. Kalyanwala, the Chair-
man of the Committee. Whether a
new Chairman should be appointed. or
the remaining Members should finalise
their recommendations, is being con-
sidered in consultation with the
Labour Federations. If it is decided
to appoint a Chairman, the Committee
will take a little longer to submit its
-report. As. however, the greater part
of the inquiry is already completed, it
is not expected that the Committee
will take more than five to six months
after the new Chairman is appointed.
If a new Chairman is not appointed
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and the remaining members carry on
the work. the report may reach Gov-
ernment a month or two earlier.

Babu Gopinath Singh: Is it a fact
that the Chairman of the Committee
died a long time ago and the Govern-
ment have failed to appoint any
successor hitherto?

Sardar Baldev Singh: It is a fact
that the Chairman of the Committee
died some time ago but hefore we take
a decision as to whether a new Chair-
man is required or not. we have to
consult the Labour Federations. and
that is now going on. As soon as it
is completed. Government will take
decision at that time.

Shri R. Velayudhan: May I know
how many times this Committee met
since its inception?

Sardar Baldev Singh: I have not got

"the details but .if the hon. Member

requires the Information as to how
many times the Committee met. I shall
require notice to answer it.

Shri R. Velayudhan: May I know
the. terms of reference of this Com-
mittee and may ] know if in spite of
the terms of reference of this Com-
mittee the Ordnance employees are
still being retrenched?

Sardar Baldev Singh: The terms of
reference of this Committee were
placed on the Table of this House. I
speak subject” to correction. But if
the hon. Member is anxious to know
the details of the terms of reference,

I have a.copy and can give the same to

him. As regards the reduction. there
is always reduction and recruitment
going on in Ordnance Factories.

Shri R. Velayudham: May I know
whether even disregarding the ser-
vices of the employees even senlor
employees are retrenched whereas
juniors are kept?

Mr. Speaker: The hon. Member is
arguing.

Shri Harlhar Nath Shastri: Is it a
fact that the Federations concerned
have expressed the view that a new
Chairman for the Committee should be
appointed and if so, how long do Gov-
ernment propose to take to fix up a
Chairman?

Sardar Baldev Singh: We have
received replies from two Federations
and the reply from the third Federa-
tion is still to come. As soon as that
comes. Government will be in a posi-
tion to take the decision,
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JeEPS

*238. Shri Kamath: Will the Minister
of Defence be pleased to refer to the
answer to my starred question No. 82
asked on the 9th August, 1951 regard-
ing the supply of jeeps by a firm in the
United Kingdom, and state whether any
jeeps have since arrived in India; and
if so, how many?

The Minister of Defence (Sardar
Baldev Singh): So far 24 jeeps have
arrived in India., one has been kept
in Brussels as a model for further

supplies, another 25 have been shipped -

and the firm have intimated that 23
:lehlcles are to be put up for inspec-
on.

Shri Kamath: Is it not a fact, that
the delivery of these jeeps was to have
commenced, according to the terms of
this contract, three months from the
date of the agreement and the delivery
was to continue at a flxed rate of so
many jeeps per month and, if so, has
the penalty clause in the agreement
been invoked or brought into operation
for non-performance of the contract?

Sardar Baldev Singh: The deliveries
under this contract were to commence
from July 1951. Then there was a
conference about the future supplies,
whether they should be at the old
rates, that is 68 per month, but the
firm insisted that due to circumstances
beyond their control they wanted to
modify it as far as deliveries are con-
cerned. The number suggested by
them was twelve per month but they
gave the assurance that the final
delivery period will be adhered to. that
is September, 1982. According to their
gewgsuggestion the deliveries are short

y 9.

Shri Kamath: Is it a fact that the
British firm has recently informed
Government that further supplies of
jeeps might have to be suspended
or stopped due to rise in international
market rates?

Sardar Baldev Singh: 1 have no defi-
nite information but the new delivery
arrangements are being discussed by
our High Commissioner.

Shri Kamath: Has the new firm, that
is the S.CK. Agency Ltd., which has
taken over the entire liability for
Rs. 28 lakhs or so. from the old firm
Antimistant, entered into any talks
with our High Commissioner recently
on this subject?

Sardar Baldev Singh: As I have
stated, we have not got any definite
{nformation, there was a communica-
tion from the UK. High Commissioner
that negotiations for regular deliveries
in future are being carried on, but 1
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have not heard anything definite on
this subject.

Shri Jhunjhunwala: Are the jeeps
supplied according to the specifications
of the ‘contract?

Sardar Baldev Singh: Yes.

Pandit Thakur Das Bhargava: What
is the new price?

Sardar Baldev Singh: The price is
the sgme. I gave it in the last
session—I have not got it with me
just now.

Shri R. Velayudhan: May I know
whether the Indian Stores Purchase
Mission in London has anything to do
with this purchase or the matter is
left to the High Commissioner?

Sardar Baldev Singh: This contract
was made by the Director-General,
Indian Stores Department.

Shri Kamath: How many jeeps in
all have yet to be supplied and by
what date? What is the last date?

Sardar Baldev Singh: The last date
for all the supplies is September, 1952.
Out of the total number 24 have been
received, 25 have been shipped and 25
are being put up for inspection.

FLAGS OF FOREIGN GOVERNMENTS

*239. Shri Venkataraman: (a) Will
the Minister of Home Affairs be pleas-
ed to state whether the attention of
Government has been drawn to the
judgment of the Madras High Court
deprecating the use of flags of foreign
Governments in India and suggesting
suitable legislation penalising the use
of such flags?

(b) If so. what action do Government
propose to take in this behalf?

The Minister of State for Home
Affairs (Shri Sidhva): (a) Yes. I have
seen a Press report to this effect.

(b) Government will consider what
action, if any is necessary, after seeing
the full judgment of which a copy has
been sent for.

Shri Venkataraman: May I ask
whether it is a fact that the use of
these rival flags is itself a source of
irritation and trouble among rival
groups?

Shri Sidhva: That is a different
matter. May be so.

Shri Venkataraman: Is it not a fact
that the foreign Governments whose
flags are used in this country are re-
presenting  certain  ideologies  of
different groups and the flags are used
only for the purpose of displaying the
differences in ideology?
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Shri Sidhva: That may be so.

Shri Venkataraman: May I ask
whether it is not a fact that in the
Judgment which the hon. Minister just
now stated he has perused the atten-
tion of the Government has been
drawn to the fact that with a view- to
curb this constant source of irritation
and trouble the use of foreign flags
should be prevented by legislation?

The Minister of Home Affairs and
Law (Dr. Katju): May I, Sir, add that
of the two Judges who heard this
matter one learned Judge delivered
certain dicta and the other learned
Judge has completely dissociated him-
self from those dicta on the ground
that they were utterly irrelevant to
the case before them. That is the
situation at the present moment. We
are waiting for a certified copy of the
judgment and we shall consider the

whole case in the light of the obser-
vations.

Shri R. Velayudhan: Is it not a
fact......... .

Mr. Speaker: Orger, order. It is an
obiter dicta by one of the Judges ef
the High Court. The matter is under
consideration. one need not advance
further arguments.

Shri Kamath: Have, Sir, any reports
reached Government that during the
general election the Pakistan flag or
pin-up flags were used by Muslim
League volunteers?

Mr. Speaker: It does not arise from
this question.

# ARTICLE 72 OF THE CONSTITUTION

*223. Shri Jnani Ram (on behalf of
Shri §, N. Das): Will the Minister of
Home Affairs be pleased to state:

(a) the number of cases in which the
President has been pleased under claus-
es (b) and (c) of Article 72 of the
Constitution to grant pardons, reprieves
respites or remissions of punishment or
to suspend, remit or commute the sen-
tences of persons convicted of any
offence, during 1951 giving separate
figures for each category; and

(b) the number of such cases still
pending for consideration?

The - Minister of State for Home
Affairs (Shri Sidhva): (a) There were
218 petitions for mercy. Of these, the
President commuted the sentence to
transportation for life in 87 cases and
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to ten years rigorous imprisonment in
one case.

(b) No orders have been passed in
11 cases—in 10 cases because the
parties concerned filed petitions for
special leave to appeal to the Supreme

ourt after submitting mercy petitions,
and in one case because the condemn-
ed prisoner has escaped from custody.

Shri R. Velayudhan: May I know

" whether any cases of political prisoners

were involved in those petitions?
Shri Sidhva: I do not think so.

Mr. Speaker: The question list is
over.

WRITTEN ANSWERS TO QUESTIONS
Junces ForR NAGPUR HiGu COURT

33. Shri Kamath: Will the Minister
of Home Affairs be pleased to state:

(a) whether the maximum number
of judges for the Nagpur High Court
has been fixed;

(b) it so. whether it is proposed to
appoint any more judges so as to bring
the number to the maximum fixed; and

(¢) by what date?

The Minister of State for Home
Affairs (Shri Sidhva): (a) Yes: the
maximum strength is 10 including the
Chief Justice.

(b) and (c). A proposal to this effect
has been recelved from the Madhya
Pradesh Government and is under
examination.

WARRANTS AGAINST ELECTED PERSONS

34. Shri Kamath: Will the Minister of
Home Affairs be pleased to state:

L]
(a) whether it is a fact that in some
Centrally Administered Areas warrants
pending against those recently elected
but who are underground have not
been withdrawn;

(b) if so, how many; ‘and

(c) the reasons why those warrants
have not heen withdrawn?

The Minister of State for Home
Affairs (Shri Sidhva): (a) to (c).
Three warrants are . outstanding In
Tripura against persons _ recently
elected to the local Electoral College.
The persons concerned are those who
are stil preaching the overthrow .of
Government by force.
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CORRIGENDA
to
the Parliamentary Debates (Part II—Other than Questions and Answers), Fifth
Session, 1852

In Volume I—
1. No. 2, dated the 6th February, 1952,—
(i) Col. 23, line 33 for “to provide for” read ‘“further to amend”, and in
line 2 from bottom for “further to amend” read “to provide for".
2. No 5, dated the 12th February, 1952,— .
(i) Col. 309, for existing last line read “chancellories or in government, but”
(if) Col. 362, line 31 for “Kamth” read “Kamath”.

3. No. 6, dated the 13th February, 1852,—
(i) #m 3Re, dfe 2y & “or [T & wqre 9% e At oF
(i) 9T 3R, GfRr 4 & “aaw”’ & eqrT 9T Caw” 9§ |
(iii) Col. 443, line 8 for “ony” read ‘only”.
=ty te Glake S ! g4 ghe 00 i 8952 S o il VY K (iV)
(v) Col. 529, for existing last line read ‘“‘excess of such moisture as may

reasonably be expected, by watering the".
(vi) Col. 530, insert “both parties are protected. They pro-” as last line.

4. No. 8, dated the 15th February, 1952,—

(1) Col. 648, after line 17, insert “this demand has come before the House
today, that”.

(ii) Col. 658, line 32 for “OuTLAY” 7ead ‘“‘OUTSIDE'.

(iif) Col. 659, line 6 from bottom for “Jagivan Ram” read “Jltjivan Ram™

(iv) Col. 676, last line for “liament” read “Parliament”.

(v) Col. 686, line 16 from bottom for “Gapalaswami” read “Gopalaswami”.

5. No. 9, dated the 18th February, 1952,—

(i) mar coy, At  dfwr ¥ { “ofer Ts”’ & cwry 97 “arfam v’ oF |
6. No. 11, dated the 20th February, 1952—

(i) =1 Roov, dfirr Q #Y “¥) FwTAE ”’ 9F |

7. No. 14, dated the 23rd February, 1952 —

(i) Col. 1184, line 8 for “Jagivan Ram” read “Jagjivan Ram”.
(il) Col. 1191, for existing line 4 read “Clause 8 —Contributions and matters”.

(iii) s 23R, dfEr 2o & “awd”’ R TarT 9T ‘@’ oF
8. No. 15, dated the 25th February, 1952,—
(i)wmr g3y, dfer 3¢ & “xat”’ & eqm aT AW’ 9§

9. No. 19, dated the 20th February, 1952,—
(i) Col. 1564, in the beginning of line 17 from bottom insert “voted"'.
(if) Col. 1612, line 3 from bottom for “purpose” read ‘“propose”.

(iii) wrr g5y, dfiee | F “gea”’ & e ax ‘Iw A 9F

———
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PARLIAMENT OF INDIA
Tuesday, 26th February, 1952

The House met at Haif Past Nine
\ of the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

10-28 A.M.
PAPERS LAID ON THE TABLE

_FIrsT AND SECOND REPORTS OF PUBLIC
AccouNnts COMMITTEE ON APPRO-
PRIATION ACCOUNTS, 1948-49

Shri B. Das (Orissa): I beg to lay
on the Table a copy of the following:

(1) First Report of the Public Ac-
counts Committee on the Appropria-
tion Accounts (Civil) and (Posts and
Telegraphs) of 1948-49 and unfinished
Accounts (Civil) of 1847-48 (post-
partition).

(2) Second Report of ]
Accounts Committee on, the Appropria-
tion Accounts (Defence ,Services) and
(Railways) of 1948-49.

[Placed in Library. See No. I1V.0.0.(60)]

NOTIFICATIONS UNDER CENTRAL EXCISES
AND SALT ACT.

The Minister of Finance (8hri C. D.
Deshmukh: I beg to lay on the Table
a copy of each of the following noti-
fications in accordance with Section 38
?;4:he Central Excises and Salt Act,

(1) Central Excises Notification No.
29, dated the 15th September. 1981.

(2) Central Excises Notification No.
.30, dated the 22nd September, 1951.

(3) Central Excises Notification No.
31, dated the 29th September, 1951,

(4) Central Excises Notification No.
83, dated the 10th November, 1851.
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(5) Central Excises Notification No.
34, dated the 17th November, 1951.

(6) Central Excises Notification No.
35. dated the 8th December, 1851.

(7) Central Excises Notification No.
1, dated the 28th January, 1952.

(8) Central Excises Notification No.
2, dated the 9th February, 1852.

[Placed in Library. See No. P—266/ 52.]

RAILLWAY BUDGET, 18532-53
DEMANDS FOR GRANTS ON ACCOUNT

Mr. Speaker: I may state that the
time will be from now upto 12 Noon.
The guillotine will be applied at 12
noon and all the Demands for Grants
will be voted at that time.

Shri B. Das (Orissa): I wish to
draw your attention to the fact that
vesterday the Chairman told us that
we would sit in the afternoon also,
from three to five. If we are sitting
from 9-30 to one and again if we are
going to sit in the afiernocon also, the
beginning time in the morning must
be advanced and we may sit at ten
or even at 10-45 as usual.

Mr. Speaker: That will lead to
=othing practically. The idea was to
have more time with a view to seeing
that we terminate the session on 5th
March at the latest. The other remedy
is that Members need not take time in
discussing matters. They can be very

Shri B. Das: 1 suggest we might sit
from ten to 1-30 and again in the after-
noon, instead of from 9-30 to onc and
again' in the afternoon.

Mr. Speaker: Any time that is being
taken up in this discussjon will be
subtracted from the total time allot-
ted for the Demands.

" Shri Kamath (Madhya Pradesh):
Since we have this discussion on the
Demands for Grants during the Vote
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on Account, we may go on till one
o'clock., ¢

' Mr. Speaker: The hon. Member will
see that there is a lot of other legis-
lative business. Yesterday, I explain-
ed that although the matter of the
Budget is important, during the
present session it is more or less and
comparatively an insignificant matter,
because the whole thing will be placed
before the new Parliament which will
discuss everything threadbare.

Shri Venkataraman (Madras): I
want to raise a point of order. Is
a cut motion permissible during the
Vote on Account? This is the first
time that we are being called upon to
consider a Vote on Account. We have
very little time within which to dis-
cuss even a single cut motion. I want
to know therefore whether during a
Vote on Account, cut motions should
be permitted. The regular procedure
is to be followed only during the
passing of the Demands for Grants in
a Budget, but not in the case of a
Vote on. Account.

Mr. Speaker: I do not know the hon.
Member's reasons. My attention is
invited to rule 136:

“(1) A motion for Vote on Ac-
count shall state the total sum re-
quired, and the various amounts
needed for each Ministry, Depart-
ment’ or item of expenditure which
compose that sum shall be stated

in a schedule appended to the
motion.
(2) Amendments may be

moved for the reduction of the
whole grant or for the reduction
or omission of the items whereof
the grant is composed.”

Shri- Venkataraman: That is exactly
my point. I think you should have a
motion saying that the whole amount
should not be granted. 1 feel that
cut motions of this sort, on which
people desire to discuss policy or
raise particular points, cannot be
moved during a Vote on Account. That
is my suggestion.

. Speaker: I do not see why
there should not be any cut motions.
I think the procedure has to be the
same -whether you have a vote for the
Budget. or.a Vote on Account. An
hon. Member is always entitled to
invite the attention of the Government
to matters of policy and also ventilate
his grievances. He can do so either
during the general discussion or
through cut motions. I do not see
why there should be a distinction bet-
ween the two. Of course, the time
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factor is there but that does not
mean that the fundamental right
should be taken away. That is my
reaction.

. Shri Venkataraman: Excuse me, Sir.
Sub-rule (2) of rule 136 states:

“Amendments may be moved
for the reduction of the whole
grant or for the reduction or omis-
sion of the items whereof the
grant is composed.”

I therefore suggest that a cut motion

.to discuss a matter of policy is not

contemplated under this sub-rule.

Mr, Speaker: I shall have to study
the point more carefully. I have not
applied my mind to it. It. is better,
I think, that an hon. Member gets an
opportunity rather than that he
should be shut out. But then, I would
request hon. Members to be very
short. I propose the procedure of
taking each Grant first and then the
cut motions. Hon. Members will re-
member the time at their disposal and
therefore I would like to take only
those Demands separately which are
important and in respect of which
cut motions are desired to be moved.
May I know which of the Demands
!ﬁoniqumbers would like to be placed

rst?

Shri B. K. Das (West Bengal): No.
1—Railway Board.

Shri Kamath: No. 4.

Pandit Kumzru (Uttar Pradesh):
Nos. 7 and 8.

5 Shri A. C. Guha (West Bengal): No.

Shri Venhtarimu: No. 15.
Shri M. Naik (Orissa): No. 18.
Shaikh Mohiuddin (Bihar): No. 6.

Shri Sivan Pilla
Cochin): No. 3. .

Mr. Speaker: In this way it seems
I should put every Demand. separately.
If the number is so very large, I
would go one by one and the il-
lotine will be applied at 12 o’clock.

Pandit Kunzru: In view of the
interest that has been taken by the
House, may I suggest that the time
may be extended? If the House is *
interested in the matter, there is no
reason why it should be prevented
from discussing €o important a sub-
ject simply because Government want
to finish everything by the 5th
March. We are not here to consult
the convenience of Government and

(Travancore-
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enable it to pass a Bill every five
minutes. We are here to discharge
our duty. Whether we all shall be in
the new Parliament or not, I respect-
fully request you to consider the
matter from this point of view. We
should not be in a hurry merely to
enable the Government to finish the
business as early as it would like to.

Mr. Speaker: I certainly agree with
the prinicple that the House should
not be in a hurry merely for the con-
venience of Government, but I should
have thought that it is equally to the
convenience of a large numher of
Members in yiew of the very short
d_urqtion for which the House ig func-
tioning, that they should be free as
early as possible. The hon. Member
will see that first the programme was
that Parliament would sit upto 25th
February. The period has been ex-
tended.” Such constant extensions u:
set the programmes of various people
and after all, may I repeat, it is not
necessary now in the present Parlia-
ment to take up much time. It has
been discussing these policies for the
last four years continuously.

Dr. Pattabhi (Madras): Without
effect.
Mr. Speaker: Yes, without effect

from each Member's point of view,
but when the House gives its vote it
seems that those who urge to the
contrary are not able to convince the
majority. That is a different proposi-
tion, however. If the hon. Member
will look at the matter from the point
of view I have put forward, he will
appreciate that time also has some
consideration and it is not solely for
Government's convenience but it is
equally for Members’ convenience, if
not more, that these limitations have
to be placed. The hon. Member will
also appreciate the principle that in
matters of filnancial provision there
has always been an attempt at placing
time-limits. 'That is always so, because
otherwise we may go on discussing
the Budget for three months without
deriding upon anything. This is the
general aspect of the matter, but there
is the further consideration that we
haye now adopted the Procedure of
Vote on Account in order to enable
Members to discuss fully all the items
of the Budget. Again, the whole
thing will come under examination
more thoroughly in the new Parlia-
ment. Therefore, I really do not
understand what difference it makes
so long as a Member gets an oppor-
tunity of discussing the Budget, whe-
ther he gets it now or whether he
ets it when the Budget comes up.
g‘hat is how I look at the matter. If
the hon. Members are very keen to
have some extension of time......

1952-53 1286

Dr, Pattabhi: I suppose the time
spent in discussing this matter will be
deducted from the total time allotted
for the debate.

Mr. Speaker: Necessarily. Since
there has been a request for some ex-
tension, perhaps we may extend the
time by half an hour. The time will
now be‘ 12-30.

8hri Gautam (Uttar Pradesh): I
have a suggestion to make, Sir. If
during this discussion only routine
work was taken up I would have
agreed with you entirely. But there
are certain questions of principle also.
For example, if you take the Railways,
there is the re-grouping. If we pass
it now, the new Parliament which will
be assembling after a few months will
be told that this matter has already
been decided by the previous Parlia-
ment and the re-grouping will be
treated as a settled fact. Therefore, 1
would request you to take this item
away and see that this re-grouping of
railways is not treated as a settled
fact. If this is done, other matters
may be_taken up and the time allowed
to the House for this debate may be
quite enough.

Shri R. K. Chaudhuri (Assam): We
are discussing this subject of re-group-
ing at @ meeting of the Central
Advisory Council of Railways
tomorrow. 1, therefore, entirely agree
with my hon. friend that this matter
:hguld not be discussed in this House
oday.

Mr. Speaker: That is a different
matter. It raises different issues. In
the ordinary course of things, a Vote
on Account is merely passed as a
matter of course. but here a peculiar
situation has arisen because there are
elections and there will shortly be a
new set-up. That i{s why I am practical-
ly relaxing the rule about discussion.

As regards the other point nothing
is settled. In a parliamentary de-
mocracy, if the majority wishes other-
wise they can always ask the Govern-
ment to revise its proposals. s is
merely a provisional allotment for a
certain time.

Shri Gautam: I am sorry I have not
made my point clear. It is one thing
to get a thing revised and quite an-
other to settle and finalise it. Today
the scheme of regrouping of fanways
is agitating the minds of all and I
understand certain State Governments
like the Government of Uttar Pradesh
have raised strong objection to it. If
within the course of an hour and &
half of discussion, in which I do not
know whether any Member from
Uttar Pradesh will get a chance to
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speak at all, this Parliament, were to
finalise the scheme it will be very very
difficult for the new Parliament to re-
vise it. In the meantime so many
developments might have taken place
and ‘Government may as well say that
they have gone so far ahead with the
implementation of the scheme that it
is not possible for them to revise it.
I would therefore request you to give
a ruling that this matter should not
be proceeded with and until the new
Parliament finalises it, the Railway
Board should not proceed with it, If
this request is conceded to, the other
matters are not of much importance
and the time allotted to us may be
quite enough.

The Minister of States, Transport
and Railways (Shri Gopalaswami):
May 1 explain the position, Sir?

So far as the Budget is concerned,
there is no provision entered in it for
the regrouping of the different rail-
ways. That is a purely administrative
reorganisation. The practice in the
past has been that such proposals are
placed before the  Central Advisory
Council ande if it gives its approval to
the regrouping we go forward with
implementing the decision of the
Central Advisory Council. At  the
present moment the only way in which
this House could discuss the question
of regrouping is on the question of
general policy. There is no particular
item in the Budget to which that dis-
cussion could be related.

DEMaND No. 1—RAiLwAY BOARD

Mr. Speaker: I shall now take the
Demands in the order in which they
are placed on the Order Paper, giving
precedence to the selected Demands.

Motion is:

“That a sum not exceeding Rs.
11,00,000 be granted to the Presi-
dent, on account, out of the Con-
solidated Fund of India, to defray
the charges which will come in
course  of payment during the
year ending the 31st day of March,
1953 in respect of ‘Railway
‘Board".” .

There are a number of cut motipns
to this.

The Minister of State for Tra t
and Railways (Shri Santhanam): May
I suggest that all'the cut motions may
be taken as moved, because of lack
of. time.

. Speaker: 1 followed that pro-
cedure some time back, but I found
that it creates more confusion and no
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one point could be made out at all.
If the House desirgs it, I have no ob-
jection. But I think the best procedure
is, rather than huddling up all and
sundry together and have practically
no debate, it is better to concentrate
on one or two important points of the
cut motions and discuss them
thoroughly. Therefore, I would pretes
personally to take up the cut motions
one by one. o

Economy inA Fuel and Stores
Shri A. C. Gpha: I beg to move:
“That the demand for grant on

account under the head ‘Railway
Board’ be reduced by Rs. 100.”

Private-owned railways

Shri A. C. Guha: 1 beg to move:

“That the demand for grant on
account under the head ‘Railway
Board’ be raduced by Rs. 100.”

Inadequate supply of wagons

Shrl B. K. Das: I beg to move:

“That the demand for grant on
account under the head ‘Railway
Board' be raduced by ‘Rs. 100.”

Lower Gazetted Officers’ Cadre,

- Shri Massey (West Bengal): I beg
to move:

“That the demand for grant on
account under the head ‘Railway
Board’' be reduced by Rs. 100.”

Inadequate supply of wagons
Shri Massey: I beg to move:

“That the demand for grant on
account under the head ‘Raliway
Board' be reduced by Rs. 100.”

Inadequate supply of wagons for
transporting goods to Assam

Shri J. N. Hazarika (Assam): I beg
to move: - .
“That the demand for grant on
account under the head ‘Railway

Board’ be reduced by Rs. 100.”

New Railway lines in Rajasthan

Shri Bhatt (Bombay): I
move:

“That the demand for grant on
account under the head ‘Railway
Board’ be reduced by Rs. 100.”

Regrouping of Railways
Shri T. N. Singh (Uttar Pradesh): I
beg to move:

“That the demand for grant.on
account under the head ‘Railway
Board' be reduced by Rs. 100.”

beg to
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Regrouping of E.I., B.N. and O.T.
Railways

Shri 8. C. Samanta (West Bengal):
I beg to move:

“That the demand for grant on
account under the head ‘Railway
Board’ be reduced by Rs. 100.”

Rail-cumroad bridge at Monihari

Shri Barman (West Bengal): I beg
to move:

“That the demand for grant on
account under the head ‘Railway
Board’ be reduced by Rs. 100.”

Increase in freight

Shri Jhunjhuawala (Bihar): I beg
to move;

“That the demand for grant on
account under the head °‘Railway
Board’ be reduced by Rs. 100.”

Unfair. treatment -of railway em-
ployees detained. in connection with
threatened railway strike.

-Shri Kamath: I beg to move:

V“That the demand, for drant on
account under the head ‘Railway
Board’ be reduced by Rs. 100."

Lack of plan for rapid expansion

Dr. Deshmukh (Madhya Pradesh):
I heg to move: .

“Thaf the demand for grant on
account under the head ‘Railway
Board’ be reduced by Rs. 100.”

Mr. ‘sl;enker: All these cut motions
are now before the House.

Shri A. C. Guha: In regard to stores,
as I mentioaned yesterday, I would like
to know when Government will
come to a decision about the manage-
ment and the purchase of the stores.
Does the Railway Board intend to set
up a machinery of their own or are
they going to continue the co-ordinat-
ed purchasing machinery of the Cent-
ral] Government? I would also like to
know what improvements have been
effected in the handling of the stores
ag a result of the recommendations of
the Shroff Committee,

Then as regards fuel economy we
have been told that a Committee has
been set up. This has been a long-
standing grievance of the House that
there has been extravagance as re-
gards fuel and stores. We would like
to know when the Committee is likely
to submit its report and how the
Government is going to give effect to
its recommendations.
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Then as regards private-owned rail-
ways, on two or three previous oc-
casions I have brought this matter be-
fore the House and even now 1 would
like to urge upon the Government the
necessity of taking over all those
private-owned light railways. Ther~
are sixteen or seventeen of them and
on all these railways the passengers
experience the utmost difficulties
almnst in every matter. I have brought
it to the notice of the House on a
previous occasion that some of these
railways even discriminale between
persons while catering to the needs of
the public. Some industries connect-
ed with the owners of these railways
get preference over other industrialists,
and I think last time the hon. Minis-
ter admitted that they had received
complaints from one company in
Cho‘a-Najgtour area that that company
had almost to stop its busindss be-
cause the private owner of the light
railway of that area was intimately
connected with a competitor firm of
this company -and the owner of that
light railway was not giving proper
transport facilities' to this company.

Apart from that .the amenities to
the passengers is also a matter to be
looked afteér by the Government and I
think = it is time that Government
adopt a definite policy as regards
the taking over of these light railways
Government cannot npw put forward
the plea of paucity of funds. They
have got enough funds and all these
light -railways should be taken over
hy Government. !

1 pointed out last year as well as
this year also that in the Calcutta
area these light railways have about
hslf a dozen railway stations as the
terminal stations which are away from
and unconnected with the main sta-
tions. This adds to the trouble of the
passengers who have to travel by these
railways. Some of these stations are
three miles or five miles off from
Sealdah or from Howrah where these
passengers have to go to take the
regular train.” This should not be
allowed to continue. Calcutta should
have either one or two railway
terminal gtations, either Howrah or
Sealdsh, and all these minor rajlway
stations should be done away with.
AN these things can be done only by
taking over these light ‘railways by
the Government.

Shri B. K. Das: My cut motion re-
Jates to the supply of wagons. In
thic %onnectjgdl would lm::o to poh:t
out that yes ay in reply a ques-
tion the yhon. Minister stated that
there is no over-all shortage of
wagons. In the Explanatory Memoran-
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dum supplied to us we read that “due
to large-scale imports of foodgrains,
shortage of wagons has again peen
experienced on some of the railways,
particularly those serving the port
towns”. In paragraph 13 of the
Memorandum it is stated: “We have
not been able to carry the entire tra-
fic that is offering particularly from
the port towns. The figures of wagon
loadings from 1st April to October
1951 show that we have loaded 4-8
per cent. more on B. G. and 77 per
cent more on M.G. The additional
transport provided after meeting the
demands for movement of foodgrains
*as been available for carrying in-
creased quantity of high rated traffc.”
From this we get an idea as to how
the wagon supply position has been
working. Our experience is that
shortage f wagons has been felt in
many places and not only in the port
towns. I shall just cite an example,
& matter which I took up with the
General Manager of the B.N. Railway
last year. In the Chakradharpur
district, at Gidni and other stations
from which a large quantity of fuel
wood and various other forest products
are moved to Calcutta for tlie needs
of the many jute mills near about
Calcutta, great scarcity of wagons has
always been felt. :

[SHRIMATI DURGABAI in the Chair]

After my report to the 'General
Manager some improvement was ef-
fected for the time being, but I am
informed that only about filve wagons
are being supplied monthly durinf the
last few months. There is a large
stock of perishable articles to be
moved and although these articles are
urgently needed for the consumers in
Calcutta and the jute mills nearabout,
these articles are not being moved
resulting in great inconvenience to
everyone. .

I do not know why there is so
much dearth of wagons in these
places. I am citing this only as an
example. I do not know where the
bottle-neck fies. In his speech on the
Budget for 1949-50 the hon. Minister
stated that our wagon requirements
per annum would be nearly 10.000. and
I find from.the figure supplied that
there will be 8.250 wagons fabricated
in the country by the end of the cur-
rent financial year that is 1951-52 and
the number of the new purchase would
he 7,930 wagons. I should therefore
think that we should not have any
shortage of numbers. If that be the
case I do not know what are the
reasons for such inadequate supply of
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wagons. From time to time these
points have been raised and there has
also been discussion about the bottle-
necks that are preventing an adequate
supply of wagons. 1 would request
the hon. Minister to go into the matter
and examine all those ponits. I
would like to mention some points
which to my mind seem to be the
bottle-necks preventing an adequate
supply of wagons.

The hon. Minister in his Budget
speech of 1949-50 mentioned that there
is need for increasing the line
capacity and the yard capacity also.
I do not know how exactly the matter
stand now. I think if adequate steps
are taken for providing more marshal-
ling yards, the inadequate supply of
wagons can be solved to a certain ex-
tent. I do not know whether the utilisa-
tion and release of wagons is also
being properly looked into. The in-
dents placed for the supply of wagons
are sometimes cancelled or not fully
availed of, and the release of wagons

-is delayed. To remedy these defects

some steps were taken. One step that
was taken was that the free time al-
lowed for demurrage was reduced
from nine to six hours. If these
methods are tried to the fullest extent
and if there is proper supervision
over all these things, the remedy may
be found out. .

I would suggest that there should be
an adequate extension of double tracks
round about the main business centres.
It may be that some work has been
done in this direction nearabout some
important stations like Delhi, Ahmeda-
bad etc. But I think more ought to
be done in this direction and double
tracks should be constructed round
about all the main business centres.
Secondly, transhipment from broad
gauge to meter gauge line and vice
versa shoudd be further improved by
more skilful mechanised methods.
Thirdly, as I have already pointed out,
more marshalling yards should be pro-
vided at important commercial places.
Fourthly, from indent to allotment and
actual supply of wagons. stricter
check and supervision should be ex-
ercised so that there may be full uti-
lisation of wagans and cases of default
should be severely dealt with. Shun-
ting operations at intermediate stations
also be so arranged that undue delay
is not caused. These are some of ‘he
suggestions that 1 wish to place be-
fore the hon. Minister and I hopoe that
the particular matter that I had men-
tioned may also be looked into. he-
rause when we find from the state-
ment of the hon, Minister that our
wagon position has improved so much
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and as a matter of fact in actual
operation we find that there is such
a dear!;h of wagons, we simply wonder
what is happening in actual work.
I would request Government to take
suitable action on my suggestions.

11 Am.
Shri Massey. rose—

Mr. Chairman: There are many
Demands to be discussed here and if
the hon, Member could be as brief as
possible, I think we will be able to
discuss all the Demands; otherwise

. some of the Demands might have to be
passed without a discussion at all.

Dr. Deshmukh: This is a general
Demand and most of the Members
who have given cut motions are cover-
ed by the list that you have before
You. If we are permitted to. refer to
most of these items we want to refer

to, I think in a discussion of one

Demand, probably all that we have to’

say will be covered.

Mr. Chairman: But anyhow we have
adopted that procedure that we

should discuss all those demands
specified.
Shri Massey: Yesterday, I raised

the question of class II officers and
my hon. friend said that he could not
consider abolishing the Grade of class
II officers, or give up direct recruit-
ment -into class I because class.' II offi-
cers will be too old and they 'will be
losing initiative ,and that they will
lack energy. Today I want to raise
the question of promotion and con-
firmation. We raised this question in
the last Railway Budget and I do not
know if my hon. friend is aware that
even today there are class II officers
who are acting in that grade on and
off from nine years without confir-
mation. Is that not sufficient to cause
frustration amongst this class of offi-
cers? There have been instances
where these men have acted for nine
years when you have not been able to
get class I officers to take their places
at the time they were originally pro-
moted, now when you find the men,
you revert them. Is this not exploit-
ing this class of officers? I submit the
whole question of promotions and con-
firmations needs looking into very very
seriously.

I have just come from the South ana
I find that in the regrouping you havt
amalgamated the Mysore Railways
with the Southern Railways. My
point does not really refer to class II
officers but it is a question of establish-
ment which I want to bring to the
notice of this House, namely, the pro-
motion and seniority of these men.
The junior scale officers on the Mysore
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Railways who have been Gazetted
Officers Class I for the last eight or
nine years have now been reve
and have been made honorary officers
class III and the excuse given is that
the nine years spent in class I on the
M.S. Railway is equated to class III
on the Southern Railways. If you
accept that that principle is right,
then the same rule should apply to
the senior officers who have gone be-
yond the junior scale into the senior
scale. In these cases you have given
credit for these nine ycars or as in
the junior scale as equivalent to cldss
1 on the Southern Railway and you
have superseded the most senior and
capable men on the Southern Railway
by giving these men top seniority. Is
this fair? All the class II ofMicers will
be affected by this sort of arrange-
ment. I ask the hon. Minister to set
up an inquiry committee and go into
this Question. I do not ask you to
abolish the question of direct recruit-
ment of class Officers, but to
reduce the recruitment and promote
these men as soon as you find tlem
efficient and when vacancies exist and
not keep them working for over nine
yvears till you find suitable receuits
to class I. There are senior officers,
not only class II but Class I officers,
junior administrative officers who
would be prepared to take another
job and are looking for jobs outside
because they are fed up with the
establishment gection of the Railways. .
I hope my hon. friend. will look 'into

this question.

Then I come to the question of wagon
supply. Yesterday, I raised the .point
of wagon supply and my hon. friend
very quickly gave me the answer to
look to the footnote. He said the
gross ton-miles refer to the B. N. Rail-
way etc. I am not concerned wil
that. T never rasied the point of gross
ton-miles. I raised the point of tons
carried. I will show you that our
statistics are not true and we cannot
assess the real value of our wagon
position from these figures. I will
Araw the attention of the hon. Minis-
ter to his own records. Page 134 of
Twdiom. Railways gives the total stock
on the line as 146,603 broad gauge
wagons. 10678 were under repaigs and
that leaves 136015 wagons available.
*vo said that 16°1 tons were carried by
each wagon. I will take it that the
special type of wagons, even the
wagons carrying smalls. carried 161
tons. What do we get? For all wagons
on the line we get 72,208,502 tons
carried, that is the maximum possit.i?
“hat you can carry on 105 turn round
figure, with 16-1 tons per wagon. You
cannot carry more n that. Well
tn vour Indian Railways, you give the
figure of 92 millions or 20 millions
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tons over the maximum
capacity. How did you manage that?
I do not know if my hon. friend can
give me the answer.

Shri Santhanam: Is he including
the smetre gauge also? 92 millions
tons include both broad gauge and
metre gauge.

Shri Massey: 1 am referring only to
broad gauge. Your book is referring
only to broad gauge and does not
take the metre gauge into account;
please do not contuse the issue.

Can the hon. Minister tell me how
he carried 92 millions tons when your
maximum carry.ng capacity is 72
millions tons, well if he cannot I will
give him the answegr. This is how it
is done and how ures.. are inflated.
I know more about these statistics than
-my hon. friend. 1 am prepared to
challenge the Railway Board on this
issue. The figure of 92 millions tons
is' arrived at in this manmer. If a
wagon is booked from Delhi to Madras

with ten tons and travels through the

E.l, Railway, B.N,Railway and M.S.M.
Railway by the time it arrives in
Madras the tonnage shown is 30 tons
carried and not ten tons. This js how
you are able to inflate these figures;
.they are not really true; they do not
reflett .the true position of the Rail-
ways. I say the flgures I gave yester-
day show that 20,000 wagons are stand-
ing idle and those wagons are not being
utilized. The hon. Minister said that
there is no shortage: of wagons. I
agree but why can you not supply the
wagons? Why are you creating a
black market? Why an artificial
shortage? If there are wagons give
it to them.. .

As regards coal wagons, there are
30 many types of control. Before the
Rallways can make an allotment pf
wagons, people have to apply to the
Coal Transport Officer. If a close
enQuiry is made in this matter, you
will find that while wagons are avail-
able, Raflways cannot supply them be-
cause the Railway authorities have not
the power to supply: they have got to
refer to the Coal Transport Officer of
the Coal Commissioner’s Office and
.only when both parties agree can an
allotment be made, and while all this
humbug goes on, the people are wait-
ing for wagons, wagons are waiting
tor loads and we in:this House shout
that there is no shortage of wagons.

The hon. Minfster has said that our
Rolling Stock is old and our wagons
are old and therefore not in a fit con-
dition. Go round into your sick lines
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and you will find that 10,000 wagons
are sick when about 6,000 were sick
previously. Examine your position of
wagons coming out of your workshops.
They are not :ven fit to pass a junc-
tion station. You have the ILR.C.A.
and if these (eople examine the
wagons coming oul of the workshops
they would find thit at Jeast 70 per
cent. of the wagons coming out of the
workshops which are supposed to be
thoroughly overhauled, would not be
fit to pass a junction station. I would
request the hon. Minister to set up a
Committee to go into all these matters.
You say that your officers are young
and fresh. I notice from your reports:
that you are now asking retired, old
directors to come on to these special
committees. Well, make use of these
men with experience, and, try and
remove this national ery today
wagons, wagons, wagons. I appeal to
the hon. Minister to give that his
consideration.

Shri J. N. Hazarika: The Assam
Railway is the life-line of the States
of Assam, Tripura, Manipur and the
hill areas. But, owing to ipadequate
supply of wagons on this i Railway,
these States do not get an adequate
supply of foodstuffs, and other es-
sentials of life. They have been
suffering for the last four years for
want of these necessaries of life. For
all this suffering, the Railway Ministry
is responsible because they have not
supplied the wagons in sufficient
numbers to this corner of the country.
All the requirements of the people
including wheat cloth, salt and other
essentials have to be carried by raf!
because transhipment by steamer is
not satisfactory. Inland water trans-
port has not been safe since the Parti-
tion. The air-transport of these neces-
saries has made these things very cost-
ly and when the prices in all the States.
are compared, I think the prices would
be the highest in Assam because of
the air transport. This Air transport
has been necessitated because there
have not been a sufficient number of
wagons put on the railway. I would
therefore request the hon. Minister
of railways to supply more wagons to
the Assam Railway so that the neces-

sai'lies of life may be transported by
rail.

A word about regrouping of Rail-
ways. I ask myself whether it would
not be expedient to postpope this
amalgamation for some time and whe-
ther it is not necessary to enquire in
detail and whether this amalgamation
would be at all effective considered
from all points of view. We have seen
the large amount of agitation that
this regrouping would be deterimental
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to certain interests. Therefore.
would request the hon. Minister to
postpone this regrouping for some time
to go into detail.

. We are told that the Assam Railway
is a deficit Railway. Who is responsible
for this state of affairs? Is not the
Government responsible for this?
Firstly, they have not supplied a
sufficient number of wagons to trans-
port goods and they have_not attempt-
ed to make the railway system effect-
ed to carry passengers and goods. It
is necessary to investigate into the es-
sential defects of this system: Whether
this Railway should be broad gauge
or a metre gauge one, whether this
Railway should ve a double line or a
single line railway etc. An enquiry
committee should go into the question
of how to make improvements in the
working of the Railway and make it
a healthy one like the others. One of
the items on which this Railway is
incurring loss is Administration. I have
travelled much on this Railway and I
have received a lot of complaints about
ticketless travel from the public, and
that the staff itself encourages it. *
am told that the passengers do not!
purchase tickets at all, but simply rush
into the train; but the booking staff
sell tickets if they like. This is one
of the ways in which loss is occurring.
This should be put an end to.

Bridges should be constructed at
Chakrighalli ghat and Manihari ghat
over the Ganges, Pandu and Amin-
gaon on the Brahma Putra, and alsu
over the other small rivers if any, I
hope, during the next flve years Gov-
ernment would be able to undertake
this work and bring the Assam Rail-
wav system in line with the Railway
avstem in other parts of the country.

W Wz Yo TETE WA
qz @Ys Qg AT Iw A qw WY
& Ao wre AAfa g W e
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gl @ §  JEeRam

£ oA gk wEE-=d S
Wogr ) o W & ax #
W fafry ¥ WY A few
g W wAwwr famr g

“These are entirely military re-
quirements, and are in no way
justified for economic or civilian
purposes. It Government insist
on these new lines, the Budgetary
provision should be a special one
and should not count against the
funds being made available for

Railways".

dfe o wg fowd § 39 ¥ Tg
wrar & i ag o€ sl @Y § T
{ w fod fafufoas qidw (civilian
purposes) ¥ fed ¥ w
2k ge@ Aft § ) dfew wwt
gl Tl @Y & | g SEeR W
a g% ag aw feewn § 99 & ofomr
¥ agi @ wrardy a7 §, A
@ i wgt e e @ P ¥
WU ¥ f54 TF A FE g
gwar & | T TE | W W AR
qed w fox am @ § fe agl
FORTT A AR Q| BT A
gt § f5 9wl & gfewr w A
@ =e T wfEd |
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g , o & fr wrew & o v e
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A el W e W W
T o\ &

(English translation of the above
speech)

Shri Bhatt: I am speaking on Motion
No. 40: ‘Need for opening new Rail-
way lines in Rajasthan.’

\

The hon. Minister is aware arnd ha<
also mentioned it several times that
the greatest difficulty in Rajasthan is
that the area covered by the Railway
tracks is very inadequate and roads
are also insufficient in number. It
therefore becomes necessary to lay rail-
way lines where roads are absent.
The development of railway system in
-that area which consists of forests and
mines would bring prosperity to the
people that live there. Moreover.
construction of a ljne, say from Udai-
geur to Himmatnagar would freatl.v

nefit lakhs of travelling public, It
would very much facilitate travelli
to and from Bombay and Ahmedaba
and would encourage trade. Just for
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that reason the former Rajasthan Gov-
ernment had earmarked a sum of Rs.
two lakhs for survey work but I do
not know when did the Railway pu*
it off. My hon. friend Shri Balwan:
Sinha Mehta and I myself had urged
the Government that that wora must
be done but it was said that the work
was difficult due to the track being
hilly and they could not do it in spite
of its urgency. I can imagine the
difficulty but when it is a thing f'r
the good of the people, why should
not the work be taken up? We must
at least make a beginning. Last time
the Standing Finance Committee sanc-
tioned a grant of one lakh rupees for
a new railway line in the South. That
was done because the construction of
that line was considered essential. I
think a railway line between Udaipur
and Himmatnagar is equally important
and I would request the hon. Minister
that if he is unable to start the work
in the beginning of this year, he must
do 30 before the year is out.

Secondly, there is the question of
the - Jaisalmer-Pokaran line and
Phalodi-Shri Kolayatji line. The
clarification with regard to this line
given by the Ministry is this:

“These are entirely military re-
quirements, and "are in no way
Justified for economic or civiliau
purposes. If Government insist
on these new lines, the Budgetary
provision shofild be a special one
and should not count against tne
funds being made available for
Railways.”

But frorg what they say it seems
as though civilians do not live there
and for this reason there is no need
for constructing a line fo:  civilian
purposes. But the fact is that lakhs
of people live there although the
population of that area may be less
than that of the area of Jaisalmer
proper. A new ceéntre can be opened
to provide them trade facilities. @We
are constructing railway lines and
roads at other places because they
are profitable to the Government. But
we must bear in mind public econ-
venience too.

Pandit Thakur Das Bhargava (Pun-
jab): The' population of that place is
not considered civilian by the Railway
Ministry.

Shri Bhatt: Why that is so they will
themselves explain. What I have to -
say- is that people live there and a
railwav line is very necessary for both
the civilian population and military
purposes. If the money that is bein
svent over motor vehicles and petro
were utilized for constructing a ralil-
road, not only would the population
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[Shri Bhatt]

there have benefited but that would
also have been very important from
the point of view of he defence of our
800 mile border with Pakistan. Not
only from the military point of view
but also for the well-being of the popu-
lation of Jaisalmer and Bikaner is
development of a railway track in
that area neccesasry.

The fourth line which I want to
menticn is that between Raniwara and
Bhilori. As you know. the new line
that is being constructed between
Deesa and Kandla will be completed
by the end of this year. That is very
good. But you will realize that a
line from Deesa to Bhilari and from
Bhilari to Raniwara would be very
advantageous. Although the distance
-is Mot-mere than 15 or 20 miles, yet
“it the line is laid and- is connected
with the'line from Jodhpur to Luni,
it would save several hours as also
expenses of the travelling public while
the railways would also be beneflited.
After the completion of the Raniwara
line. the Xeople_of Jodhpur and Bika-
ner would be greatly relieved. This
has already heen realized. The Rail-
way Ministry dees not say that it
would not do that but it wants time
in order ta ascertain the trafic, But
the trafic can only be known when
construction is begun, I have no
doubt, whatsoever, that there is go-
ing' to be sufficient trafic. So the
Railway Ministry must include it in
their scheme of construction of the
Deesa-Kandla line which is shortly to
begin just as Gandhigram and Adipur
have been included. But since 1 am
talking of Rajasthan at present, I
want that first of all the Bhilari-Rani-
wara line should be taken in hand.
What happens today is that those liv-
ing in Raniwara or Jalore or Kinnawa!
have to proceed towards Palanpur and
Ahmedabad wvie Luni, Bali. and
Marwar junction. Construction of
this new line would save several hours.
I hope the Railway authorities and
the hon. Minister “would keep these
things in mind.

Shri T. N. Singh: I have a small cut
motion which raises the question of
the regrouping of the railways. ' This
is an old issue and I believe the House
has discussed it at some considerable
length in the past. So probably the
hon. Railway Minister might feel that
! am rather improperly raising this
boint at this stage. But, what we
understood about this regrouping. of
the railways was that the railways will
be divided into compact regional areas
for administrative convenience. Now,
according to the Budget for this year,
the regrouping that iz being envisage®
is the Northern and North-eastern and
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Eastern Zones which cover all the
northern areas from the Punjab right
up to Calcutta: It is not any parti-
cular compact region that is being
brougl}t into existence. Like the
Euclidian geometry Government be-
lieve in running parallel lines. In
this case the parallel lines run right
up from Lucknow to Calcutta and
again from Nainital in north U.P. to
Calcutta. These are the regions pro-
posed to be formed and curiously
enough they do converge and meet at
Calcutta. For Calcutta has a sort of
fascinatxor; for the railway staff and
s0 these lines must converge there. So
at that very place we are going to have
the headquarters of two regions.

. An Hon. Member: They have it now
in Bombay. o

8hri T. N. Singh: Yes, Bombay teo
I think is not going to be one worse
than Calcutta and it has also two re-
gions’ headquarters in it. And when
Bombay has it, Calcutta also ‘must
have it. That is the position.

. May I know why is this being done
taxt ;Il in this way? “r?fter all' they have
a experierice regroupi in
Madras and in Bombay in‘th:é“sohth
and probably the Railway Minister is
not unaware of the shortcomings that
came to light there and the wvaripus
criticisms that were made in connec-
tion with the regrouping in the South.
He has had that experience and I have
ho doubt that he has dlso leatned a
few things as a result of that. Probab-
ly he is also going to modify the three
Zones he has started in South India.
It is clear that we have learnt a few
things. Let us try to learn more.
Why should we be in such hot haste
and especially at this stage when this
Parliament is at the fag emnd, of its
session and is counting its days? Why
should we go ahead with this regroup-
ing now and start afresh with this
plan in the whole of north India and
proceed with these parallel regions in
this haphazard manner? The zone
system may be a good system. I
have no particular objection to it. No
very high principles are involved in it.
But you are bound to learn more and
more by experience and. time. We
have learned a few things and let us
not forget or unlearn what has already
been learned by past experience, I
therefore. strongly feel that this re-
grouping that is proposed needs
thorough consideration.. It need not
be pushed through within this one or
two months. There is time enough

.to go into the whole question In

greater detail, to define the regions
more properly and more equitably
and in a more contiguous manner and
then go ahead with it.
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Moreover, in this very region run
the metre gauge and broad gauge sys-
tems. They are two very ‘extensive
systems. There is one from Assam
right up to the bottom of the
Himalayas in the north, and there is
another from the B.N.R. side right up
to the Punjab and Simla side. These
two systems also require very careful
consideration and examination. After
all, we have to keep the economic con-
sidérations before us. Calcutta is a
port city and from there you enter
the great coal ard iron producing
areas. And then there is the agri-
cultural area with its teeming millions
of human beings in Bihar and U.P.

Shri A. C. Guha: And the tea areas
also.

Shri T. N. Singh: Yes, I am sorry,
there are the great tea areas of Assam
also. As 1 was saying, there are the
agricultural areas where huge quan-
tities of sugarcane and sugar, oilseeds
and so many other things and food-
grains are being produced. They have
to be transported and taken to various
places and you cannot parcel out the
whole administration in the haphazard
manner that you propose to do. It
may be that you may think that I am
hasty in my judgment but yet I urge
that it does require.a better considera-
tion at your hands.

I come from a province which has a
population of 66 millions and has an
extensive area too. The misfortune
of that great province is that for
purposes of Railway it is. being split
up into various regions. Gorakhpur
which occupied the proud place of
headquarters of the O.T.R. is being
brushed off with a view to giving pre-
ference to Calcutta. I do not know
who is the official of the Ministry
with so much interest in Calcutta. The
fact remains that Gorakhpur which is
a centrally situated place—the head-
quarters of the O.T.R., is being given

the go-by in favour of Calcutta
There is already congestion in
Calcutta. There is already dearth

of accommodation for offices and you
will  bhe huddling together the poor
clerks or you do away with the
clerks and others who are here. em-
ployed in Gorakhpur, It is stated
in one of the notes that the people
who are working in Gorakhpur will be
provided somehow. But is that the
way to approach this problem? Be-
cause you are .able to provide them
somehow, therefore you must proceed
with having Calcutta as your head-
quarters?

1 feel very strongly that this matter
has not been looked into properly
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and it does reguire looking into more
thoroughly at least. I have not come
across a single individual. in U.P—I
make bold to say—with any political
consciousness and with any knowledge
or information on the subject who
has given his support to this proposed
regrouping of railways so far as the
northern area is concerned. -

‘Shri Bhatt: They are not voéal.': "

-Shel T. N, Singh: Unfortunately we
are not vocsl, but we are enlightened,
as the: polls have shown and know
how to be effective. Therefore, I
urge the Railway Minister that at
this stage of this Parliament's life_ he
should not. for God's sake. force this
regrouping right now. He should have
a little_patience and allow, things to
settle down -and give a little 'more con-
sideration to this problem. After
all it is not such an urgent matter
that this must be done now. The
scheme is not sacrosanct and we can
revise or modity it: That is all I
have to say and I pray that my
humble voice in. this respect will not
be ignored. :

Mr. Chairman: I would reguest hon.
Members that they should be very
brief. @ We have only one more hour
which includes.the time for the hon.
Minister's reply to each Demand.
Therefore, I would like hon. Members
to be very brief and not exceed filve
minutes if not less.

Shri Kamath: We can sit till one.

Mr. Chairman: Even then we have
not got much time.

Shri S. C. Saiaanta: My cut motion
also refers to the regrouping of rail-
ways especially the proposed regroup-
ing of EI, B.N. and O.T. Railways
into North, North-eastern and Eastern
Railway. The hon. Minister of rail-
ways stated that it has no connection
with the present Demand but I hold
that it has some connection because
the White Paper supplied to us says
that it is the intention to complete
the process of regrouping in the near
future by forming the remaining Zones
af Northern Railway, North-eastern
Railway and FEastern Railway. The
plans for the formation of these zones
are in the process of finalization and
moreover we know that the thing will .
come before the Central = Adyisory
Council for Rallways tomorrow.
if the Advisory Council for Railways
accepts the formation of these three
groups, then the - ‘economic duestton
will come up. So T hold that it may
be discussed in these Demands.
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Shri Gopalaswami: I wish to make
my position clear. I did not say thar
the discussion was banned. I only
said that it would not be related to
any item in the Budget itself. As a

question of policy certainly it can be
discussed,

Shri 8. C. Samanta: In 1951 three
Zones were formed—one South Zone
in April 1851 and towards the end of
1951 in November the Western and
Central Railways. The other day in
answer {0 a question the hon. Minis-

ter of State for Railways told us that

ecopomically the South Zone has been
beneficial by reducing 13 posts of
Officers. About efficiency it is diffi-
cult to say how it is going on because
the all round accounts of Railways
are given to us after one year or two
years and it is not possible for the
Railway Ministry to supply them
earlier than this. So I have no ob-
ject_xon to the regrouping of railways,
which scheme we have already accept-
ed but my point is that we have
taken up three groups and three
Zones have been formed and the other
three Zones should be created on the
experience of the three Zones already
formed.” So I would like the hon.
Minister to tell us why should we not
wait for a year at ledst to have the
experience of the three Zones already
formed. The appeal made by the hon.
Minister of State to form the Zones
very early has touched us but at the
same time due to the grievances made
by the publir. we would like that the
forming of Zones should be deferred
for the time being. Moreover I have
found that the provisions followed by
the Committee set up by the Railway
Board for forming Zones have to be
changed according to circumstances
and so our experience of the Zones
already formed should be taken up
for the future formation of Zones.

Lakshmanan (Travancore-
Cochin): If we go on at this rate we
will not be able to cover more than
one or two Demands. Therefore, a

time-limit may be placed on each be-
mand. -

Mr. Chairman: I have already
placed the time-limit and I have made
the request to adhere to it more than
once.

Shri Gopalaswami: He says for each
Demand.

8hri Lakshmanan: For each Demand,
not for each speech.

Shri Kamath: It is there by impli-
cation. '
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Shri Barman: Madam, with your
permission I would like to make a
little change in my cut motion. In my
cut motion I have mentioned:

“Necessity of a rail-cum-road
bridge over the Ganges at Moni-
hari ghat of Assam Railway.”

I would like to delete the words
“cum-road” and make it, *“Necessity
of a railway bridge” etc. etc.

Mr. Chairman: He may just mention
his points and that will not take more
than filve minutes..

Shri Barman: Only I would first
suggestf that this change may be taken
note of.

Within the short time at my dis-
posal I may briefly mention, first of
all, that I am not at all pressing here
that the Railway Board or the Rail-
way Administration is not conscious
of the fact that the absence of this
bridge over the Ganges at Monihari
Ghat is not only causing a lot of in-
convenience to passengers but is also
a transport bottleneck for goods. The
whole of Assam, North Bengal and
Northt Bihar are dependent on Calcutta
and after partition this is the only

_ route that has been constructed by the

Railway which admits of such traffic
of passengers as well as of goods.
Though I am one with Mr. Rohini
Kumar Chaudhuri in paying en-
comiums to the Railway Administra-
tion for constructing the Assam link
in a very short space of time, I must
add that perhaps not even Mr.
Chaudhuri himself knows the diffi-
culties which the passengers have to
undergo while crossing the river at
Monihari Ghat. I had personal ex-
perience of this several times and I
have seen things as they are. 1 am
mentioning this only to stress the
urgency of the situation; while the
Railway Administration realise the
difficulties from a distance, they can-
not realise the difficulties which the
passengers have actually to undergo.
At that point of Sakrigali and Moni-
hari, on two sides of the Ganges the
river channels always change their
course and because of that every yesr
new branch lines have to be construct-
ed from the railway stations to the
steamer ghat. I suppose the Railway
Administpation is quite conscious that
enormous -sums of money are spent
every year over this and even pro-
visional lines that are constructed up
to the steamer ghat sometimes do not
last even for a week. The difficulty
of the passengers is that even after
this trouble that the Railway A'dmlnls-
tration takes to make new lines up
to the steamer ghat which changes
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every week, the passengers have to
wade a sandy shore up to the steamer
ghat and in the rainy season in that
part of the country lasting for six
months they get completely soaked. I
have seen many of the passengers with
their children and women folk in a
completely soaked condition. They
get soaked in their journey from the
railway terminus to the steamer ghat
or vice versa and those who have not
got two sets of clothes remain in that
wet condition until nature helps them
in drying the clothes. On the other
side, that is on the Monihari ghat
side there is practically no station, nor
can it be built because of the nature
of the terrain there. The Monihari
ghat Railway station proper is three
to four miles from the ghat. Here
too provisional lines are constructed
every year and have to be changed
later, but as regards the passengers
after crossing the river at night they
have to wait there until the next train
arrives three or four hours after they
have landed at the steamer ghat and
in that condition they have to face
the monsoon rains or the winter cold.

These are the difficulties of these
passengers. Let me place before the
House another fact, namely the cost
of constructing these new lines every
Year. To my mind, if the Railway
Administration considers the cost that
they are incurring every year on
these lines they will see that if a
bridge is built it will minimise the ex-
penditure and accelerate the trafic and
the loss now debited to the Assam
Railway will also be minimised. I
hope the Railway Administration
would consider this matter very
urgently. The construction of the
bridge will of course take a few more
years but the matter may be taken up
for consideration.

Shri Jhunjhunwala: I have got
three cut motions which can come
under Demand No. 1. I shall try to
finish within flve minutes by simply
mentioning the points—I shall take
them up exhaustively when the Budget
comes up again in the new Parliament.

Mr. C!ulmun: Are you bringing in
other points bearing on other Demands
1‘\;80?1 Your cut motion i{s on Demand

0. 1.

+  Shri Jhunjhunwala : The others also
come under the:same Demand. I
shall finish them within five minutes.

Last year when the hon. Minister
was moving for an increase in fares
and freight it was said that there was
very little scope, absolutely no scope,
for an increase in freight. But the
present, proposal is for increasing the
freight on coal, sugar and one or two
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other items. The reason advanced by
the hon. Minister now is that it is
being done to rationalise the freight
system. The argument is that the
hauling charges for coal being much
more than the freight charged, it is
necessary that there should be some
increase. But the hon. Minister ghould
have taken this point into considera-
tion that though the coal freight has
been fixed at a low level compar-
ed to the hauling czarges it must have
been done on some principle of
rationalisation because those articles
cannot bear a higher freight. There
are some items freight on which is
about 18 pies—~I am not zoing to men-
tion all those items, I shall deal with
this point exhaustively later—and is
the hon. Minister going to decrease
the freight on those items where the
rates are mmuch higher ‘han their
landing charges? If he is going to
rationalise freight rates then he should
rationalise the rates on all the articles:
where it is high he should decrease it,
where it is low he may increase it. If
it is done on a partjcular basis, that
basis should not be applied only to
articles whose rates are lower than
hauling charges. You should not try
to take money from the public on a
particular ground and do not apply
the same ground to cases where you
have to reduce freight. Further. when
the hon. Minister is to increase the
freight on coal. he has not indicated
whether it will be for all kinds of
coal or whether. there would be dif-
ferent rates for different kinds of
coal. If the same increase will apply
to all kinds of coal then it will very
badly affect the second class collieries.
Therefore, before announcing the rate,
he should take this point into consi-
deration. Further, whenever any
increase in freight or fares is decided
upon, the Railway Ministry should try
to economise in the expenses, but
when {ou look at the expense you find
that they are being increased.

My second point is about failure to.
restore Mandar-Bh:galpur dismantled
line. This line is thirty or thirty-two
miles long. Mandar Hill is a health
resort. Fvery ' week-end people go
there and the absence of the line is
causing great inconvenience. This line
was running for so many years and
due to war it was dismantled. There
is no reason why it should not be re-
stored immediately. I find that while
other lines have been taken up. this
line has not been taken up. It should
be done now.

My third point is about failure to
complete construction of Madhepura-
Murligunge line and non construction
of lines joining Beharigunge to Kishen-
ganj and another to Alamnagar. This



1311 Railway Budget,

[Shri Jhunjhunwala]

uestion has been raised by me for
the last two or three years and the
Railway Minister was very kind
enpugh to mention that this work has
been taken in hand.
sitting here, imagine the horrors of
the Kosi flood and all the great diffi-
culties to which people are subjected
when the flood comes. If this line is
constructed, there will be very great
advantage, Last year, I gave some
figures, 1 do not remember them
now. There will be transport of
jute also to a very great extent and

the railways will benefit by it. The’

jute growers will also benefit by it.
Though it has been decided to con-
struct it, it is being delayed. It should
be expedited. Further, just as has
been pointed out by my hon. friend
Mr. Bhatt, there gre .certain places
where railway lines arg¢ ‘very neces-
sary. There are two thanas—Kishen-
ganj and Alamndgar. There is one
Beharigunge station from where these
thanas are only three or four miles.
These thanas are the headquarters of
the nearby villages and if a connect-
ing line is constructed, it will cest
very little but will provide a very
great deal of convenience. I would
request the hon. Minister to take up
{pe question of construction of these
ines.

There is one more point regarding
the regrouping of railways. * I am
told by my hon. friend Mr. Verma
who has taken a great deal of interest
in this matter that Bihar Government
has not yet decided as to whether
there should be regrouping or not and
until this question is considered and
decided by Bihar Government, the re-
grouping should not come into force.

Shri Kamath: I demand from the
hon. Minister a clarification and re-
vision of the policy that has been
adopted by the Ministry towards the
railway employees who were arrested
and detained in India just before the
threatened railway strike of March
1949. The House is aware that the
strike did not materialise, but before
it, hundreds of railway employees were
detained all over the country. In my
own province of Madhya VPradesh,
there was a large number of detenus,
who were all released after some time,
but of whom 23 employees were kept
under suspension for over .two years
with one-half or three-eighths of their

ay as subsistence allowance, and at
he end of that period their services
were terminated under the Railway
Services (Safeguarding of National
Security) Rules, 1949. I am not aware
as to how many detenus were dismissed
tn simmflar circumstances in other
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States, but the point that arises in this
connection is this: on 13th November
1951 the High Court of Madras deliver-
ed judgment in a case filed by one
Sambandam, an ex-employee of the
South Indian Railway who had been-
detained similarly and whose services
had been dispensed with under the
rules I have quoted. There the High
Court held that the order of the
General Manager of the Railway dated
the 6th October 1950 terminating the
services of Sambandam under the said
rules was illegal and inoperative. This
judgment, in my opinion, governs or
has a vital bearing on the cases of
similar detenus whose services were
terminated at the end of a year or
two, The High Court of Madras held
that the order of dismissal passed
under these rules was 1illegal,
“inasmuch as the employee was not
given a proper opportunity to defend
himself as required by the provisions
of the Constitution”. I would like
to know from the Government what
exactly their policy is with regard to
the hundreds of detenus who were
detained at that time, who remained
under suspension for over two years
and whose services were terminated
at the end of that period without
affording them an adequate - oppor-
tunity, as provided by the Constitu-
tion. The judgment of the High
Court of Madras applies to all such
detenus whose services were similarly
terminated, and as the High Court has
held that the order oassed by the
administration was illegal and in-
operative, I demand that the detenus
who in similar circumstances were dis-
missed from service under these Rules
must be reinstated.
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(English translation of the above
speech)

Shri Radhelal Vyas (Madhya
Bharat): There has not been that
improvement in the lot of the third
class passengers as should have been.
These bogies are much more crowded
today, than they used to be before the
war. Government are not paying
attention towards increasing the
number of bogies. One great incon-
venience that the third class passengers
feel is complete absence of sanitation
Third class bogies are  very dirty.
Arrangements are not made for long
distances for cleaning the lavatories.
There is lot of dirt in the compart-
ments which remain uncleaned very
often.” Time has now come with the
people’s rule when more and more
attention should be paid towards pro-
viding facilities to third class pas-
sengers, specially towards sanitation,
in the same way as attention is paid
towards first, second or inter classes.
For the last two or three years third
class passengerss have been facing
another evil. A number of hawkers
frequent the running trains to sell or
auction goods like scissors, spuiious
soaps etc. and cheat the poor veonle. Nn
arrangement has been made to check
this evil. Indeed, I wonder how these
. things are permitted to be sold with-
out any check. This should stop once
for .all. There is another thing also.
They make their speeches very loudly
which is so troublesome to the travel-
ling public. - There is no check on it.

Shri Kamath: Speeches prove to be
troublesome?

Shri Radhelal Vyas:  Yes, the
speeches they give to sell and advertise
their goods.

There must besides be arrangements
on at least big stations where third
class passengers should be approached
to tell their difficulties and hardships
and their complaints should be record:
ed for removal. This would go a
long way in providing facilities to
third class passengers.

Passenger -trains often run late by
hours for they are detained for long to
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give passage to mail trains. I can-
not understand why the Railway Board
should be so apathetic towards d&he
convenience of such a large number
of people. Attention must be given to
this matter,

Similarly, there is the question .of
foot-bridges. For example, great in-
conveniente is experienced in Ujjain °
in the absence of foot-bridges. hi>
state of affairs is going on for years.
A certain sum was sanctioned in the
last budget for that purpose and still
that work was not done. Ujjain is
a place of pilgrimage and is besides a
big junction of the Western and the
Central Railways. Thousands of
pilgrims . go there. Absence ot any
over-bridge there results in much in-
convenience. That difficulty has not
been removed in spite of years of cor-
respondence with the Railway autho-
rities over that matter. *

When the first centenary of thé Rail-
ways is going to be celebrated, it
should be marked with special facili-

.ties to third class passengers. Zone

tickets and things like that would
attract people. Things should be so
done that third-class passengers may
feel that the Railway Board is earnest-
ly endeavouring to provide the people
with maximum facilities.

Dr. Deshmukh: I have moved my
cut motion to discuss lack of plan for
rapid expansion. In my brief speech
yesterday I had referred to this ques-
tion—that Government does not seem
to have any plan for expansion. If
we refer to page 47 of the account of
Railway Working provided to us we
find the following sentence:

“The capital expenditure during
the year was 2560 crores of which
20'41 crores was incurred on
Indian Government Railways.”

The distribution of capital expendi:
ture on the Indian railways shows that
only Rs. 3'24 crores were spent on
new lines. This sum is actually
smaller than the expenditure incurred
on new lines even in 1948-49 and ,1949- .
50. When I look at the provision
made in the Five Year Plan for rail-
way development, I find it is extremely -
meagre. There is a provision of Rs.
200 crores made in the Five Year Plan
But the immediate railway programme
is conflned largely to rehabilitation; a
more ambitious programme of railway
expansion will have to wait for the
present. I think for a country of our
size tethm provision is hopelessly inade-
quate.
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The importance of roads and rail-
ways is admitted on all hands. It has
been said that “ the community pays
for good roads whether it has them or
mot. It pays mare if it has not got
them”. The same certainly applies to
railways as well.

There were plans which were fairlv
well advanced so far as Madhya Pra-
desh was concerned. One of them
was the linking of narrow gauge sys-
tem of Hyderabad State with Khandwa
via Akola. That scheme was taken in
hand and we thought that it would be
implemented. But that has been
dropped almost completely it appears.
There was also a proposal to connect
Amravati with Narkhed. This route
was surveyed and even the work was
about to be begun. It passes through
a very fertile area. The development
of this area is held up because there
are no railway lines. A lot of sugar
cane is grown _there and a number of
fﬁgar factories can be established

ere.

Therefore, I submit that the hon.
Minister should not be content with
this Rs. 200 crores programme which
consists mostly of rehabilitation. There
should be a big programme for con-
struction of new lines. As in the
past it should not be impossible to
permit people to flot companies for
construction of new railway lines.

The railways are important not only
because they open up the country, -but
also because they help the country in
many different ways; they lead to
greater industrialisation and greater
production. Railway development
also leads to more employment and
encouragement of technical skill. They
also ,(lead to the establishment of
ancilliary industries.

Mr. Chairman: Now that hon. Mem-
bers who have moved cut motions on
Demand No. 1 have spoken, may I
suggest to the hon. Minister that he
may give one reply to all the points
made on Demands Nos. 4, 5, 6, 7, 8.
15 and 18 which hon. Members wanted
to discuss. The guillotine was
originally intended to be applied at
12 noon; then it was extended to 12-30.
Since there are many hon. Members"
who want to speak, I would extend
the time till one o'clock. Even then
we have only half an hour left, be--
cause the hon. Minister would like to -
have half an hour to answer all the
points raised. Meanwhile I would
call upon hon. Members to just
mention their points on the other cut
motions. Is this course acceptable to
the hon. Minister?

Shri-Gopalaswami: I am entirely in
the hands of the House and yourself
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in regard to this matter. Of course
if all the cut motions are moved and
speeches made, perhaps, I might not
be able to cover all that has been said
here within the time at my disposal.

Shri A. C. Guha: May I refer to the
procedure adopted last year. The
hon. Minister replied to some of the
points and in regard to points which
he could not cover, he sent written
replies to every Member concerned.

* Mr. Chairman: Last year the rgplies
to the points were laid on the Table
of the House.

Shri Gopalaswami: Last year I
replied to some of the points made
during the course of the debate. In
regard to points which I could not
cover within the time at my disposal,
I undertook to have them" examined

. and a note on them circulated to hon.

Members. I think that note was
placed on the Table of the House.

Mr. Chairman: . I think the hon.
Minister will have no objection to

. adopt a similar course this year too.

We may go on with the discussion till
12-40 and the hon. Minister can have
20 minutes for his reply. But we
must spend the time usefully and eco-
nomically.

We shall now take up Demand No.
4 which hon. Members wanted to dis-
cuss.

DEMAND No. 4—-WORKING EXPENSES—
ADMINISTRATION.

Mr. Chairman: Motion is’

“That a sum not exceeding Rs.
8.55,54,000 he granted to ¢he Presi-
dent, on account, out of the Con-
solidated Fund of India, to defray
the charges which will come
course of payment during the year
ending the 31st day of March, 1953
in respect of ‘Working Expenses—
Administratiqn’.”

Shri A. C. Guba: I have a cut motion
on that. St

Mr., Chatrman: I would like to call
upon those hon. Members who have
iven notice of cut motions but who
ave never had any chance of present-
ing their view-points within this time.

Shri Lakshmanan: I should like' to
urge a few points. One is the paucity
of train services between Quilon and
Trivandrum. At present there are
six services  from Quilon to
Trivandrum and six from Trivandrum
to Quilon. The last train that leaves
from Quilon is at 5-27 p.M. and there-
after the next train is only at 4-20 or
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50 in the morning. Now, Quilon is a
district headquarters with a large

number of high schools, colleges,
hospitals and ' public offices and
persons from several intermediate

stations like Kadakavur, Varkala and
Chirayinkil go to Quilon for various
purposes. The last train being at 5-27
p. M. they find it very difficult to go
back to their places if they happen
to miss that train. True, there is a
bus service from . Quilon to
Trivandrum, but that bus route goes
along the interior portions of the land
whereas the intermediate stations on
the railway line are on the coastal
area. Therefore, people from the
coastal area, that is from places like
Kadakavur, Varkala and Charayinkil,
going to Quilon find it very difficult
to reach back their homes if they
happen to miss the last train which is
at 5-27 p.M. Therefore. a train must
be run after 5-27 p.m., sometime
between seven and eight in the night.
That is one point which I want to
urge.

The second point is about the in-
.adequate provision of funds for the
construction of the Quilon-Ernakulam
line. I would like to take this oppor-
tunity of thanking the hon. the Rail-
way Minister for having taken up the
rconstruction this year itself. But
having decided to take up the con-
struction of this line, what I cannot
understand is the half-heartedness
about the matter. A sum of Rs.
6,77,00,000 is the total cost of the pro-
ject of which only a paltry sum of Rs
one lakh has been provided for in the
current Budget for this purpose. The
hon. the Railway Minister knows it
too well in his capacity as State<
Migister that the integration of the
two States can be completed only after
a railway link is established between
Ernakulam and Quilon. There is
also a political aspect to this question.
There is quite a lot of labour unrest
in this area, and if this work is taken
up in the coming financial year un-
employment can be solved to a great
extent. Therefore, as a measure of
political expediency also I hope that
this matter will receive the attention
of the hon. the Railway Minister, who
happens to be the States Minister also,
and that this work will be taken up
during the coming financial year and
adequate provision made in the Budget
for that purpose.

Shri P, Kodanda Ramiah (Madras):
1 want to bring to the notice of the
hon. Minister the conditions prevailing
on the Nidadavolu-Narsapur line.
This line is not properly managed. The
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trains always run late and there is no
Joop-line anywhere between Nidada-
volu and Bhimavaram.

Shri Gopalaswami: Is there any
particular cut motion on which the
hon. Member is speaking?

Mr. Chairman: Yes, to discuss “over-
crowding, late running, vendoring in
compartments, reservation and other
grievances of the passengers".

Shri P. Kodanda Ramiah: This line
has no ma-bap and nobody to hear
the grievances of the passengers.
There is private vendoring going on in
the trains. The trains are overcrowd-
ed because they always run late. When-
ever we want to have any reservation
from any of the intermediate stations
to Delhi or to any other place we are
asked to go to Nidadavolu or to
Bezwada to have our reservation. I
have - represented this matter ever
since I came to this House. I have
written to the Railway Ministry, and

-1 have written to the Trafic Manager.

M. & S. M. Railway also, but nobody
has taken any care and the same con-
ditions are prevailing on that line all
these years. I again bring this matter
to the notice of the hon. the Railway
‘Minister and request him to redress
the grievances of the passengers on
that line.

Mr. Chairman:
Demand No. 5.

Dr. Deshmukh: There are other cut
motions.

Mr. Chairman: What I wanted to
impress upon hon. Members was that
while there are those hon.. Members
who have already had'a chance of
expressing their view-points on parti-
cular matters, there are other Mem-
bers who have never had a chance at
all till now. I would therefore like
to give them a chance. Otherwise, it
will be calling the same Member to
speak on different demands.

Shri Kamath: Will you come back
to the other, Members who have tabled
cut motions?

Mr. Chairman: If any other hon.
Member wants to move any particular
cut motion I will not stop him. This
is only a suggestion I have made in
view of the shortness of the time
available.

Shri M. Naik: I have a cut motion.

Mr. Chairman: Does he want to
move it?

\
Shri M. Naik: At least I .want o
speak on it.

We will come to
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Pandit Thakur Das Bhargava: Those
who have not tabled any cut motions
should also be given an opportunity.

Mr. Chairman: First I will give an
opportunity to those who have given
notice of cut motions. Then I will
come to those who have not given any.
But [ think the hon. Member. Shri
M. Naik had an opportunity of speak-
ing yesterday on the General Discus-
sion of the Railway Budget.

Shri M. Naik: No, Madam.

Mr. Chairnlan: Then he may speak
now.

Shri M. Naik: The first thing which
strikes me after listening to the
Budget -speech of the Railway Minis-
ter is the effect of last year’s enhance-
ment of railway passenger fares on
the finmancial position of the Railwaﬁs
as revealed in the Budget. From the
statcment of Revenue Receipts and
Expenditure given on page 74 of the
White Paper we find that upper class
passenger fares have gone down as
per revised estimate for 1951-52 by Rs.
2} crores. In the Budget estimate for
1952-53 the traffic earning from upper
class passengers has been reduced by
about Rs. ten lakhs even as compared
to ‘the actuals of 1950-51. Similarly.
the traffic earning from third-class
passengers also has gone down. As
per the statement given in the White
Paper—para 11—“the number of third
class passengers has dropped by about
4.2 per cent. and passenger miles by
about 5'5 per cent. compared to the
corresponding period of the previous
year". Because of this increased
passenger fare, I feel, the passenger
earnings as well as passenger miles
have dropped. I suggest to the Rail-
way Minister that it is now time that
we should give some consideration to
the reduction of the railway fares, I
believe that it will amply compensate
the total amount of earnings as well
as the total number of.passenger miles.

The next point is regarding the Rail-
way rehabilitation. Here I would
like to bring to the notice of the hon.
Minister that over Howrah and Madras
section of the B.N. Railway, prior to
6th of November there was ore Janata
Express running every week from
Howrah to Madras, but after the 6th
of November I 'find that one of the
passenger trains running from Howrah
to Madras had been converted ,to
Janata Express, thereby withdrawing
certain stoppages from certain inter
mediate stations as a result the only
passenger train from Howrah to Puri
has been found to be overcrowded with
passengers from intermediate stations.
1 cannot understand why the weekly
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Janata Express was withdrawn and at
the same time one existing passenﬁ’e‘r
train was converted into a Janata -
press.

There was a proposal hanging be-
fore the Government for converting the
Mayurbhanj Light Railway into a
broad gauge line and linking that with
Tata' Badampahar Section. That has
not only not been done yet but no
provision appears to have been made
in the Budget and this should also be
looked into by the Railway Minister.

The next point is this. If one looks
at the Railway map, one wijll find a

barren patch of tract over the ex-
State areas of Orissa and Madhya
Pradesh. This particular area is full

of rich mineral resources and if a
regular survey is taken up and these
places are linked with railway lines,
I believe there will be immediate in-
dustrial development and development
of mineral resources and that will add
to the exchequer of the country and
also will add to the earnings of the
Railway Ministry too. These’ are the
few points which I have to make and
I would request the hon. Railway
Minister to give due consideration to
these points, . :

Upgrading scheme with reference to
aged and senior Station Masters

Shri Kamath: [ beg to move:

“That the demand for grant on
account under the head ‘Working
Expenses—Administration’ be re-
duced by Rs. 100.”

I am given to understand
that a 8o called “Upgrading"”
Scheme has bheen introduced in the

Railways and though I am not aware
whether it has been applied to all the
Railways, it has been applied to the
East Punjab Railway, as far as I am
aware. Under this scheme, old and
rather very senior Station , Masters
have been asked to work as A.S.Ms.
grade II. and they were told that if
they refused to work as A.S.Ms. grade
II, 'they would be debarred 'from
further promotion. Station Masters
have thus under this scheme been
transferred from their former stations
to bigger stations ljke  Delhi, New
Delhi, Saharanpur and such other
places. There is no difference so far
as I know between the salary and
grade of Station Masters Grade I and
the newly created posts of A.S.Ms.
Grade IT but there is one vital dif-:
ference and it is this: Every grade IY
A.SM. has got to perform night duty
and these Station Masters now appoint-
ed to work as A.S.Ms. Grade If have
already spent many years of their
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service in performing night duties, and
on being appointed as- A.S.Ms. Grade
II, they have got to do night duty
again in that capacity. It is, I submit,
cruel to ask them to perform hazardous
night duties in this fashion and I
would, therefore ask the hon. Minis-
ter to tell the Hous¢ why exactly this

scheme was introduced and whethe:
this iniguitous application of - tha
scheme to the Station Masters may

not be remedied or rectified, so that
the aged and senior Station Masters
may not have to perform night duty
all over again, which they have al-
ready done for many  years of their
service.

Just one other point: after partition
there were many Station Masters who
came over to India from Pakistan and
were absorbed in the East Punjab
Railway. I understand that after
their arrival here and absorption in
the East Punjab Railway, the seniority
lists of those Station Masters along
with those who were already here
were drawn up in a rather slipshod
manner and not much attention has
been given to this matter since then.
I would request the hon. Minister to
see that nobody’'s seniority is adverse-
lv affected without cause. I learn
that in some cases a Station Master of
15 years’ service has been adjudged or
has been placed senior to another
Statinn Master with 25 years' service.
If that is so, such anomalies must be
redressed or ended, and the seniority
'ist must be properly drawn.

Mr. Chairman: Cut motion moved:

#That the demand for grant on
account under the head ‘Working
Expenses—Administration’ be re-
duced by Rs. 100.”

Policy

Dr. Deshmukh: I beg to move:

“That the demand for grant on
account under the head ‘Working
Expehses—Administration’ be re-
4uced by Rs. 100.” ~

Construction of Railway Stations
Dr. Deshmukh: I beg to move:

“That the demand for grant on
account under the head ‘Working
Expenses—Administration’ be re-
duced by Rs. 100.”

The first point is that the dismant}-
ed line between Darwha and Digras
which is I think on the programme
should be restored at an early date.
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Then I have also been pressing for
the widening of the overhead bridge
at Badnera which is causing a great
deal of inconvenience especially to
bullock carts. We as cotton growers
pay a very hig revenue to Government
and as such, the cotton ‘growers’
grievances, I hope, will be lodked into.
I have also been asking for an over-
bridge at Amraoti. The reply that I
got was that there was no demand. I
think this sort of reply should not be
given when an accredited representa-
tive says that the inconvenience is
felt by the people, because they re-
present to him, it should not be neces-
sary to prove the demand in any
other fashion. Under the old regime
petitions had to be given to Mabap
Sirkar and there had to be protests
and satyagrahas. I do not think
that this Government should invite
them and when a representative says
that this is necessary and causes in-
convenience, that I submit should be
enough. There is also the question
of the construction of the Amraoti Sta-
tion. The Badnera Station has been re-
constructed, I am very glad about it.
although it was newer than Amraoti.
I hope the construction of the Amraoti
Station which is absolutely dilapidat-
ec.i and very old will be undertaken.

Mr. Chairman: Was not that point
already made out?

Dr. Deshmukh: No, Madam. I refer-
{pd to Amraoti—Narkhad line that
ime.

Mr. Chairman: Cut motions ‘moved:.

(1) “That the demand for grant on
account under the head ‘Working
Expenses—Administration’ be re-

| duced by Rs. 100.” \

(2) “That the demand for grant on
account under the head ‘Working
Expenses—Administration’ be re-
duced by Rs. 100.” .

Shri A. C. Guha: I want to move &
cut motion.

Mr. Chairman: [ would like to know
which cut motion the hon. Member
wants to move.

Shri A. C. Guha: On Demand No. 4.

Mr. Chairman: We have not passed
on to the other Demands 1 think we
are still on Demand No. 4..

Shri A. C. Guha: I have no objec-
tion. I hope you will allow me to
speak for two minutes.

Mr. Chairman: I would ke to give
a chance at least to one Member who
has not given a cut motion.
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Shri Amolakh Chand (Uttar Pra-
desh): I am grateful ‘to you for giving
an opportunity to a Member who has
not given notice of any cut motion. I
would not like to take much of the
time of the House, except three
minutes on three points only.

U.P. is one of the most populous
rovinces in India. At present five
ailways are touching the U.P. the
EILR., the OT.R, the EP.R., etc.
Under the new scheme of regrouping,
four Zones will serve the U.P., namely
the North-eastern, Northern, Eastern
and Central Zones. So far as the
number of Railways is concerned, U.P.
will be served by four. According
to the Wedgwood Committee the idea
was to give every Railway a compact
administration. = The advantages and
facilities which U.P. enjoys by having
headquarters of these Railways will
be taken away if you are to have
only two headquarters one at Delhi
and one at Calcutta. As everyone
knows, U.P. has an integrated
economy. The whole province has
been divided into two parts, fortunate-
ly; or unfortunately one is deficit and
the other is surplus. One hears so much
about the deficit areas. The deficit
areas are Azamgarh. Gorakhour. ete,
and under the new scheme they will be
served by the North-eastern Zone.
The surplus districts are Meerut,
Bulandshahr, Aligarh, etc. and they
would be served by another Zone.
the Eastgm... '

Shri Santhanam: Northern.

Shri Amolakh Chand: Anvwow.
there will be two Zones. Instead of
having all these Zones, one metre
gauge and one broad gauge which
will bring-in administrative difficulties
when you have to operate to assist
the deflcit areas, I would suggest that
the best course of regrouping for the
U.P. is to have one Zone of all the
Railways, run by one administration.
Further, the O.T.R. also serves the
sugar industry. We always find that
there are transport difficulties. The
argument which I advanced for having
the metre gauge and broad gauge
under one administration also holds
good here.

The third point that I would like
to emphasise is that at present we have
five headquarters: Gorakhpur, Allaha-
bad. Moradabad. Lucknow and Jhansi.
It is said that they will continue the
sixty-year-old office at Gorakhpur but
the other four will .disappear. It
would mean that the persons residing
in the U.P. would not have their full
quota in services. In these. circum-
stances, I would request the Central
Advisory Board and the Railway
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Ministry to consider all the points
‘and then take a decision. In reply
to a supplementary question on re-
grouping, the hon. Minister of State
for Railways stated that the opinions
of tthe State Governments did not
count...

Shri Santhanam: No, no. I never
said so. I think it is a gross misre-
presentation.

Shri Amolakh Chand: I would only
request the hon. Minister to consider
the views of the State Governments
and of the residents of the provinces.

Shri T. N. Singh: There will ‘be
satyegraha otherwise. '

Mr. Chairman: I think I should call
upon the hon. Minister to reply.

+ Shri Kamath: There are five
minutes more. -

Mr. Chairman: Can you not give
those flve minutes to the hon. ‘Minis-
ter to cover all the points raised?

Shri Gopalaswami: I thought,
Madam, you wanted to put all the
Demands to vote also by 1 pM. So
I would try to restrist whatever I
have to say within about twenty
minutes so that five minutes may be
talgen up in putting the Demands to
vote

The debate that has taken place
this morning has covered a large
field. I think the bulk of the criti-
cisms has been directed against Da-
mand No. 1; but it would not be deal-
ing fairly with the House if I started
dealing with each individual cut
motion. If hon. Members will permit
me to do so, I propose to deal with
some of the main issues that were
raised on the different cut motions.

First in importance. I will try to
deal with the criticisms of the re-
grouping scheme. Hon. Members
from the U.P. seem to be greatly
perturbed over the possible materiali-
sation of the three new Zones within
a short space of time from now. 1
wish to invite their attention to the
fact that when we entered upon a
scheme for regrouping of Railways in
the country, we accepted as a principle
of vital importance to the betterment
of Railways in the country that in-
the place of a large number of dif-.
ferent systems big and small dealin«
with large and tiny  areas and so0
forth we should have six consolidated
systems each of a Zone and with an
equipment sufficient to deal efficiently
with all aspects of Railway adminis-
tration, We could not have started
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[Shri Gopalaswami]

the first Zone in the
we had committed
these six Zones. That was explained
at that time. We have brought three
Zones into existence. From ‘what  my
hon. colleague told the House yester-
day, hon. Members should have realis-
ed that the results of the working .of
the first three Zones which were in-
augurated during the current year
have been satisfactory. It is possible
that hon. Members might say that we
have not been able to give detailed
facts and figures to demonstrate: the
improvements that have taken place.
With regard to improvements in Rail-
way administration, you cannot take
facts and figures which pertain only
to a few months of working. That
working has to be watched for a suffi-
ciently long time before such facts and
figures could be. placed before the
House. We can only give what has
been brought to our notice and im-
pressed upon us namely that opera-
tion has been definitely improved and
that there are greater facilities for
giving greater satisfaction to the
public. We have also, I think, enough
evidence to show that this new sys-
tem has not brought about any parti-
cular prejudice either in the direction
of our revenues or in the direction of
our expenditure. That is to say, our
revenues have not been affected to
their prejudice; our expenditure has
not been increased because of the re-
grouping. These are general state-
ments, no doubt. But, we have got
to remember that unless we complete
all the six Zones in the country, the
maximum of benefit that could be
realised by re-zoning could not be
realised immediately. That -is why
we sre anxious to go forward with
the balance of the scheme of regroup-
ing. The fact that we are doing it
in the course of 12 or 13 monthg is
not in itself an objection. I can
understand criticisms based upon
prejudice caused to particular areas
by reason of giving effect to this
scheme. Well, hon. Members, some
of them, have referred to the economy
of Uttar Pradesh. Let me assure them
that that economy is not going to be
prejudicially - affected by the. scheme
that has been. put before the' public.
Thet ecopemy, if anything, is- going
to be;made .more efficient and .capable
of : g&vﬁ:;gvfgfeatcr satisfaction, to the
peppler of: Uttar Pradesh than it -is-at,
the} presentmoment. . Ty
crifpeb arme Hoan ;ri"h tw f I
wh et »a8Thook vat! ohe or: two of ./

th ’91 *"bbmmm'-irti!«li hCme!- is -tha® "

country unless
ourselves to

-

a
- e i bas ‘particutar [Honé!
Eﬁushnég‘:gmd Nuem »Wink 1the o
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hon. Member who spoké last—went to
the length of saying that Uttar Pra-
desh itself should be constituted into
a Zone for railway purposes so that
the people and the Gdvernment of
Uttar Pradesh need deal only with
one. zone. Now, I want hon. Mem-
bers to remember that the railways
cannot be administered on the basis
of a separate Zone for each State
unit.  That is impossible. The bad
effects of such -a system we have
come to realise in the haphazard
development of our railways in the
different parts of the country. ' Look
at the number of little railway sys-
tems that grew up in the country be-
cause the old Indian States claimed

‘some sort of a sovereignty and each

State, however tiny it was, wanted
to have a railway line of its own
We have done away with all that.
We have unified the country and the
railways are a subject which has to be
administered from the Centre as one
whole. And if in administering it,
it becomes necessary that a number
of different units of the railway
administration have got to be dealt
with by a territorial unit which is a
unit for administration purposes in
other directions that sort of thing
cannot be‘helped. If you want effi-
ciency in railway administration we !
cannot cut it up according to the
geographical limits of particular
States. .

Take another point, It was said
that Gorakhpur was going to be affect-
ed. Now, Gorakhpur is the head-
quarters of an old and tired railway
and now we want to do away with
that railway. We want to remove the
tiredness from it and all the pre-
judices that ensue from a person or
a thing which gets old.

Shri Kamath: No, no. Old is gold.

Shri Gopalaswami: So we want to
rejuvenate that railway system. What
is it that is being done? The head-
quarters of a railway which cannot
exist as it is any longer is being
scrapped and in its place we are go-
ing to keep at Gorakhpur the head-
quarters of two regional.units in the
combined railway system. There are
about 3,000 men employed at Gorakh-
pur and I am assured by those who
have gone into this question in great
detail and with great care that when
these two new regional headquarters
are established at Gorakhpur there
will hardly be any moevement of a
substantital number of these railway
servahts 'aWway  from Gorakhpur. The
workshops #t' Gorakhpur are going to
be #xtended dand we have schemes for
spetiding @boutFupees one crore in that
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.expansion. - All that means additional
employment. It may be that a tew
of the officers at the top, owing to the
reshuffling in jurisdiction may have
to be shifted here and shifted there
and so on; but that cannot be a
grievance. Railway officers have to
submit to that kind of shifting. So
far as the people whose interests the
House should certainly take care of and
protect are concerned, I do not think
that any substantial prejudice will be
caused‘to them.

. Shri T. N. Singh: Your information
is not entirely correct on that point.

Shri Gopalaswami: My information
is based on facts and flgures worked
out from actual observations and
obtained from officers who have got
experience of these matters. It is
not based upon mere casual state-
ments which we read in newspapers.

Well, I do not want to go into details
as to how the U.P. will be affected.
But I want to tell this much to the
hon. Members. We have ‘received
the criticism of our scheme from the
Government of U.P. and we have given
it the most earnest consideration. We
have examined it from every point of
view. I have sent out officers to go
and discuss this matter with the
Chief Minister of Uttar Pradesh. The
Chairman of the Railway Board went
only the other day to discuss this
matter with Pandit Govind Ballabh
Pant. He has also contacted many
people who may be interested in a
scheme of this sort. He held a Press
Conference to explain the whole posi-
tion. We have explained this matter
to. other people interested in this
matter in Delhi. Let me say there is
one particular aspect of this matter
which has been brought to my notice
and it is the amalgamation of the
Allahabad Division with the Eastern
Railway. That has been put forward
as a serious objection. I may tell
you that I am giving that particular
matter my most earnest consideration.
and if it is possible to readjust the
scheme and remove this criticism, I
shall certainly do so. According to
the present scheme, the Allahabad
Division will come up to Delhi and
that would be included in the Eastern
Railway. U.P., I think, generally wants
that the Allahabad Division should
‘rather be with Delhi  headquarters
than with Calcutta headquarters. Well,
that is a matter which is worth look-
ing into, and if it is possible, without
sacrificing operational, efficiency, to
meet public opinion and the U.P. Gov-
ernment’s opinion as_regards that
matter, I shall certainly do what I

can. .
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With regard to the other Zones the
State Governments have been consuli-
ed. The Assam Government have
replied. The Bihar Government have
been consulted. And as regards the
Chambers of Commerce, we have con-
sulted them also, and you will be
surprised to hear that while there was
an initial reaction against our pursu-
ing with the Zonal system from certain
Chambers of Commerce, on their be-
ing contacted and- being informed
about the details pf the scheme by
members of the Railway Board who
had gone out to meet them and ex-
plain matters to them, they have
changed their opinion. Let me give
one llustration. One Chamber of
Commerce in Calcutta flrst protested
against it and a member of the Rail-
way Board went there and asked them
what their objections were ana he
explained to them the proposed altera-
tions and the revised letter which I
have got from that Chamber of Com-
merce ‘is that they might prefer three
Zones instead of two in that particular
area, that is to “say,.instead of the¢
North-eastern and Eastern Railways.
they would have in addition a third
railway to cover the same area, and
mind you, they subjected this idea to
one condition, and that was that the
headquarters of all the three new
Zones according to their conception
should be in Calcutta. .

Pandit Balkrishna Sharma
Praq’esh): And they were
men?

Shri T. N. Singh: What about the
U.P. Chamber of Commerce?

Shri Gopalaswami: That is the posi-
tion that they took. There is no
doubt that Calcutta is the obvious
headquarters for erch of the Zones,
namely, the Eastern and the North-
eastern. We certainly are providing
for intermediate headquarters in other

(Uttar
Calcutta

places to serve the needs of areas
included in the whole scheme.

Now, I do not know if I need
pursue this .regrouping business
further.  What would ask hon.

Members to consider is that tk's is a
big thing and the big thing has to be
brought into existence as a whole
within_a short space of time., and I
hope I shall carry the country with
me in this. There was a certain
amount of hesitation even in regard
«to the three Zones already established.
1 know that people have welcom
those Zones after they got established.
I am sure that people in U.P.. Bihar
and Assam will find that the regroup-
ing we have proposed, if it comes into
existence, will give them benefits they
had not dreamed of.
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Shri T. N. Singh: What is the Bihar
Government'’s vieyv, may I know?

Shri R.‘'K. Chandhuri: Assam Gov-
ernment has protested against this.

Shri Gopalaswami: I know. Assam
wants a Zone for itself just as some
body wants a Zone for U.P.

Shri T. N. Singh: Bihar also wants
a separate Zone?

Shri- Gopalaswami: Yes. We have
planned for a regional headquarters
at Pandu just as we are putting two
regional headquarters at Gorakhpur.

I think I will refer to one point to
which my friend .Mr. Kamath drew
attention. I know how great a
champion of civil liberties he is. I
can understand his concern for the
railwaymen who, when a strike was
threatened in 1949, were arrested and
placed umgder detention. He wanted
to know how many of these had been
released and he also referred, I think.
to a judgment of the Madras High
Court which said that the rules under
which these people have Wbeert dealt
with are ultra vires and illegal. Now
so far as our knowledge goes, no
Railway employee who was arrested
before the strike is in detention. It
is only those that were proceeded
against under the Special Railway
Security Rules that continue to be
under detention or suspension. I wish
that this distinction may be clearly
grasped.

With regard to the latter class, a
special set of rules were prescribed
and according to the special procedure
a Committee of Railway Officers sits
on the cases of such men and after
hearing him and considering all the
facts of the case, it comes tn certain
findings and those findings are refer-
red to the General Manager of the
Railway concerned and he cannot
pass orders on them. My instructions
are that every one of those cases
should come up here and to me
for orders. [Everyone of these cases
has been vetted in that way. and in
passing orders I think, if I may claim

some credit for being as good a
champion of civil liberties as Mr.
Kamath is, my bias has been in

favour of setting them at liberty or
reforming them. I have had in many
cases to reject the recommendations
that have been made to me on account
of this bias which is in me. I am
sure that Mr. Kamath’s own view as
regards the protection of civil liberties
will and can change only when he
gets into the office some day or other...
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Shri Kamath: I hope not. My point
was that even after the High Court
judgment Mr, Sambandam was not
reinstated.

Shri Gopalaswami: As regards that
case, that has been brought to the
notice of the Railway Board. The
effects of that judgment are under
examination. Apparently the High
Court has discovered that there is
some lacuna in the rules themselves
which perhaps was the reason’ why
they came to the conclusion that the
rules were ultra vires. As you know
the rule is, we first enquire into the
case, we find the man guilty, we take
a provisional decision as to  what
renalty should be imposed on him and
the fact that we propose to impose
that penalty is communicated to the
man and he is given an opportunity
to say whatever he has to say abhout
it.  Apparently these rules do not
contain that second opportunity. The
question of what should be done is
under examination by not onlv the
Railway Board but by those on whose
legal advice the Railway Board has to
act in those matters. I can assure
my hon. friend that the matter has
not been lost sight of and if it is
found that these rules are ultra vires
and if npeople are being detained
under those rules which are illegal, he
can take it from me, so far as I am
concerned, that no man will be allowed
to continue in detention under what
is an illegal rule. -

Shri Kamath: Will that apply to all
detenus like Sambandam?

Shri Gopalaswami: Yes, unless on
advice we decide to take it up for
instance to the Supreme Court for a

ruling.

Pandit Thakur Das Bhargava: Will
compensation be paid for illegal deten-
tion? .

Shri Gopalaswami: I can only say
this— as I have to wind up the debate
—that with regard to the other
matters which 1 have not had the ‘time
to deal with, shall see that every-
one of them is examined and a concise
note of the views of the Railway
Ministry will be prepared and placed
on the Table of the House.

Before concluding I wish only to
thank hon. Members particularly for
the nice things several of them said
about me yesterday.

Mr. Chatrman: Before I put Demand
No. 1 to vote of the House, I would
like to ask the hon. Members whether
they would like to press their cut
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motions, I will take them up one by
one. Shri Guha's cut motion:
The question is:

“‘That the demand for grant on
account under the head ‘Railway
Board’ be reduced by Rs. 100.”

The motion was negatived.
Shri A. C. Guha: I beg leave to with-
draw my othet cut motion.

The cut motion was, by leave,

withdrawn. :
Shri B. K. Das: I beg leave to with-
draw my cut motion.

the cut motion was, by leave,

withdrawn.
Shri Massey: I beg leave to with-
draw my cut motions.

The cut motions were, by leave,

withdrawn,
* Shri J. N. Hazarika: 1 beg leave to
withdraw my cut motion.

The cut motion was, by leave,

withdrawn.
Shri Bhatt: I beg leave to withdraw
my cut motion.

The cut motion was, by leave,

- withdrawn.
Shri T. N. Singh: I beg leave to with-
draw my cut motion.

The cut motion was, by leave,

withdrawn.
Shri S. C. Samanta: I beg leave to
withdraw my cut motion.

the cut motion was, by leave,

withdrawn.
Shri Barman: I beg leave to with-
draw my cut motion.

The cut motion was, by leave.

' withdrawn.

Shri Jhunjhunwala: I beg leave to
withdraw my cut motion.

The cut motion was, by leave,

. withdrawn,
Shri Kamath: I beg leave to with-
draw my cut motion,

The cut motion was. by leave,
withdrawn.

-Dr. Deshmukh: I beg leave to with-
draw my cut mptmn.

.

\

The cut motion was, by leave.
withdrawn,

Mr. Chairman: The question is:

“That a sum not exceeding Rs.
11,00,000 be granted %o the.Presi-
dent, on account, out of the Con-
solidated Fund of India, to defray
the charges which will come in
course of payment during the year

, ending the 31st dgy of March, 1953
in respect of ‘Railway Board’.'

The motion was sdopted.
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Shri Kamath: I am pressing my cut
motion on Demand No. 4 as no ex-
planation has been given by the hon.
Minister.

Mr. Chairman: The question is:

“That the demand for grant on
account under the head ‘Working
Expenses—Administration’ be re-
duced by Rs. 100.”

The motion was negatived.

Mr. Chairman; Then the cut motions
moved by Dr. Deshmukh remain. The
hon. Member is not here, so I will put
them to vote.

The question is:

“That the demand for grant on
account under the head ‘Working
Expenses—Administration’ be re-
duced by Rs. 100.”

The motion was negatived.
Mr. Chairman: The question.is:

“That the demand for grant on
account under the head ‘Working
Expenses—Administration’ be re-
duced by Rs. 100.”

The motion was negatived.
. Mr. Chairman: The question is:

“That a sum not exceeding Rs.
8,55,54,000 be granted to the Presi-
dent, on account, out of the Con-
solidated Fund of India, to defray
the charges which will come in
course of payment during the yexr

.ending the 31st day of March, 1953
in respect of ‘Working Expenses—
Administration’.”

The motion was adopted.

Mr. Chairman: I'will now put all
the other Demands.

The question is:

“That the respective sums not
exceeding the amounts shown in
the third column of the Order
Paper in respect of Demands Nos.
2,35 6178, 9, 9A, 10, 12A, 12B,
15, 16, 17, 18 and 19, be granted
to the President, on account, out
of the Consolidated Fund of India,
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1953, in respect of the cor-
responding heads of Demands
entered in the second column
thereof.”

The motion was adopted. -
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DEMAND No. 8—WORKING EXPENSES—

[As directed by Mr. Chairman the
OPERATION OTHER THAN STAFF AND FUEL

Demands for Grants which were

adopted by the House are reproduced “That a sum not -exceeding Rs

DeEMAND No. 5. —WORKING

DeMaND No.

below—Ed. of P. P.]

DEMAND No. 2—AUDIT.

“That a sum not exceeding Rs.
11,64,000 be granted to the Presi-
dent, on account, out of the Con-
solidated Fund of India, to defray
the charges which will come in
‘course of payment during the year
ending the 31st day of March,
1953 in respect of ‘Audit’.”

DEMAND
PENDITURE.

“That a sum not exceeding Rs.
23,79,000 be granted to the Presi- -
dent, on account, out of the.Con-
solidated Fund of India, to defray
the charges which will .come in
course of payment during the year
ending the 31st day of March, 1853
in respect of ‘Miscellaneous Ex-
penditure’.”

. ~—~REPAIRS AND MAINTENANCE.

“That a sum not exceeding Rs.
21,40,64,000 be granted to the
President, on account, out of the
Consolidated Fund of India, to
defray the charges which will come
in course of payment during
the year ending the 31st day of
March, 1953 in respect of ‘Work-
ing Expenses—Repairs and Main-
tenance’.”

OPERATING STAFF.

“That a sum not exceeding Rs.
13,68,72,000 be granted to the
President, on account, out of the
Consolidated Fund of India, to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1953 in respect of ‘Working Ex-
penses—Operating Staff'.”

DeEManD No. 7—WORKING EXPENSES—

OPERATION (FUEL).

“That a sum not exceeding Rs. .
11,33,12,000 be granted to the
President, on account, out of the
Consolidated Fund of India, to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March. 1853 in respect of “Work-
ing ‘Expenses—Operation

No. 3—MISCELLANEOUS Ex-

EXPENSES

6—WORKING EXPENSES—

(Fuel)'.”

DEMAND No. 10—PAYMENT TO

4,71,11,000 be granted to the Presi-
dent, on account, out of the Con-
solidated Fund of India, to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1953 in respect of ‘Working Ex-
penses—Operation other than Staff
and Fuel’.”

DEMAND No. 9—WORKING EXPENSES—

MISCELLANEOUS EXPENSES.

“That a sum not exceeding Rs.
6,59,34,000 be granted to the Presi-
dent, on account, out of the Con-
solidated Fund of India, to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1953 in respect of ‘Working Ex-

» "

penses—Maiscellaneous Expenses’.

DEMAND No. 9A-—WORKING EXPENSES—

LABOUR WELFARE.

“That a sum not exceeding Rs.
1,28,20,000 be granted to the Presi-
dent, on account, out of the Con-
solidated Fund of India, to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1953 in respect of ‘Working Ex-
penses—Labour Welfare'.”

INDIAN
STATES AND CQMPANIES.

“That a sum not exceeding Rs.
10,52,000 be granted to the Presi-
dent, on account, out of the Con-
solidated Fund of India, to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1953 in respect of ‘Payment to
Indian States and Companies’.”

DeEmManp No. 12A—OpPEN LINE WORKS

(REVENUE) LABOUR Wr:me‘:‘

“That a sum not exceeding Rs.
50,84,000 be granted to the Presi-
dent, on account, out of the Con-
solidated Fund of India, to defray
the charges which will come in
course of payment during the year
the 31st day of March,
‘Open Line
Wel-

ending
1953 in respect of
Works (Revenue) Labour

9 "

fare’.

*
"emanp No. 12B—OpEN LINE WORKS

(REVENUE) OTHER THAN LABOUR
WELFARE.

“That a sum not exceeding Rs.
1,31,86,000 be granted to the 8i-
dent. on account, out of the Con-
solidated Fund of India, to defray
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the charges which will come in
course of payment during the year
ending the <3lst day of March,
1953 in respect of ‘Open Line
Works (Revenue) Other than
Labour Welfare'.”

DemaNDp No. 15—CONSTRUCTION OF
: NEw LINES.

“That a sum not exceeding Rs.
17,14,000 be granted' to the Presi-
dent, on account, out of the Con-
solidated Fund of India, to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1953 in respect of ‘Construction of
New Lines'.”

DeEmanp No. 16—OPEN LINE WORKS—
ADDITIONS.

“That a sum not exceeding Rs.
4,36,78,000 be granted to the Presi-
dent, on account, out of the Con-
solidated Fund of India, to defray
the changes which will come in
course of payment during the year
ending the 31st day of March,
1953 in respect of ‘Open Line
Works—Additions’.”

DeEMAND No. 17—OFreEN LINE WORKS
—REPLACEMENTS.

“That a sum not exceeding Rs.
16,90,51,000 be granted to the
President, on account, out of the
Consolidated Fund of India, to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1953 in respect of ‘Open
Line Works—Replacements’.”

DEMAND No. 18—OpPEN LINE WORKS
—DEVELOPMENT FUND. .

“That a sum not exceeding Rs.
3,46,68,000 be granted to the Presi-
dent, ‘on account, out of the Con-
solidated Fund of India, to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,

- 1953 in respect of ‘Open Line
Works—Development Fund'.”

DeManp No. 19—CAPITAL OUTLAY ON

V1ZAGAPATAM PORT.

“That & sum not exceeding Rs.
6,17,000 be granted to the Presi-
dent, on account. out of the Con-
solidated Fund of India, to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
¥953 in respect of ‘Capital Outlay
on Vizagapatam Port".”
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(Amendment) Bill *

APPROPRIATION (RAILWAYS)
VOTE ON ACCOUNT BILL

The Minjster of States, Transport
and Railwdys (Shri Gopalaswami): I
beg to move for leave to introduce a
Bill to provide for the withdrawal of
certain sums from and out of the Con-
solidated Fund of India for the service
of the year beginning on the 1st day
of April, 1952.

1[4
Mr. Chairman: The question is:

“That leave be granted to intro-
duce a Bill to provide for the with-
drawal of certain sums from and
out of the Consolidated Fund_of
India for the service of -the year
ll);g;n'ping on the 1st day of April,

The motion was adopted.

g Shri Gopalaswami: I introduce the
1.

Ammi——

Shri Kamath (Madhya Pradesh):
We have been invited to Annapoorna
at (gt,tr o'clock. Does that invitation
stand?

_Mr. Chairman: I think it is agreed
that Annapoorna will wait till five
o’clock.

The House then adjourned till Three
of the Clock.

The House re-assembled at Three of ’
the Clock.

[MR. SPEAKER ir the Chair]

INDUSTRIAL DISPUTES (AMEND-
MENT) BILL °*

The Minister of Labour (Shri Jag-
jivan Ram): I beg to move:

“That the Bill further to amend
the Industrial Disputes Act, 1047,
be taken into consideration.”

This is a very small measure. An
Ordinance was promulgated and we
are now going to place it on the statute
book in the form of an Act. There
are only two points. One is about
the qualification of ‘independent per-
sons. Recently, when a bank case was
referred to a tribunal, objections were
raised by the employees that the mem-
bers of the tribunal had certain shares
in some banks and were not indepen-
dent persons. Therefore, provision is
being made here whereby the mere
holding of some shares will not deprive
any one of his independent character.
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[Shri Jagjivan Ram]

There are persons of high integrity and
impartiality who may be holding a few
shares in certain ifdustries or
establishments and only on that

account they should not be debarred-

from being members of tribunals.

The other point which was included
in the Ordinance itself is to give power
to the Government where they appre-
hend a dispute though a dispute may
not’ be in actual existence to refer
such a case also to the tribunals in
order to avoid disputes in future.

26 FEBRUARY 1952

Even after reference, if it is found at’

a subsequent stage that there are
establishments in that industry where
there is Mkely to be a dispute in the
future on some of the issues referred

to the tribunal, Government may refer,

the cases of those establishments also
to the tribunals. These are the only
two points which are covered by this
Bill, and I commend it.

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Industrial Disputes Act, 1947,
be taken into consideration.”

Pandit Thakur Das Bhargava (Pun-
jab): In regard to this Bill my submis-
sion is that there is more in it than
one can ordinarily think of on its first
reading. In the first place, as has
been pointed out, in regard to clause
2 the provision is very good because
the mere fact that some person owns
some shares does not make him a “not
independent” ‘person. At the same
time, the further provision that he
should disclose the amount of his
interest is a'so very salutary, because
it would indicate to the Government
whether a certain person has got more
than ordinary interest in the congern.
If a person has any interest, it is
better that it should be disclosed, so
that Government will consider whether
that person can be said to be indepen-
dent or not. .

So far as.the other provision is con-
cerned, I am afraid I have to say
something which may be at variance
with what has fallen from the hon.
Minister.
attention is this. The following words
are to be substituted:

“Where the appropriate Gov-
ernment is of opinion that any
industrial dispute exists or is ap-
prehended, it may at any time”.

This substitution should not be re-
garded as a matter of course. There
‘exists a very great difference between
the provision as it existed before and
the one which is sought to be substi-
tutedl. These words by themselves

The first point that needs

.
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are quite all right—*“where a dispute
exists or is apprehended”. An ap-
prehended dispute always is a matter
of guess and an apprehended dispute
may not be a real dispute. So, the
present words “if any industrial dis-
pute exists "or is apprehended” are
wide enough, but the hon. Minister
thmkg they are not wide enough. To-
day, if an apprehended dispute is
referred to a tribunal, the person who
is dissatisfied with the order of the
local Government can take matter to
court and see that only a real dis-
pute is referred to a tribunal or an
apprehended dispute is referred, but
an imaginary dispute is not referred.
Usually, when there is a strike people
begin to manufacture many points of
dispute and many grievances. There
may b‘e one or two points in respect
of which people feel very much and.
go on strike, but when the notice of
a strike is given and the grievances
are being enumerated, so many of
!;hem are manufactured and brought
into the dispute that each one is re-
garded as a matter in respect of which
the strike will not end. So that, it
follows that even these words “an ap-
prehended dispute” give rise to
imaginary disputes and when the
matter is taken to the court, the court
will onlv be able to see whether there
is a real dispute. I remember a
case which was taken to the Madras
High Court, in which that court held
that the reference was not valid, be-
cause, there was no real or apprehend-
ed dispute. But according to this, the
matter is taken out of the purview
of the court. When the words “If the
appropriate Government is of opinion
that any industrial dispute exists or
is apprehended...” are substituted, it
means that the powers of the court are
taken away ‘and the Government is the
sole judge as to whether a dispute
exists, or whether there is an appre-
hended dispute. My submission is
this. In all matters referring to the
dissolution of disputes between the’
employers and employees, the rule
which the Government should observe
is that they should act with fairness
and firmness. If the Governmengt
allow people to manufacture disputes-
and then refer them to courts or
tribunals, the disputes are hardened
into real disputes. My humble submis-
sion is that this should not be allowed.

When we consider the secona amend-
ment, the point is brought into still
greater relief. There the words are,
“or any matter appearing to be con-
nected with, or relevant to the dis-
pute”. The words are not “any
matter connected with the dxgpute
but they are “any matter appearing to
be connected with or relevant to the

.
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.

dispute”. That means that the Gov-
ernment wants to arrogate to itself the
powers whereby whether there is a
dispute or not the employers and the
employees may be in the hollow of
their hands. They want to take un-
necessary powers. As a matter of
fact, the allocation of powers between
the executive authority and the court
should be such that such allocation
may be for the advantage of the
employers and the: employees. But
Government want to take powers
under this ‘clause ‘and we know how
these disputes are settled. @ When a
tribunal goes there, all sorts of pres-
sures are brought upon the tribunal.

Shri Venkataraman (Madras): No,
no. Certainly not.

Pandit Thakur Das Bhargava: Am I
to urnderstand that no pressure is
brought upon the tribunal?

Shri  Venkataraman:
none.

Absolutely

Pandit Thakur Das Bhargava: By

adding the word “absolutely”, my hon.
friend has made it clear that “no”
cannot be stressed too much. I know
of a case in which whenever the
tribunal went on the spot, thousands
of workers came there and shouged and
brought all sorts of pressures. This
is my experience. I only know of
one .case in which I saw this. But
there are so many instances in* which
this sort of pressure has been hrought
to bear upon the tribunal. When so
many persons are on strike and so
many persons come and shout, natural-
ly every tribunal will try to do6 some-
thing for the labourers. This is not
unnatural and I do not grudge it. I
wish that all the tribunals did their
work not only in fairness, but also
_with sympathy towards labourers. At
the same time if Government goes out
of its way to favour one party then
that atmosphere which is conducive to
the advantage of both the parties con-
cerned will be missing.

As 1 said in several cases disputes
are manufactured. I know of a case
where there were only one or two

. disputes. When the matter was taken
to Government they were enlarged into
17 or 18 disputes. I want powers to
be given to the appropriate Govern-
ments to see that justice is done to
both the parties, and that cases do
not unnecessarily go to courts. This
“is all right so far as it goes. But if
in the minds of the employers and the
employed there is a belief that they
can have their way by pressure tactics
then it is a wrong approach. The
result of this will be that both the
employers and the employees will be
injured. In the previous Act we had
laid down that the courts shall have

.the dispute to a court
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the power to find out if a real dispute
exisfed. We ought to see that these
powers are not taken away by legisla-
tion. I am not favourably .inclined to
accepting the provision that Govern-
ment must be the judge as to whether
there is a dispute »existing or there is
an apprehension of a dispute. Why
should Government of all parties be
afraid of taking a.case to an impartial
court. If they cannot satisfy a reason-
able judge they ought not to send that
case to a tribunal. When the Govern-

, ment enacted the previous legislation
* they ccnsidered all the aspects of the

case and. came to the conclusion that
the courts should be invested with
these powers. There is no reason why
these powers should be taken away

"from the courts now.

In regard to the second amendment,
under the Act as it stahds Govern-
ment can refer any matter appearing
to be connected with or relevant to
for enquiry.
Now these matters are to be sent to
a tribunal. Matters like this should
not be sent to a tribunal when the
authority is not satisfled that it is
really a matter which is connected
with the dispute. This would only go
to bolster up differences between
employers and employces.

The other change is that a case can
be referred to a tribunal where “the
dispute is of such a nature that any
other establishment, group or class of
establishments of a similar nature is
likely to be interested in, or affected
by, such dispute.” For instance in a
particular establishment there may not
be any dispute; but for fear that a
dispute may arise the matter may be
referred to a tribunal. This is again
a process by which disputes are
manufactured. I can understand that
a dispute may be of such a nature
that if one class or group of establish-
ments takes it to the tribunal and a
decision is given, if the decision is
favourable to the employees, the likeli-
hood is that that dispute will certainly
recur and those persons who belong to
the other class of establishments will
try to get the advantage of the de-
cision. But the words used here are
“the appropriate Government may, at
the time of making the reference or
at any time thereafter”. The diffi-
culty that will arise in this case is
that the other establishment or group
will not get the advantage of being
heard before the tribunal. I am
anxjous that if an establishment or
group of establishments is to be in-
cluded in such a reference, then that
group should have the right of pro-
ducing evidence before the tribunal.
Otherwise, grave injustice is likely to
be done.
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Shri Bhatt (Bombay): But the words
used are “before the submission of
the award”.

Pandit Thakur Das Bhargava: Bu.
there is no specific provision that the
other party has a.right to be heard.

Shri A. C. Guha (West Bengal): The
other day I congratulated the hon. the
Labour Minister on a piece of legisla-
tion, but I am afraid today I am not
able to congratulate him.

This amending Bill seeks to put
some retrograde provisions into the
previous Act. I can understand the
point that merely by holding a casua:
share in any company a man shoula
not be debarred from being a mem-
ber of a tribunal. But that does not
mean that. the door should be kept
wide open for any person who may be
holding any number of shares. In
the amending clause the only thing as
a safeguard we find is that the mem-
ber shall disclose to the appropriate
Government the nature and extent of
the shares held by him in a company.
I think there should be some definite
limit beyond which any person holding

shares in a company should 'not be

considered to be an independent per-

son. As far as I remember, in the
Banking Companies Act some such
provision has been made. I think

the limit there is. five per cent. A
similar provision should be made here
also. Merely the disclosure of the
man’s interest in the company should
not be enough. Particularly, this Ac’
will be mostly worked by the State

Governments. and I am not quite sure’

how the State Governments or the State
Ministers will interpret the law. They
may consider even a person who may
have twenty or twenty-five per cent
share or something like that. or who
may have some interest indirectly in
the management of the company also,
to be a fit person. So I think the
hon. Minister will put some definite
limit as to the interest of that gentle-
man who is going to be appointed a
member of the tribunal.

There is another ‘provision to which
reference has been invited by the pre-
vious speaker, Pandit Tbakur Das
Bhargava. I can understand any
group of industries being included in
the reference, but it should not be
done at alater stage. Here the word-
ing is simply “before the submission
of the award” which may mean great
hardship for the labourers. A certain
influential industrialist may be added
as one of the parties in the dispute
and he may have a dc¢ movo tricl of
the whole thing. The machinery that
has been set up under the Industrial

Industrial Disputes " 26 FEBRUARY 1952
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Disputes Act is not so easy for the
labourers. First of all, there is the
Works Committee, then the Concilia-
tion Officers, then a Court of Enquiry
then a Conciliation Board, and then at
the last stage is the tribunal. We are
now going to add that just before the
submission of the award some other
party or some other industrialist may
be added as a party to the dispute, he
may have a de novo ftrial. That
would mean many difficuities to the
Jabourers. So my submission is that
even if a new party is added, it should
be done before the actual hearing of
the trial begins.

\

Another provision is that the
tribunal should limit its award only
to the particular matter referred to it.
But in the course of the hearing the
tribunal may find that there is some-
thing wrong with that firm or in
matters connected therewith, and the
tribunal may think it fit that some-
thing should be done about that also.
If the tribunal in the course of the
hearing comes to know of something
grossly irregular in the affairs of the
firm, why should not the tribunal have
the right at least to draw the atten-
tion of the Government concerned to
the state of affairs which it may re-
commend for further enquiry? I am
afraid the wording here puts a limita-
tion on that. I can understand that
the tribunal may not give a definite
award on any matters not referred to
it, but at the same time the tribunal
should have the right to draw the
attention of the avopropriate Govern-
ment ' for a further enquiry on any
other matter which may come to their
knowledge during the course of the
hearing.

I would like the hon. Minister to
make necessary amendments to this

Bill. Otherwise it will add to the
difficulties of the workers. As I
have pointed out, the machinery is

already a lengthy process, and if now
we are going to add something more
to the dilatory process of the
machinery set up under this Act it
will be adding still more to the diffl-
culties of the labourers.

st wez : fowr oy & g8 WovEA
TAR A T AT § A AW
@ & W A, W s
qw A @ s g & Tt
9T T aRg W wR g| WA
¥ fed w@t @ g g Ofe
& fow ow o AT AT OTE AWAT
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W St w1 e awfvT wTAT @
iy mEgFymwam &
fefeme  feeaea 992 (3¥s & TR
ez “gfed¥e” * (Independent)
§ o wg oE &N giwd,
gedl sk gt s § aqrar
T fe A o wfafedwd, A
W A A wg g 9} g &dr
mdfe @ T e W gk
¥z g AT 9N ¥ wee gfedde
& mmag sfeiie o= faw
F § WA wel St & AR
or forra m oot & fF owm
HIET F AT FCHE AT FAE F
o oag e T @
W W amfw ®W TR ¥
fo  aft  agt ws  wifaw
Proviso) T sm W@ § AR
I Y AT 98 & F e A Fey
& @ux  gwst  (shareholder)
g @ ag faeard sl wEAT o,
grafiyg  srady A HET A,
W W oImE g AW
fayg & azgamw g fF w@
gfadt ® @R & s A
I %Y T AT A T ALY, A LTI
o> I W 4T a9 AT g FAT
gfevs § | & & Wharton's
Law Lexicon %t @3 W&
agaman & sow o feelr fi
F oY wgT T & qg X AT TG AW
FAAT STEATE

“Such a personal advantage de-
rivable from his judgment as dis-
qualifies a judge from hearing the
cause by virtue of the rule...... as
where the judge is a shareholder
in a company which is plaintiff cr
defendant in an action;”.

L] P.8. D,
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¥g IRNT ¥ Farar § N fe AW
T T FET &

“in which Lord Chancellor Cot-
tenham, a shareholder in the de-
fendant company, had given a
judgement in its favour, the iudge-
meny was on that account set aside
by the*House of Lords.”

MWH F ag aan g fF s
wrafc & ar @m, R amred.
w1 o el | e o aw
¥ w7 s w0 @ ey
i 7 feeafofiebem (dis-
qualification ) & &R &
W OF § Wy e Iy A ag ife- |
e wer Fi @@ fan o,
T AT T waON IS FT qat
A g g feoag At e
e § 91 A TF S P
ar fex dar st Er off Fg & aw
o M ToNa & 9k, Sfew ag
firl 7 fply ag S oAl § 9w
¥ gy o g g a@ I
@@ A F for & a wmr
™ & for1 @ o I @™
amS wr fadr acg & gorn faar s
¢ @ s WM

@ A o g ¢ A ag
¢ f5 sfeae fege & foim W
% q3® gw fady f SO ok s
N afAe FT IR A @ F Aaow
@A aF ¢ fFom 99w oW W
(reference) & fod wfis s
P TR AT FTATFCIT R
qed TaR w W P @ 0 W@
N AR FE TR F e w1
fegr o ar Ay 7T o A€ s



1347 Industrial Disputes

(st wee]

& Iq AT 1 ORE AT e
#3 @ &t §3aX qow 0 A
2 R afear ok @l ongl
# & 7 agtaw arar g fr dard (award)
2AF F a W e A geRd )
A W FIFL FT A S ST FAT
IEN A GE A IR TG W
@ F AMHFR  WAT § | FER
& fod sgfady W Fog> Naw
i w A W F A s A
g & g W Al & Sfew
g I®Q ¢ R 98T T AR ¥
i A GF F @A 1 AR wgR
#1 waow ag ifemw’ o=
F qXH 91 9 39 & ol A g
g B amllg w=f S @ oAk ¥
R AT A= 3T

(English translation of the above
" s8peech)

Shri Bhatt: I doubt whether this
amendment would fulfil the purpose
with which it has been put before the
House. I have not taken the floor to
indulge in any long discussion. But I
would like to draw the hon. Minis-
ter’'s attention towards one or two
things. In the original Act, the
Industrial Disputes Act, 1947, it has
been provided in Sections five, six and
seven that either the Chairman or
the Members of the Board of Con-
ciliation, the Board of Enquiry and
the Industrial Tribunal would be inde-
pendent persons. The word ‘indepen-
dent’ has created a difficulty for the
hon. Minister that some party may
possibly plead before the court that
such and such is not an independent
person. For the removal of thaf
difficulty this proviso is being inserted
sc that if somebody is a shareholder
in a company, he would be considered
an independent person and not an
interested person. My doubt is whe-
ther his point would be achieved
even after the inclusion of this pro-
viso and it is difficult to say how the
court would interpret it. I quote
here from a judgment whick I found
referred to in Wharton’s Law Lexicon:

“Such a personal advantage de-
rivable from his judgment as dis-
qualifies a judge from hearing the

26 FEBRUARY 1052

(Amendment) Bl 1348

cause by virtue of the rule...as
where the judge is a shareholder
in a company which is plaintiff or
defendant in an action;”

That is the case reference. Furthee
on it says:

“in which Lord Chancellor Cot~
tenham, a shareholder in the de-
fendant company, had given a
judgment in its favour, the
judgment was on that account set
aside by the House of Lords.”

. So my point is that it may not be
interpreted by the court as is intended
by the law. I think we shall be able
to achieve the purpose it the word
‘independent’ is altogther removed and
scope for disqualification may be

“allowed in this Act, just as has been

done in the case of the Tariff Com-
mission and the Finance Commission.
Otherwise, I think that the share-
holders, whether they may have one
share or, as our hon. friend Shri Guha
pleaded, five per cent shares, do be-
come interested. So it would be in
the fitness of things if this question
is solved somehow.

The second thing which this amend-
ment seeks is that the Government
may also refer to an industrial tribu-
nal an industry or an establishment
where the dispute may not actually be
in existence but is apprehended.
Such reference clearly means that we
give them a chance to put their case
before the tribunal. That thing
should be made clear by way of an

assurance by the hon. Minister or
otherwise. I tried to find out the pro-
cedure in this regard in other
ccuntries. I found that in Australia

and elsewhere the Government have a
right to extend the award to some
other industry if they consider that
necessary. But since here the reference
is meant to be made before the award
is given, there should not be a pos-
sibility of any confusion. But it is
necessary and it would be ‘good that
the point is cleared. =My main point
was with regard to the word ‘inde-
pendent’ to which I would invite the
hon. Minister’s special attention.

Shri Venkataraman: So far as the
definition .of the ‘independent person’
1s concerned, it has been found in ex-
perience that it is very difficult to
find a person without any sort of
interest in any concern whatsoever. If
any person holding a few shares in
a company or a bank should be dis-
qualified from sitting as a member of
the tribunal or even as a member of
the court of enquiry or commission,
it will leave us very -few people s0
that we may not get the proper men
to adjudicate on the disputes with the
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result it may so turn out that only
-people who "have no property what-
soever would become competent to
c¢ecide industrial disputes or to become
members of the courts and com-
missions of enquiry. Therefore, I am
not really worrying that by introduc-
ing this proviso a very serious harm
would be done to the cause of industrial
‘peace in this country. On the other
hand, I feel that if the interest is so
small, is so negligible that such an
.Anterest as holding a few shares is not
Lkely to prejudice the disposal of the
dispute before the tribunal or even
prejudice the conduct of a Court of
Inquiry, then the services of a
competent person should not be lost
to both labour and capital.” But the
question always arises which is the
substantial interest in each case. There
are industries where five per cent.
interest may be a very substantial
interest in that industry because the
industry may be a small one and a
person having five per cent. interest
may be able to control or influence
cther persons in such a way as to
.gain control over that industry. Then
in larger concerns, industries spread
cver the whole country or like
industries like the Imperial Chemicals
spread over the whole world this per-
centage would be so negligible that
we cannot be sure that any protection
could have heen obtained as a result
of fixing this five per cent. T is
slways better in such cases to leave
it to the good sense of the respective
Governments to trust them to use
their discretion and see that they do
not appoint any person having such
interest as is likely to prejudice the
disposal of the cases as independent
persons of the tribunal. If it is
found in the course of experience that
notwithstanding persons having large
interests in the particular,,.dlspute or
in the concerns involved in the dis-
yute, they are appointed nevertheless
as members of the tribunal or mem-
bers of the Court or Commission o
Inquiry, well, perhaps it would be an
occasion when we would even move
the court.~ The High Courts in each
province should set right such an
zppointment.  Therefore, .1 do not
‘think that this proviso will in any
‘'way injure the cause of labour or
adversely affect the disposal of the
disputes pending before them.

The other point raised by my hon.
friend, Pandit Thakur Das_Bhargava
has been pressed by the Employers
Association not only in the Indian
Labour Conference which they attend-
ed, but elsewhere also. They are un-
doubtedly apprehensive of the probable
.effect of this piece of amendment. But
it you consider the history of the
Industrial Disputes Act and the way in
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which it has been worked in several pro-

vinces, you will appreciate that such
an amendment has become absolutely
necessary in the interests of giving
a finality' to the several disputes pend-
ing between labour and capital in the
several states.

The first amendment in clause 3
seeks to replace the expression “where
an industrial dispute exists” by the
other expression “where the Govern-
ment is of opinion that an industrial
dispute exists”. The reason for this

. amendment is that whenever a dispute

is referred to a tribunal, the employers
always resort to the High Court, move
the I;Iigl; Court by way of writ of
prohibition - saying that there is no
industrial di:fute and therefore, the
tribunal should not be allowed to go
on with it. If there is no industrial
dispute, you will agree that the tribunal
itself is competent to say that there
is no industrial dispute and dismiss
the case. If your section is so worded
that if an industrial dispute exists, it
may be referred to an industrial
tribunal, it is open to parties—not
necessarily the employers, though it is
the employers who have always gone
to the High Court to say that they
believe that the tribunal has no
authority to go on and that it should
not enter on that reference at all, but
the question whether or not an
industrial dispute exists and whether
or not that reference {s competent
should be decided in the first instance.

Pandit Thakur Das Bhargava: May
I wish your permission enquire this
from my hon. friend. whether the
tribunal itself will be able to say after
it is appointed by the Government that
no dispute exists or there is no ap-
prehension of a dispute?

Shri Venkataraman: They have dqone
in a number of cases. The industrial
tribunals have given judgments in
which they have held that what was
referred was not an industrial dispute
within the definition of the Act. For.
instance, I can quote cases where the
tribunals in Madras have held that a
particular dispute with regard to the
discharge of a worker who has accept-
ed the notice pay did not amount to
a dispute hecause there was no pend-
ing relationship between the employer
and the employed amd therefore, there
was no dispute at all. When once &
tribunal is appointed to go into tpe
question of trying to solve the dif-
ferences or a dispute between the
employer and the employed, the
tribunal or any court for the matter
of that will be quite competent to give
not only the relief which the labour
asks or the management asks but also
give relief by saying that there is no
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dispute pending. It is not a dispute
at all within ,the definition of the
industrial Disputes Act. Why should
an authority like the High Court
intervene and say even before the
tribunal has entered upon its
reference, even before it has examined
the facts and has found whether or
not a dispute exists that it should
not enter on the reference at all be-
cause one party moves that no
industrial dispute exists. I have in

my mind the specific case which arose -

in the Madras High Court, the case
of Kandan Textiles and that led to
this Ordinance and the amendment.
In that case a certain matter was
referred to the tribunal. The dis-
pute was with regard to the reinstate-
ment of certain workers hasides
other points. After the tribunal had
given the decision, the party moved
the High Court to caquash the
reference on the ground that at the
time when they referred the dispute
to the tribunal the Government had
not got sufficient information on their
flle to refer . that dispute even
though the tribunal found that there
was a dispute, even though the High
Court itself while passing that judg-
ment said: We do not for a moment
suggest that there is no difference or
grievance between the employer and
the employed. Nevertheless, at the
time when the dispute was referred
to the tribunal the Government did
not have sufficient information with
regard to that dispute placed before
them by the Commissioner of Labour.
This is technicality carried par excel-
lence. In fact if these technicalities
should be allowed to prevail, labour
would get no redress whatsoever
from these tribunals. Rightly or
wrongly, we both labour and capital
agreed to go to the third party to
have our disputes settled. 1t is to
that third party that we must look
for the final solution of the problem.
It should not be left either to the
Government to be satisfled in the first
instance what they are industrial dis-
putes. It then comes to this that if
labour wants to have a dispute refer-
red to adjudication, it must Arst
satisfy the Government that a dispute
exists and then again satisfy the
tribunal that a dispute exists and that
a certain relief should.be given. Why
on earth, should labour be forced to
first satisfy the Government that there
is a dispute, and then satisfy the
tribunal that there is a dispute and
that the dispute should be resolved
in a particular way. If the Govern-
ment has any apprehension or if the
Government is of opinion that an
industrial dispute exists it refers the
dispute to the tribunal so that the
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‘tribunal  gets seized of the whole-

matter, goes into it, hears the evidence
and then decides; firstly whether
there is a dispute or not; secondly
whether it falls within the definition
of the Industrial Disputes Act or not;
thirdly whether the relief asked for
should be given or not. Therefore,
it appears to me that this amendment
1s very necessary and it has been
necessitated on account of the inter-
pretation given by the High Court in
respect of these very words, namely
‘if an industrial dispute exists.’ So,
I. think, even as a person having a
civil claim can go to a civil court of
small causes or any other civil court
for redress of grievances, labour
should have the right to go to a
court. Government need not be satis-
fled even before a dispute is referred
to a tribunal that there is an industrial
dispute concerning that matter. This
amendment is most welcome and if
this amendment is not carried, a large-
number of writs would be taken out
as was done previously in the months
before this Ordinance came into force,
almost stifling the progress of the dis-
posal of industrial disputes by the
tribunal.

The next duestion arises as to whe-
ther or not when a dispute relates
only to certain units in an industry,
whether the industrial disputes exist-
ing or apprehended with regard to
other units in the same industry
should not be refefred to the same
tribunal. 1 will put a concrete case
before the House. Suppose there
are seven or eight units in a textile
industry, Some may claim higher
wages, higher dearness allowances,
higher bonus. Once this dispute
which exists is referred to a tribunal
and an award is given, even though
there was no dispute in the other
units in the same industry, what
happens, the other units also claim,
that what was given to the unit in
the dispute by the tribunal by the
adjudication should be extended to
them. The management refuses to
abide by that saying firstly that it

"was inter partes and secondly that

they cannot afford to give it. The
question whether this particular unit
can afford it has again to be examin-
ed by the tribunal and in order to
obviate multiplicity of proceedings,

it becomes necessary that where a
dispute exists between a certain
number of units in a particular

industry like textiles or cement, it is
much better that the disputes iIn
respect of all the units in that industry
are referred to the same tribunal so-
that there may be uniformity in the-
award of the tribunal. Otherwise,
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certain  units may go before one
tribunal and certain others may go
before another tribunal. One tribunal
may take a lenient view; another
tribunal may take a stricter view and
instead of solving - problems and
instead of setting at rest industrial
disputes, it will give rise to many more
industrial disputes.

There was a similar reference in
Madras in respect of engineering
industry. There were certain dis-
Putes between certain units of the
-engineering industry and the manage-
ment. There were other engineering
units in which there were no disputes.
Nevertheless the Government of
Madras thought that if they referred
the whole dispute in the industry to
a certain tribunal, the tribunal may be
-able to find a solution for all the
.exngtmg‘disputes or problems in the
-engineering industry and it may be
-_able'to preserve peace in the engineer-
ing industry, for a period of one year
during which the award is in opera-
tion. After the award was given,
certain units of the industry went to
the High Court and said that there
was no pending dispute between this
unit of the industry and labour, and
that a general reference of the kind
as was contemplated and as was
passed by the Government of Madras
‘was wrong and that contention “was
upheld by the High Court in the
case of Kutty and Rao wvs. Industrial
“Tribunal and it was held that no
general reference of any kind affecting

labour and capital in any particular
industry can ever be made to a
tribunal, A pgeneral reference was

held invalid. I am sure the House
will agree that it is much better to
have the disputes in respect of a
particular industry settled at one time
if it is possible and in order to do
that it is better that all the disputes
in that industry are referred to the
same tribunal at the same time. Far
from this amendment taking away any
opportunity or causing any difficulty
to the management, it will certainly
help the tribunal to establish industrial
peace in the State or in the province
if a gencral reference of this kind is
enabled by means of this provision.

I have only to refer to one more
criticism of my hon. friend Pandit
Thakur D&s Bhargava, and that is
with regard to the reference of dis-
putes at any time before the submis-
sion of the award. So far. I have
been explaining that {t is advantage-
ous to the Government to.refer dis-
putes between all the units in an
industry and the labour. In some
cases, after a dispute has been referred
in respect 'of some unitsTin an industry,
other units also raise a dispute. In
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the case of motor transport in Madras,
the original reference was made i:
respect of a few motor companies an

their employees. Then, subsequently,
a number of labour unions started
filing claims and raising disputes with
regard to their pay and allowances.
Then it became necessary for the Gow-
ernment to refer those disputes also
to the industrial tribunal even though
at the time when the original reference
was made there was no dispute bet-
‘ween these unions and the manage-
ment. That was also held to be in-
valid in Madras, because under the
law as it then stood, before a reference
was made, a dispute had to exist.
Therefore, if a dispute is referred
either at a time when a dispute bet-
ween a certain unit in the industry
and the labour existed or even subse-
quently before the final eward is
given, it will only facilitate final dis-
posal of the problems relating to
labour and management rather than
hinder in any way the relationship bet-
ween them. My hon. friend Pandit
Thakur Das Bhargava thought that by
stating that reference may be made
before submission of the award, the
right of the parties to make repre-
sentation may be taken away. I
do not know where he gets that from.
On the contrary, it has been my ex-
perience in all industrial tribunals
that once a fresh reference is made,
then notice js sent to the parties. the
parties are heard, furtner evidence as
they want to adduce is tendered and
then only is the final decision given.
I have never known of any case in
which actually the moment the
refcrence is made to the tribunal, the
tribunal passes the award without
hearing the parties. I am not quite
sure whether if such an award is
passed it would be valid because the
procedure laid down with regard to
the disposal of references is that the
parties should be heard, and after
giving an opportunity to the parties,
the tribunal shall give an award as
expeditiously as possible. If that is
the law, even though a reference s
made before the final passing of the
award, the procedure laid down must
be followed and it is incumbent on the
tribunal to give notice to the parties,
hear them and then only pass the

award.
I welcome this amendment. But,
I would have welcomed one more

clause with regard to the deflnition of
the word “employee”. The law as it
stands restricts the scope of the appli-
cation of the Industrial Disputes Act
only to persons doing clerical or
manual work. There are large classes
of persons who are emvloyed In
technical and supervisory capacxtiu.'
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The decisions of industrial tribunals
have been to this effect that they are
not governed by the Industrial Dis-
putes Act. Any dispute between
technical and supervisory personnel
and the management is not governed
by the Industrial Disputes Act and
they have no right to go to an
industrial tribunal. This has caused
perious hardship to technical and
supervisory personnel and they are
absolutely without any relief, any
remedy for the redress of their
grievances, This was brought to the
notice of the hon. Minister time and
again. I remember that even in the
Labour Relations Bill, when the Select
Committee was hearing evidence, the
All India Technical Supervisory
Personnel of the textile industry came
and gave very strong evidence, con-
vincing evidence regarding the urgent
necessity for changing the definition of
the word ‘employee’ so that not only
those doing manual work may be pro-
tected, but also those doing technical
and supervisory work also may be
protected. I would have very much
welcomed if when such a Bill as this
is brought in to remedy some patent
defects in the existing Inustrial Dis-
putes Act, this point'also had been in-
cluded in it. But as it is too late
now I can only hope that the hon.
Minister will do something at least to
seethat an Ordinance is issued to that
effect, after this House rises.

Mr. Speaker: I wish the hon. Mem-

ber had said “Bill” instead of
“Ordinance”. This is rather un-
democratic,

Shri Jagjivan Ram: My friend Shri
Venkataraman has very much lighten-
ed my task as he has dealt with most
of the points raised in connection with
this Bill.

My hon. friend Shri A, C. Guha
started with the criticism that the pro-
visions in this Bill are rather retro-
grade. I was surprised to hear that.
May be they appear retrograde at first
glance due to ignorance of the diffi-
culties which Government have had to
face in finding independent persons to
serve on these tribunals. Ag soon as
objection was raised in the bank dis-
pute case, we started the search and
it took us a lot of time to find out
persons who did not hold any shares
in any bank. We had to enquire
from them whether they held any
shares and it they replied in the
afirmative, we had to rejuest them
whether they were prepared to trans-
fer their shares. And as a matter of
fact, in order to get over this difficulty
we had to persuade some judges to
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sell off their shares and then sit on
the_tribunal. Of course, Government
do see that persons who really hold
some substantial interest in the con-
cern or establiShment should not be
on the tribunal and that is why we
want them to disclose to us the number
of shares or the interest they have
held so that we may, or rather the ap-
propriate  Government may decide
whether to appoint them on the tribu-~
nal or not. To lay down a limit ex-
pressed in terms of a certain percent-
age of the.shares. as has been sugest-
ed by Shri Guha will not solve the
difficulty, because as has been nointed
out by Mr. Venkataraman, in some
cases five per cent. may be negligible
and in very big concerns even this five
per cent. of the total assets will be a
very substantial amount. So it is
better to leave it to the appropriate
Government to judge when once the
disclosure has been made, whether to
appoint the particular person on the
tribunal or not.

~

_Pandit Thakur Das Bhargava has
rightly interpreted the present amend-
ment. The intention is that once
Government comes to the opinion that
there is in existence some dispute or
some dispute is apprehended, there
should not be any judicial inquisition
as to how the Government came to.
that opinion. This is the intention of
this amendment. There are cases of
industries where in certain units there
are d1§putes, and if we have to prove
it judxcia}ly whether we had enough
of material ta be satisfled that there
was a dispute in existence we could
produce sufficient material. But there
are also cases, especially in these units
of industry where the workers are not
well organised and where out of fear of
the employers, though their conditions
are worse off as compared to the
workers in other units in the same
industry, they are not in a position to
raise a dispute. And so a dispute
will not be in existence. But it comes
to the notice of our officials or the
Government tnat the conditions of the
workers in such and such a unit of a
particular industry is very pitiable.
The workers are in such a disorganis-
ed state that they cannot raise any
actual dispute. But all the same,
Government fcel that the dispute may
arise tomorrow or ten days later on
or a month hence, and so Government
makes that reference. - So it is a
case of apprehended dispute. If we
are to prove it in a court of law on
what material we apprehend a dispute
in that particular unit, that will be
very difficult. All the same we are
satisfled and have no doubt on the
point, that here is a fit case for
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reference to the tribunal and we do
refer that case to the tribunal. Cases
like this arose in Madras, and when
this defect was pointed out to us, we
thought it would be better to so amend
the Act that a reference by Govern-
ment may not be question in a court
of law as to whether we had enough
of material to come to the conclusion
that there was in existence a dispute
or a dispute was apprehended. The
labour-capital relation is a very
delicate mechanism and it has to be
tackled delicately too. Too much
litigation sometimes exasperates the
workers.

Shri Venkataraman: Hear, hear.

Shri Jagjivan Ram: Instead of solv-
ing disputes, this sometimes ac-
centuates them. Therefore, efforts
should be made to curtail the chances
of litigation as far as possible. I know
of cases where reference of an entire
industry has been made to a tribunal
and no objection has been raised by
the employers. But there have been,
on the contrary, some cases where
employers have pursued the case from
court to court and the process has
been interminable with the result that
the disputes had been pending for the
last three or four years. They some-
times take advantage of that very wide
provision in our Constitution and try

even after the awards had been given -

by the tribunal, to go from the High
Court to the Supreme Court. I do
not want to say anything about the
judgments of the courts; but I was
only pointing out that it takes so
much time that workers sometimes
doubt whether this machinery is doing
any good to them or not, whether they
should. go in for these adjudications or
not, or whether they should try their
own strength a measure it with the
employers and themselves solve their
own problem. Therefore, what this
provision seeks to do is to curtail the
possibility of the cases being taken to
the High Courts or the Supreme Court
even before the tribunals had started
tunctioning.

The second point is with regard to
these words “appearing to be connect-
ed with”. These words have been
purposely introduced in order to safe-
guard against the matter being taken
to the court to prove whether the
matter was connected with it or not.
If we say “connected with” then we
will have to prove judicially whether
it 1s connected with it or not. What
will happen will be that before refer-
ring the matter to the tribunal we will
have always to proceed in a judicial
manner and decide whether the matter
is connected with the dispute or not.
It means that the work which is to be
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done by the tribunal will have to be
first done by the Government and
their officers. Therefore, these words
“appearing to be connected with” have
been purposely introduced. It may be
that if we refer ten matters, eight of
them may be directly connectted with
the dispute and two may be such that
on the .uce of it may appear to be
connected with -the dispute and our
officers in the Secretariat may fosl
that these two are also matters 'con-
nected with the dispute. But if it is
attempted to prove it in a court of
law, it may be proved that strictly
speaking they are not connected with
the dispute. And so when eight
points are connected and two are not
connected with the dispute, some High
Court or the Supreme Court may. hold
that” the reference of these ten points
is ultra vires and then the whole thing
will be protracted. Therefore, these
words ‘“or any matter appearing to
be connected with” are proposed to
be introduced.

'4' P.M.

A point has been raised that all
these processes encourage manufacture
of disputes. I do not know what basis
one has to say that. Sometimes it
so happens that when a dispute arises,
we get certain demands from the
workers which are the basis for that
dispute and when we analyse that we
find that the issues can be better
placed if the ive demands are split up
into seven demands. So if you mean
by that that the disput?s are
manufacturéd when they come to Gov-
ernment offices, that is not correct.
Sometimes we curtail the issues but
we do not increase. It has been said
that there may be obvious existence of
disputes in certain units. In certain
units disputes may be apparent and
in certain units disputes may not be
in existence. Still we refer those
cases to the tribunals. I need not
argue that at any great length. Mr.
Venkataraman has done that and even
my friend Pandit Bhargava agrees
with that tha! it is necessary to refer
them. Again, before the award has
been given it might become necessary
in some cases where in that particular
industry there may be one or two units
which at the time of the original
reference we had no knowledge of.
When it comes to our notice we feel
that it will be better to refer the cases
of thesa two units also to the same
tribunal so that subsequent disputes
may not have to be referred to some
other tribunal because divergent
awards given by two tribunals will
create further complications. I think
that even if it is not specifically pro-
vided, whenever any reference is' made
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at a subsequent stage to a tribunal,
the parties will be given proper hear-
ing and it should be only after the
proper hearing of the case of the
parties that the award should be given
in respect of those references or they
should be included in the award.

Shri A. C. Guha: Will it not mean
practically a de novo trial?

Shri Jagjivan Ram: It will not mean
a de novo trial.

Pandit Thakur Das Bhargava: I
should think that it is a very salutary
provision. I want that it may be
specifically mentioned that if a new
reference is made or in the same
reference new persons are ordered to
be made parties then the tribunal may

ive a fresh opportunity to the parties
o represent their cases.

Shri Jagjivan Ram: I have no ob-
jection to that. I do not know whe-
ther express provision for that will be
necessary and if it is necessary, I have
no objection to providing for that by
a proviso.

Pandit Thakur Das Bhargava:
Previous procedure only contemplated
one reference. It is quite right that
usually the procedure in every party
is allowed to be heard bhecause it
is a new refercnce. Therefore, if you
make a provision, it will be explicit.

Shri Jagjivan Ram: I have no ob-
jection to that.

[SHRIMATI DURGABAI in the Chair]

<«
. Shri A. C. Guha: My apprehension
15 on the other side, that it may mean
a de novo trial so that it will lengthen
the proceedings.

Shri Jagjivan Ram: Mr. Guha's ap-
prehensions are all theoretical.

Shri Naziruddin Ahmad (West Ben-
al): He is absolutely theoretical. He
as not married.

Shri Jagjivan Ram: I am told that
no express provision for that is neces-
sary. The tribunals have followed the
procedure laid down for the disposal
of cases and that procedure is to issue
notices and hear parties and then give
the award.

Shri Bhatt: It is laid down in
Section 18 of the Industrial Disputes
Act that the award shall be binding
on all other parties summoned to
appear in the proceedings as parties
to the dispute.
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Shri Jagjivan Ram: I have been
advised by the legal experts that no
express provision is necessary. I as-
sure you that it should be after the
parties have been heard that the
award must be given.

Now my friend Mr. Guha's appre-
hension is that there will be much
more delay. One thing I want to
make clear is that there is provision

for workers committees, negotiation,
conciliation and adjudication in the
Industrial Disputes Act. But all

those stages are not compulsory. It
is not necessary that before a dispute
is referred to a tribunal it should
pass through all the stages of negotia-
tion, Conciliation Officer, Conciliation
Board etc. If in the first instance the
Government is satisfied that there is
a dispute and that the dispute is of
such a nature that it is not likely to
be resolved by Conciliation Officer or
the Board of Conciliation, then no
Board of Conciliation is appointed.
The dispute will be referred to a
tribunal.  All those stages that you
find in the Industrial Disputes Act are
not compulsory in the case of each

dispute and here your apprehension
is that it will be delayed by the
employers. The primary intention of

making this amendment was to help
the workers and I think it will help
the workers and will be instrumental
in preserving industrial peace to
some ecxtent.

My friend Mr. Venkataraman has
raised the question of supervisory
staff. It has been only in the last
one or two years that the supervisory
staff has come to realise that they
should cast their lot with the workers.
Previous to that they regarded them-
selves more or less as a part of the
management and did not like the idea
of indentifying themselves with the
workers. Now this realization has
dawned on them that it is more
advantageous for them to identify
themselves with the workers. 1 wel-
come tuis realization and °I have
every sympathy with the way in which
they also are fired off by the
employers and it is time that the
interests of these people also are pro-
tected to some extent especially of
those mechanics who, for all intents
and purposes, are workmen but have
the status of being called supervisory
staff. They are at the mercy of the
vagaries of the employers. We have
made provision in the Labour Rela-
tions Bill and the Trade Unions Bill
to provide for them and I will advise
my friend Mr. Venkataraman to wait
till those Bills are passed by the new
Parliament. I commend the Bill to
the House for its acceptance.
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Mr. Chairman: The question is:

“That the Bill further to amend
the Industrial Disputes Act, 1947,
be taken into consideration.”

The motion was adopted.

‘Clause 2.——(Amend1;tent of section 2
etc.

Mr. Chairman: There is an amend-
mment of Mr. Kamath that clause*2 be
<©omitted.

Shri Jagjivan Ram: That is no
-amendment. '

_ Shri Kamath (Madhya Pradesh): I
would like to speak on that clause.

Mr. Chairman: He can speak, but
before that I want to know from Mr.
Guha whether he is going to move his
-amendment.

Shri A, C. Guha: The hon. Minister
has stated that my amendment is due
to ignorance, but I am not so ignorant
about the difficulties Government had
felt over the Banking Tribunal. Any-
how when the Minister is not willing
to accept my amendment I do not
like to move it. At the same time I
would ask the hon. Minister to make
.it a point to see that the appropriate
‘Governments, which means in most
cases the State Governments, may
really take care to see that a person
who has got a substantial share in any
concern connected with the dispute is
not put on the tribunal: My hon.
friend may have much confidence on
the State Governments but, I, as a lay-
man, have not got so much confidence.
That was why I gave notice of that
amendment, but when he is satisfled
that the appropriate Government will
-act properly according to his direction,
it is his headache—why should I
bother about it?

Shri Kamath: I was banking upon
my friend, Mr. Guha, to move his
amendment, now I find he has backed
out of it.

Shri Jagjivan Ram:
grown practical.

Shri Kamath: I do not know whether
he has grown practical or whether he
is more amenable to the hon. Minister
—It is a matter of opinion, but if my
hon. friend, Mr. Jagjivan Ram thinks
he is more practical, he is welcome
to that interpretation of his attitude—
but I personally think that he has
shown himself quite amenable to his
wiles, I am sorry. wishes and sug-
gestions. I have been left complete
wunconvinced by the arguments advanc-
ed by the hon. Minister that he has
found it so very hard to secure the

Now he has
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services of truly independent men.
It is an irony of fate that though we
have attained independence of a sort
we find it difficult to obtain even &
handful—after all, not many

are needed to man these tribunals and
it is very sad to hear that in a vu§
country like ours of 300 million anu
odd population it is so hard to pick
and choose a handful of truly
indepcndent men who have

Shri Jagivan Ram: No shares.

Shri Kamath:...... no shares in the
particular industry about which there
has arisen a dispute.

Even assuming that that is a fact,
that his experience is that he has not
been able to find independent men, I
do not know whether he has thrown
his net fairly wide or whether he has
confined himself to a few, to a charm-

ed circle. If that be so, I can under-
stand his difflculty. Within the
charmed circle, of curse, there will

not be many independent men avail-
able, but if he had the will to move
out of the narrow circle and go
further afield, I do not think ne
would have experienced that much
difficulty in picking truly independent
men. If, as he says, no independent
men are available, then I feel that
much of the purpose of this legislation
would be frustrated. @A person who
has some share in the concern can-
not be expected to be wholly indepen-
dent, as human nature and human
conduct go. 1 would have therefore
alternatively welcomed the fixation of
a limit as was suggested in Mr. Guha’s
amendment which 1 am sure would
have been acceptable to a reasonable
Minister. But on the one hand Mr.
Guha has chosen not to move it, and...

Shri A. C. Guha: Because I do not
find the hon. Minister reasonable.

Shri Kamath: And I suppose under
the rules I cannot move an amend-
ment standing in some other hon.
Member’s name. If it is permissible
I would myself like to move the
amendment tabled by Mr. Guha and
leave it to the good sense of my hon.
colleagues in the House, if not of the
hon. Minister. to decide as to whe-
ther this is not a reasonable attitude
to take in this matter: fix the percent-
age of shares; make it five or ten per
cent.,, whatever you want, but do fix
a limit by all means. If this Bill is
passed, a person holding 25 per cent.
or even 50 per cent. shares, shall we
say, if he is persona grata in some
quarters or a favourite in some
quarters, may be taken up. After
all, the hon. Minister has stated that
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he will leave it to the State Govern-
ment to decide .and Mr. Guha has
mildly hinted at the ability or inabi-
lity of some of the State Governments
to make a wise choice in the matter.
So, as Parliament of India, of the
whole Unjon, I think we should step
in here and try to impose certain
restrictions as regards the selection of
persons and as far as possible we
should - make it incumbent on the Gov-
ernuents concerned to choose really
independent men. If five per cent.
is not acucuiable let us make it 74 per
cent. or ten per cent., but let us fix a
limit as> rcgards the number of shares
that a person may own in the industry
concerned. If you will allow me I
will therefore move this amendment
of Mr. Guha and let the House decide.

Mr. Chairman: I am afraid I cannot

permit that- If the hon. Minister is
agreeable he himself can move that
amendment.

Shri A. C. Guha: If he is agreeable
he can easily adopt this amendment
with modifications.

Mr. Chairman: No, he is not agree-
able. That he has already indicated.

Shri Naziruddin Ahmad: So far as
clause 2 is concerned it adds a proviso
that no man shall cease to be an
“independent person” by reason only
of the fact that he holds shares in the
concern affected but that he should
disclose to the appropriate Govern-
ment the extent of his share-holding.
I think this proviso is open to two
serious objections. The first objection
is based upon the principle that any
man who is interested in the case to
be tried would be disabled from try-
ing the case altogether. It is not a
question of getting an honest man to
deal with the case. I believe there
are many honest men who can judge
their own cases quite impartially as
any other man. That is not, however,
the question. The real principle is
that it is not enough that justice
should be done, but it is necessary
that justice must also appear or seem
to be done. The moment there is a
suspicion against the judge or. there
is a little hesitation about the
impartiality of the judge on account
of his having any interest in the
subject matter of the trial, that very
moment it becomes highly improper
that he should try the case. not on
the ground that he is unable to do
justice because he is interested but
because the position of a judge should
be above suspicion like Caesar's wife.
In these circumstances. I submit that
the proviso introduces the right princi-
ple, but in a most half-hearted
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manner. I think that that disposes.
of the first part of the objection.p

The second objection is that the:
person has to disclose the extent of
his interest in the concern. The pro-
viso does not give us any indication
as to what would happen in case the
disclosure, shows that he has an
The far better thing would
have been to disable .a person al-
together if he holds any shares. It
may be that the disclosure may come
at a late stage and then the Govern-
ment would be in a most invidious
position. The gentleman is going to
try the case and at the same time
there is this difficulty. There is this
vague provision that by reason of
his holding shares alone he is not dis-
qualified.  This is so indirect and
negative in its effect that it gives us
no indication as to what the Govern-
ment would do. Then the Govern-
ment will have to see and weigh in &
delicate chemical balance as to the
exact extent of his interest. Not
only that. This nice weighing will
depend upon the personal factors. It
is again the Secretary of a Department
who will have to weigh and I do not
th'nk the scale would be delicate
enough in these circumstances. ,
I submit that you should altogether
debar that person who has an interest
in the company. That is a well
established principle. It is not based
on grounds of suspicion, but on
grounds of high public policy. A
ruling has been read by one of the
speakers to the effect that the judge's
interest was enough o vitiate the
trial. I think that public justice
should be placed above suspicion. In
these circumstances, the proviso
should be re-written in order to make
it clear that no man having any
interest in any concern shall be &
judge in his own casee It may be &
very slight interest, but at the same
time unconsciously it may weigh in
his mind. There is such a thing as
what jurists call “unconscious bhias”.
Then the effect of the disclosure 1s
left indefinitely hanging in the air.
What happens if he discloses an
interest? It is a difficult and delicate
question to measure and weigh the
amount of bias that may possibly
come into the case. I think the whole
proviso is made very .dlmcult of
application. 1 think the high objective
is defeated by the rouqdabout an
circumspect manner in which the pro-
vision is framed.

Mr. Chairman: The question is:
i‘l‘l'l:pat clause 2 stand part of the

1
The motion was adopted.
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Clause 2 was added to the Bill.

Clause 3.—(Amendm)ent of section 10
etc.

Pandit Thakur Das Bhargava: I
wish to say a few words on this clause.
In regard to this, I have heard two
or three arguments against the argu-
ments which I had submitted for the
consideration of the House. Although
these arguments have weight, they do
not fully satisfy me. I did not know
at the time I spoke that some
Manufacturers’ Association had also
raised a point about this, because I
do not represent the manufacturers
in this House. I represent more the
labourers because I have great
sympathy for them. At the same time,
my difficulty is that the arguments
advanced by the hon. Minister and
Mr. Venkataraman seem to indicate
that not only a case where there is a
real dispute or a dispute is apprehend-
ed will be referred to a tribunal but
even in a case where there is
absolutely no evidence of a dispute or
apprehended dispute, the Government
is of the view that such a case may
also be referred to the tribunal. I
never knew that such cases do exist.
If the Government is of this view, that
the labourers in some cases are so terri-
fled that they will not have the courage
to represent their grievances against
the employers and the dispute though
it may not be even in embryo yet in
potential seed form it may exist, it
cannot be said to be an apprehended
dispute. Disputes are likely to result
in the imagination of the labour offi-
cer or perhaps in the imagination of
the Government, and the employees
may not even be conscious of them.
If the Government want to provide for
such cases, I can understand Govern-
ment’s taking power for an un-
founded assumption. Further, I doubt
the soundness of Mr. Venkataraman's
opinion. Of course, he knows it
better because he has been doing
these cases. My own view is that if
the Government first of all certifies
that there is a dispute or an appre-
hended dispute and appoints a tribu-
nal, then so far as that tribunal is
concerned, it will be very loath to find
that there is no dispute. It would
mean the creature finding fault with
the creator. Government comes to
the conclusion that there is a disptue
or an apprehended djspute. Will the
tribunal which owes its existence to
that certificate from the Government
or that opinion of the Government
decide that there is no dispute? I for
one would be satisfled if the opinion
of Mr. Venkataraman was pursued
logically and given effect to. It
would amount to this. In an ordinary
case, when a plaintiff goes to the court,
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~he goes on a certain cause of action

-

and an issue can be raised if cause of
action exists and the defendant knows
and prepares his defence on this
basis.  In this case, according to the
very wording of this section, the
employee or the employer cannot go.
directly to court. Government has to-
mteg‘vene. It has to come to a con-
clusion as to whether there is a dis-
pute or an apprehended dispute. As.
to whether that Government conclu-
sion is right or wrong, nobody can
judge. So, the comparison which Mr.
Venkataraman made belween a
laintiff and a defendant does not
old good here. In my humble
judgment, his is a case of a special
nature. The words are “In the
opinion of the Government a dispute
exists or an apprehended dispute
exists”. So, I can understand it if
you do not want to give the power to
the court, but the Government itself
has no power to refer any dispute to
a tribunal unless the Government is
satisfled that there is a dispute or an
apprehended dispute. The example
which the hon. Minister gave leads me
to think that the Government is of the
view that even if there is no dispute
or apprehended dispute, Government
has got the right of sending the case
to a tribunal. If that is so, then I
certainly did not fully comprehend the
meaning of this clause. As long as
these words are there, and you do not
give the power to the court to revise
the case subsequently, it will be the
duty of the Government to refer only
those cases where it is strictly of the
opinion that a dispute exists. Gov-
ernment cannot send any case to a
tribunal unless it is of this opinion.
The Government may not decide it
judicially. I can understand that.
And if there is no evidence, if there
is nothing on the record, but the Gov-
ernment comes to a conclusion from
certain facts that there is. an appre-
hended dispute. even then the court
will not question it. When you read:
section 10 along with section 12(4)
the position becomes still clearer.
Section 12(4) reads thus:

“If no such settlement is arrived
at, the conciliation officer shall, as
soon as practicable after the close
of the investigation, send to the
appropriate * Government a full
report setting forth the steps taken
by him for ascertaining the facts
and circumstances relating to the
dispute and for bringing about a
settlement thereof, together with a
full- satement of such facts and
circumstances. and the reasons on
account of which. in his opinion,
a settlement could not be arrived
at.”
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This is important. Then read sub-
. section (5):

“If, on a consideration of the
report referred to in sub-section
(4), the appropriate Government
is satisfied that there is a case for
reference to a Board or Tribunal,
it may make such reference. Where
the appropriate Government does
not make such a reference it shall

record and communicate to the
parties concerned its reasons
* therefor.”

"Shri Venkataraman: That section
relates only to public utilities and not
to ordinary undertakings.

Pandit Thakur Das Bhargava: It
refers to ordinary cases also. The
conciliation officer can go and find
that there is no dispute.

Shri Jagjivan Ram: It is not
compulsory for him.

Pandit Thakur Das Bhargava: I do
not say it is compulsory for him. I
am referring to a case in which a
conciliation officer goes there and is
satisfled that there is no dispute and
makes a report to that etlect. Yet, the
Government appoints a tribunal, It
ignores the opinion of the conciliation
officer. Even when this man has said
that there is no dispute, Government
takes it into its head, ignoring the
provisions of section 12 (4), to refer
the dispute to the tribunal. It refuses
to consider the labour officer’s rgp_ort
and without the report even arriving
in the office of the Government, Gov-
ernment makes -a reference and
appoints a tribunal. It is not an
imaginary case. This is not an
imaginary fear. I know of cases
where Government in order to avoid
pressure upon them refer cases to
tribunals without considering. the
merits of the case and report of con-
ciliation offier. As has been point-
ed out by my hon. friend Mr. Venkata-
raman himself there have been cases
where tribunals appointed under section
10 have also held that there was really
no dispute. If that is so. it clearly
follows that Government do not
exercise sound discretion. What hap-
pens then. The result will be that the
powers of the courts will be taken
away, and Government will have
arbitrary power of sending cases to
tribunals in which there was no dis-
pute or only fear of an unfounded
,dispute. I know of cases where to
the existing grievances Government
have added more grievances.: No-
body disputes the fact that industrial
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- .
peace is quite essential for the
country. But by taking these vast

powers you are doing away with the
salutary influence of the courts. There
are cases in which the High Courts
have held that there was no real dis-
pute. If frivolous matters are refer-
red to tribunals, the result would be
that even though the tribunals may
give their awards;"the real disputes will
persist and imaginary ones will be
bolstered up. In the interest of indus-
trial peace it is better that these powers
are kept in the hands of the courts. Gov-
ernment should act with fairness and
firmness. If there is firmness labourers
will be better served. It is.in no-
body’s interest to take up and refer un-
founded and imaginary disputes.

I would therefore request the hon.
Minister kindly to look into the matter
‘more carefully.

Mr. Chairman: The question is:

“That clause 3 stand part of the
Bill.”

The motion was adopted.

Clause 3 was added to the Bill.

Clauses 4 and 5 were added to
the Bill.

Clause 1 was added to the Bill.

The Title and the Enacting For-
mula were added to the Bill.

Shri Jagjivan Ram: I beg to move:
“That the Bill be passed.”

Mr. Chairman: Motion moved:

“That the Bill be passed.”

Shri A. C. Guha: I have one point
to put before the hon. Minister. In
the proviso to clause 2, would it not
be better to specify as to when he
will make his disclosure?

Shri J. R. Kapoor (Uttar Pradesh):
It should be laid down that he will
make the disclosure before embarking
on his duty.

Shri Jagjivan Ram: Unless he dis-
closes, he will not be appointed.

Mr. Chairman: The question is:

“That the Bill be passed.”
The motion was adopted
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‘CONTROL OF SHIPPING (AMEND-
MENT) BILL

Mr. Chairman: If the House agrees,
I would like to call upon Mr. Santha-
nam to move his two Bills, because he
has made a request that he be allowed
to move his Bills in preference * to
others. They are formal Bills and
there are no amendments either. His
colleagues have agreed to it.

The Minister of State for Transport
and Railways (Shri Santhanam):plely
Bills are purcly formal and I do not
think anybody need be worried that
they will be passing something which
they do not know.

I beg to move:

“That the Bill further to amend
- the Control of Shipping Act, 1947,
be taken into consideration.”

This Act was passed in 1947 in
order to give power to the Govern-
ment of India to regulate the coastal
trade of India so that we may reserve
coastal trade for Indian shipping. It
was given a flve-year period. Before
this period was over it was expected
that we would be able to amend the
Merchant Shipping Act and incorpo-
rate these provisions therein. But it
has not been possible to take up the
revision of the Merchant Shipping Act.
Now this Bill merely extends the
period from 1852 to 1954. We have
reserved coastal shipping for Indian
ships and we canpot continue that
reservation unless- this Act continues
to be in force. Otherwise, we will
have no power to prevent foreign
shipping competing with our shins for
coastal trade. That is the sole pur-
pose of this Bill. I hope the House
will accept the motion.

Mr. Chairman: The question is:

“That the Rill further to amend
the Control of Shipping Act, 1947,
be taken into consideration.”

The motion was adopted.

Clauses 1 and 2 were added to
the Bill.

The Title gnd the Enacting For-
mula were added to the Bill.
Shri Sahthanam: I beg to move;

“That the Bill be passed.”
Mr. Chairman: The question is:
“That the Bill be pagsed.”
The motion was adopted.

BOMBAY COASTING-VESSELS
(AMENDMENT) BILL.

The Minister of State for Transport
:nd Railways (Shri Santhanam): I beg
0 move: ~

“That the Bill further to amend
the Bombay Coasting-vessels Act,
1838, be taken into consideration.”

Shri Naziruddin Ahmad (West Ben-
gal): May I point out that this is a
long Bill containing several amend-

ments. We are supposed to do some
duty.

Shri Santhamam: I shall explain
them.

Shri Naziruddin Ahmad: I am not

.clever enough to understand the ex-

planation on the spur of the moment:
I have not come prepared for it.

Shri Santhanam: This Bill has been
on the agenda for over a month and
not a single Member has chosen to
table any amendment. Presumably
the Bill has been found to be wholly
unexceptionable.

Mr. Chairman: The hon. Minister
may proceed with the Bill.

Shri Santhanam: We have not got
any legislation regulating sailing ves-
sels plying on our coasts, We have

.got an Act only in the case of Bom-

bay. The State Legislatures have no
power to make a law in this regard.
All that is being done in this Bill
is to enable the extension of the
Bombay Coasting-vessels Act to the:
entire India, wherever necessary. t
does not extend the Act automatically.
but gives power to the Government of
India to extend the Act to other areas.
This has become necessary particularly
in Kutch and the Saurashtra coast to
regulate the sailing vessels, It is
merely an adaptation of the existing
Act to the new purposes.

Shri Kamath (Madhya Pradesh):
May I ask why this Bill is being
taken out of turn today? Is it neces-
sitated because the transformation of
the hon. Minister into a Lieutenant-
Governor is due tomorrow, or as soon
as all that? I hope not. I hope he
will be with us till the end of the
session.

Mr. Chairman: As far as the pro-
cedure is concerned there is nothing
objectionable. But with regard to
the reason for taking up this Bill to-
day, it may not be that, it may be-
only for his convenience.

Pandit Thakur Das Bhargava (Pun-
jab): It is a very good reason also!
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Mr. Chairman: The question is;

“That the Bill further to amend
the Bombay Coasting-vessels Act,
1838, be taken into consideration.”

The motion was adopted.

Clauses 1 to 10 were added to
the Bill.

The Title and the Enacting For-
mula were added to the Bill.

Shri Santhanam: I beg to move:

“That the Bill be passed.”
Mr. Chairman: Motion moved:
“That the Bill be passed.”

Shri Naziruddin Ahmad: I wish to
speak simply for one reason, that is
that the hon. Minister who is very
hard-working not only as a Minister
but also when he was a Member, can-
not expect every Member to come
prepared as he does. The difficulty
with individual Members is they have
to tackle with about thirty Bills
simultaneously, whereas the hon.
Minister has only one or two Bills to
support and he has come thoroughly
prepared with the aid of his own
Secretariat.  This Bill stood far be-
low in the list today, and to expect
that every Member simply because he
has got-a copy of the Bill has come
prepared to meet all possible points is
to expect the impossible. I fully
confess that I was unable to look into
the provic'ons.  We have a right to
consider that the order in which the
Bills are set down on the Order Paper
has some
right to consider them in a serial
order. It is not possible for all
Members to come prepared with all
Bills, But as there is a special case
so far as the hon. Minis*~~ is con-
cerned, namely that we are to lose him

very soon, it is better that he should .

move this Bill now.

I support the motion, but I suggest
that in future some previous indica-
tion of any change in the programme
should be given {o the poor Members.

Mr. ‘Chairman: The question is:
“That the Bill be passed.”

The motion was adopted.

Shri Kamath: Is the Minister, the
‘hon. Mr. Santhanam, in a position to
state that he will not move any more
Bills in this House?

meaning, and we have a’

Shri Santhanam: I do not think any
Member has a right to ask for any
such undertaking.

Shri Kamath: Every Member has the
right to ask, but a Minisfer need not
answer. :

INFLAMMABLE SUBSTANCES BILL

The Deputy Minister of Works,
Production and Supply (Shri Bura-
gohain): I beg to move:

. “That the Bill to declare certain
substances to be dangerously in-
flammable and to provide for the
regulation of their import, trans-
port, storage and production by
applying thereto the Petroleum
Act, 1934, and the ' rules there-
under, and for certain matters
connected with such regulation,
be taken into consideration.”

The Bill before the House does not
seek to tread any new ground but is
merely aimed at removing a possible
legal anomaly. Sub-section (1) of
section 30 of the Petroleum Act em-
powers the Central Government to
apply by notification in the Official®
Gazette any or all of the provisions
of the Act to any dangerously inflam*
mable substance other than an ex-
plosive and thus regulate the trans-
port, storage, production, etec. of that
substance. The provisions of the
Petroleum Act have accordingly been
applied to a number of subslances.
These are seven in number ar.d they
have been mentioned in clause 3 of
the Bill. These notifications have
been issued after the Government of
India. Act, 1935 came into force—on
1st April, 1937. Although the validity
of these notifications was not uctually
questioned in any court of law., Gov-
ernment are advised that since the
coming into force—since 1st April
1937—of the 1935 Act, sub-section (1)
of section 30 of the Petroleum Act
could not be regarded as a va'id pro-
vision of law. The position is the
same even now under the Constitution.
According to that opinion the
dangerous substances have to be
declared by a law passed by the
Central Legislature and that .it could
not be done merely by the iscuing of
a notification under an Act which was
passed before 1937. Accoidingly this
Bill- now seeks to remove that legal
anomaly by declaring the substances
which were already declared by noti-
fication by the Government as danger-
ously inflammable.

:I'his question came up in a practical
form last year when the West Bengal
Government quetioned the authority
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of the Central Government to issue
these notifications and thereby limiting
‘the power of the West Bangal Gov-
ernment to regulate the transport,
storage, production etc. of certain
substances including petroleum and
kerosene and also cinematograph films
having a nitro-cellulose base. On
the legal position with regard to
petroleum and kerosene, there can be
no manner of doubt that the Central
Government has got exclusive jurisdie-
tion over them. But with regard to
cinematograph films the position is
considered doubtful. That is why the
present legislation is sponsored. The
legislation is referable to Entry 53 of
the Union List of the Constitution and
it seeks to declare as dangerously in-

flammable certain substantes regarding"

which notifications have already been
issued under the Petroleum Act.

As the validity of these notifications
may be open to question a clause has
been put in the Bill to validate the
position and "also to provide for in-
demnity.

. With these few words I commend
my motion for the acceptance of the
House. .

Mr. Chairman: Motion moved:

“That the Bill to declare certain
substances to be dangerously in-
flammable and to 'provide for the
regulation of their import, trans-
port, storage’ and production by
applying thereto the Petroleum
Act, 1934, and the rules there-
under, and for certain matters
connected with such regulation,
be taken into consideration.”

Shri Naziruddin Ahmad (West Ben-
gal): So far as this Bill is concerned
it is typical of the manner in which
legislation is brought before the
House. There is an Act, the Petro-
leum Act. There are certain sub-
stances which it is thought by the
Government to rccuire similar treat-
ment. The proper course would have
been to pdss the necessary legislation
relating to the substances which are
included in the Bill, namely acetone,
calcium phosphide, carbide of calcium,
cinematograph fllms having a nitro-
cellulose base, ethyl alcohol, methyl
alcohol and wood naphtha. So far
as these are concerned, I think
they require similar treatment and
that is evident from certain passages
in clause 4. In fact it is provided
that the Petroleum Act will apply “with
such modifications as it may specify”.
This is an objectionable provision. One
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can even understand that the modifi-
cations must be such as the circum-
stances may suggest but here it is left
purely to the sweet will of the Gov-
ernment or rather of the Department
or rather the Secretary or the Deputy
Secretary of a Department. If he
thinks that the Petroleum Act and the
rules must be modifled—in what
manner nobody - knows—then he will
be enabled to make that modification
and we are expected to authorize the
Government to make the modifications
which it merely may “specify”. In
case the Petroleum Act has to be
modified with regard to the articles
mentioned just now, then these modi-
fications should be placed before the
House. The House should know in
what way the Act should be modified,
but to allow a Department of the Gov-
ernment to modify an Act and the
rules required under another Act is
to givée them a carte blanche al-
together. I think this is a tendency
which is called “referential legisla-
tion”, that is, legislation by reference
to some other Act or legislation. I
think it is far better to apply .the
Petroleum Act and suggest the _modi-
fications which would be applicable
to the substances which are dealt with
in clause 3. I therefore, submit that
clause 4 goes beyond what should be
allowed by fhe Legislature _to be
passed. In fact, this gives a Depart-
ment power to modify or rather amend
an Act. The duty or the power to
amend an Act lies with the Legislature;
it cannot and must not be left to &
Department. Similar matter has been
the subject-matter of an argument be-
fore the Suvnreme Court where the
legality of delegated legislation was
the subject-matter of discussion.
Serious difficulties arose in the case.
This convenicnt phrase empowers OrF
rather delegates to the Government
Department power to make and alter
legislation. I think it is objectionable
from high principles and the provi-
sion may be even ultra vires. Even
it it is not ultra vires, it is highly ob-
jectionable that a Department is being
enabled to make modifications or
amend an Act and the rules. I sub-
mit that these words should be delet-
ed. I have suggested an amendment
to that effect. If that is accep
the serious objection which attaches
to this would go. :

Shri R. K. Chaudhuri (Assam): The
House must have been grea
impressed by the speech which has
been delivered by the Deputy Minis-
ter. There is nothing to inflame any-
body’s imagination by his speech.
do not know what would have been
the case if the hon. Minister, Mr.
Gadgil had been in charge of the Bill;
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he might have some slashes here and
there. The Deputy Minister is cool
like a cucumber in his speech. He
has delivered a matter of fact speech
in “;hich he has said what he actually
wants.

Bhri Kamath (Madhya Pradesh):
He comes from Assam; he belongs to
Assam. That is the reason.

Shri R. K. Chaudhuri: I am grate-
ful to the hon. Mr. Kamath for re-
minding me that he comes . from
Assam and I think this very largely
contributes to the removal of pre-
judice against Assamese. There is a
general prejudice in the Government
and outside against Assamese as a
rule, as we find in the employment
" of the different services in the centre.
I would ask the hon. Mr. Mahtab who
has got such a large number of em-
ployees under him if he has ever been
able to get a suitable Assamese to
fill a post in his Department.

Pandit Thakur Das Bhargava (Pun-
jab): How is this relevent to this Bill?

S8hri R. K. Chaudhuri: You will
realise that I am not responsible for
this digression and this reminds me
of my school days when I was
castigated for the fault committed by
a fellow student. Once I was turned
out of the college and suspended for
a certain number of days. There
also some neighbour had done some-
thing which was wrong and it is just
like that here.

Mr. Chairman: "The story is very
:pterestmg but we are running against
ime.

Shri R. K. Chaudhuri: This is a
defect with some Members that they
cannot go straight to the point but to
digress. I think all this laughter
behind my back is due to the same
prejudice to which I referred just
| now. Hon. Members seem to think
that whenever I rise, I rise only to
while away time. It is not. This
piece of legislation has not come a
minute too soon. It is absolutely
necessary and it is well that it should
have been brought before the House
at this stage. It was on account of
a certain legal defect which was point-
ed out—I am sorry I have not looked
at the Chair. I was looking behind
because there was so much interrup-
tion. My point is that this useful
legislation may be quite innocuous
and unnecessary but if you go thrqugh
it, you would really find what serious
defects there were in the existing
legislation and that has been under
the clear advice of our legal advisers.
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I consider that it is a piece of legisla-
tion to which the House cannot take
any exception and I believe no time
should be lost in passing it and with
these words I support the motion.

Mr. Chairman: The question is:

“That the Bill to declare certain
substances to be dangerously in-
flammable and to provide for the
regulation of their import, trans-
port, storage and production by
applying thereto the Petroleum
Act., 1934, and the rules there-
under, and for certain matters
connected with such regulation,,
be taken into consideration.”

The motion was adopted.

Clauses 2 and 3 were added to
the Bill.

Clause 4.—(Power to apply Petroleum
Act etc.)

Mr. Chairman: There is a notice of
an amendment standing in the name
of Mr. Naziruddin Ahmad. Is this
gmer:dment circulated to hon. Mem-

ers?

Shri ‘Buragohain: No, Madam. Only
about ten ‘minutes ago, I got a copy
of this amendment. .

5 P.M.

Shri Naziruddin Ahmad: I wish to
draw the attention of the Deputy Mi-
nister to certain matters. He may be
disposed to agree. Sub-clause (1) of
clause 4 gives power to apply the
Petroleum Act to dangereously in-
flammable substances and those in-
flammable substances have been de-
fined in clause 3 which we have
passed. The difficulty which has been
caused by sub-clause (1) of clause 4
is that the Central Government is
empowered to apply the Petroleum
Act with such modifications as it may
specify. As I have pointed out during-
the general debate, this virtually gives
the Government the power to amend
the Act. This raises a serious con-
stitutional question. Can you dele-
gate power to the Central Govern-
ment, which means a Secrctary of
this Department, to modify an Act,
which means, to amend an Act? The
real point is. the hon. Minister, hard-
pressed for time, in his desire to pass
as many Bills as possible. is_not keep-
ing a prooer check of the details. 1f
any modification of the Petroleum
Act is necessary, why apply the
Petroleum Act and allow somebody to
play havoc with that Act? Yéu do
not indicate any principles and the
lines on which the Act should be modi-
filed. You simply give a I?lank cheque
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to amend the Petroleum Act in any
manner an officer likes. What should
have been done is to prepare a Bill
to modify the Petroleum Act indicat-
ing the modifications which are neces-
sary. In other words, a self-contain-
-ed Inflammable Substances Bill should
- have been introduced where the
-essential provisions should have been
incorporated and such adaptations
and changes as may be thought neces-
.sary should have been placed before
the House so that the House might
know what changes are necessary and
what provisions are necessary. In-
.stead of that, it refers to another Act
and the Department is not aware in
what respect it. is not suitable for the
present purpose. Everything is beauti-
fully vague and is left to the sweet
will of the Secretary to modify. In-
stead of this, a self-contained Bill
should have been placed before the
House and the House should have
been called upon to express itself
‘thereon.

Mr. Chairman: What is done is,
having included some substances as
inflammable., the provisions of the
othfer Act are being made appli-
cable...

Shri Naziruddin Ahmad: I.do not
object to these being regarded as in-
flammable.

Shri Buragohain: May I intervene?
‘The provision of clause 4 is nothing
more than clause 30 of the Petroleum
Act. The eritire provision has been
taken verbatim in this clause. The
present Bill repeats that section. That
is what has been done. Only the
existing powers are incorporated. The
legal position has been stated.

Shri Naziruddin Ahmad: I am not
disputing that.

. Mr. Chairman: The provisions of
existing Act are made applicable, to
some more substances also.

Shri Buragohain: Not to more sub-
stances; but to only those very sub-
stances for which notifications exist.
Instead of notifications, the declara-
tion is sought to be made by a Bill of
this Legislature.

Shri Naziruddin Ahmad: My objec-
tion is not that. I agree that the
substances which are mentioned in
clause’ 3, which are considered to be
inflajmmable  should be dealt with
under some law, to prevent danger.
I do not dispute that at all. I do not
raise any objection to clause 3. But,
my objection is that we do not know
what portion of the Petroleum Act
will be applicable and what portion
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will not be as also what amendments
would be necessary. It is the power
given to a Department to ameénd the
Petroleum Act to suit the substances
that is objectionable: it is this aspect
of the matter to which I object. It
is one thing to agree ' generally on
principle that some provisions should
be made for inflammable substances.
The objection which I take to this Bill
is giving power to the Department to
amend the Petroleum Act. If it was
a question of applying the Petroleum
Act mutatis mutandis, that is, with
certain modifications, as the nature of
the substances would require, as {8
sometimes done, that is a different
matter. Here, what is objected to
is the power given to amend the
Petroleum Act in such a manner as
Government may specify by notifica-
tion in the Official Gazette.

Mr. Chairman:
you are making?

+Pandit Thakur Das Bhargava: May
I respectfully ask my Hon. friend to
read the next two lines. What he
exactly wants js provided there.

Shri Naziruddin Ahmad: The ques-
tion is whether any and every modi-
fication could be allowed.

Pandit Thakur Das Bhargava: “......
and thereupon the provisions so ag:
plied shall have effect as if such su
stance had been included in the de-
Rréét'i'on of ‘petroleum’ under. that

Shri Naziruddin Ahmad: Depending
uporz the sweet will of the Depart-
ment.

Shri Baragohain: May I inform the
hon. Member that this modification
has already been made and the present
intention is to conflne to this modifl-
cation. There is no intention to
modify further as will appear from
clause 5, which says:

“Notifications or -rules issued or
purporting to have been issued
under section 30 of the Petroleum
Act between the 1st day of April
1937, and the date of commence-
ment of this Act shall be deemed
to have been issued or made under
this Act, and continue in force -
accordingly.”

Mr. Chairman: The question is:

Bi;‘]'l"’hat clause 4 stand part of the

The motion was adopted.
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That is the point



" 1379 Inflammable ‘26 FEBRUARY 1952 Substances Bill 1380

Clause 4 was added to the Bill. Mr. Chairman: The question is:
Clauses 5 to t'ixeweBriel}l . added to - “That the Bill be passed.”

Clause 1 was added to the Bill.
The Title and the Enacting For-

mula were added to the Bill. The House then adjourned till’Halj‘
Shri Buragohain: I beg to move: Past Nine of the Clock on Wednesday,
“That the Bill be passed.” the 27th February, 1952.
’

The motion was adopted.'h



